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LOK SABHA DEBATES

LOK SABHA

Tuesday, July 19, 2016/Ashadha 28, 1938 (Saka)

The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]
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REFERENCES BY THE SPEAKER

Loss of lives in various tragic incidents

AEA A& : A SR, 18 Jalls, 2016 &I 48R & fREE Sl & Fvaiar-
ST ST 3 Ueh ATgse! [aWpie A dwad Rod Jfe a1 & oI 10 $IHD AL
T 3R 3= 5 TR 8 T

Ueh "l # 31 Hg, 2016 Pl WERG & gei el # Yolilid § A1 & D1 AP
fSU1 # T o S @ BRI 17 AN & AR SN R 3D 3 AN & = 8 DI Uh
Ee It ud g8 2

U A "l H AR, R HR & 188 Sl TR H 25 S, 2016 I STaM|
DI o S %& U 90 TR IATparadi gRI O MR fbU M7 gl H WARAUG & 3713
STa WA 81 MY 3R 20 3T AN AR Y|

A AERIAY, JThiaeh uersll o [t g@e el d StRids, HE uav,
A, HERISE, B0 UG¥l, SR Ue¥, fagR fedrad ueer 3iik anfedr vd 3= SHrel iR Y
qIedl Hed, Y-IGard, 9N 991, 916 3R fAotell iR & BRU HA9-Hdd 96 Sl & AR S
3R 3T 3= & YA B bl a1 Al uTai gs 8

AT G0, Y8 [HI BIgel H 20 A, 2016 DI (&Y AN & AR S Bl we
W IR G AR B © OGH U a9 ¥ [P Y AR 99 89l H IF a9 H FaAR &
AR AR Y| Teb A G =T § Bigel § 30 S, 2016 DI JHAM Yfq bscl bl o
ST &l F91 & Blithel UR Y Y T AHERN a9 B9l H 40 AN AR Y AR 58 A °RIA
& Y|

SWIMgA 8y 318s W 28 S, 2016 Pl fHAT AT IMHaAG] A U HI AT
I $d o e R favg &1 wer o) a1l &9 39 Fdl & difsal & ufd e e
FH T 3R GE DI 39 G H JbI & AN & AT HAGT IR YhdT DI G T DR ¢
AT FERU, 89 1-2 Jells, 2016 DI QABI H 3MMadharadl gl | i ) fby
Y g &dal 9 W or’id Sl © e hoRawd 3T ANl & HIY-A1Y U ARG & WY
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I B 5| IT WU $H BRRAYY Bl B Bl a1 R B SR APl & gRa™ B i
GESSIIC CSICACI
ATdwaE & A5G 39 ofSlE H 89 Iyl &l WRER IR Id1 & Y Ggdl | TS

gl

AT AR, I§ AHT WS4 3Rd & OfEl, HIH AR UMaa AR G H 4 s,
2016 I gU YUK 3fchdral gel &l i Bl el Brall 81 8 Jahi & IRARI & Ul 37
gIfdes ST A H § aAT T ARl & Ay WA B Bl B B B

IR ol 9 Wy | sidiehdre & WX BT Ghlaell DR & (Y FI4 3RG b A
e iR Afha w0 9 &1 & & fog ufieg 2

A G0, i & A e § 14 Jells, 2016 Bl SI@ AN Wi Bl T
feaq 771 T ¥, US Ad! 89l DI TSl g5l $9 HRIRATYU BHel H 980 U deal Afed 84 I
1fd AT B S T SR SOl AT =TI & Y|

T G DI 39 TS H W B AN & IR ST ST a HRa € iR I Wy
TS Tl 89 39 gl @ WAl 3R S IRaR & Ufa T8 Hae1 iR qddi gd =ral & ufd
AU WY T B © SR T PR 9 $9 AHe P Aed ¥ AHAT B §¢ AMI D
eIt BT HHIEE IR B g iR 1 Aod Ud ged1 & A1 | Y € SWa forw 8w
Wi B PR AR T8 B ST BT geargad qHT B o

Y AAHATE T DA B AT F ofe & oy ST Fe™ gRT o
BRATE Y S B Aaeghdl B AG ford €1 g9 fdva aqad & sfddare & ufd g
AT B AT (Zero Tolerance Policy) @1 U< 3R X fdea A cddrg & wI &

HTHAT B 3R IHDT I B BT G MEd B T

g FHT S @S "Rl 3R WplIed USRI W AU Ted Fdedl . Bl @
ST RO gl 3R adall & URARI BT 980 B IS TS|

319 I [T fedwal & W Al R & Y 6 @l e
11.05 hours

The Members then stood in silence for short while.
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2 AfcADIo @S ([AaT) : JedeT WRIGAT, A1 ATUD dwR H AThr Raawe b1 oAl {6 ot
56 & ded o Uid & dld b oY AT § Rifh g Fad H WD ANCH H gH AT
SN ¢ Repeated malicious attempts have been made to destabilize the elected
State Governments, undermine the Constitution and also create an apprehension
among the people of the country.
HON. SPEAKER: I will allow it after Question Hour.
2 AfcAdTod @SN @ STRIES H VAT GaAT, Ir0mael H gail.... (gem)
SHRI P. KARUNAKARAN (KASARGOD): Madam Speaker, I also want to
speak on this matter. ... (Interruptions)
HON. SPEAKER: I will allow you also in ‘Zero Hour.’

... (Interruptions)

HON. SPEAKER: Please take your seats.
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11.07 hours
ORAL ANSWERS TO QUESTIONS
HON. SPEAKER: Now Question No. 21.

(Q.21)

#t Sea R Wiftare: qee, § AR HE S BT 59 FAvEd BT 9gd o [dRYdd SR
& & fog g <ar g1 H 59 fageil 1 oue H1egH A Q¥ & | o dredn o, S
®s W fag orer 7@ Bl § 39 dev # U@y a1d ofR #A SN & S arean g1 99 fRufa |
S8l WSRUT B HH B qole W AT Wl 78 G0 W WE= S @ § IR SFar # faawor &
AT L 2l A H A Sff 7 ATgell & WSK dlcl &9l Bl Saiv fordl & ST Sai fadRor
¥ fear B

# HAT St { ST Aredr § 6 umiens | STU HeRUT W DI oM B foly IRy
wrgel Fafor 3g B Aety FIR b ¥ Wi [ER, wiel @ F arar € swd dur Rafy
27 g g gafaw W ey € {5 39 ar Wi aul & @ ¥ iR anl & SR fhAEl @
A 91 8 I g T9 IR SUS B9 aren gl 39 AT # @Wems iR 97 iR $9
HSRU B BI A9 § Azl & Ao &Y gfe I w1 $en 9o @ Bl oy v & faer #
SRV B HHI T I8 39 fea # w1 HeA ST @ 87
IUHIRTT AR, WTE SR AW [Qavor #ed & Iog w5 (3ft WM.om.ated) @ A
3ree HeIedT, § U ¥ W W Al Bl A FAET @rear g Hifd A HIAl g8l favrt
gl

HEISAT, [AYYH @ § AFEAE e #IAl Sft B ged W gwydre AfYd B ArEdl g,
Rfh I8+ G AT YO dlell S8 A Sfaid o dTell S8 W 4311 8

HEIedl, § AUl SR U HAT S Bl W g=yae @ R S Usel FvAT Pl
STATd o7 BT g SR faar g

AT WG | W1 91 del 8, Al 98 Wel Mibel, A1 agd sredt a8l # dredr §
5 9RT & Ty I8 98 370! a1d BN, Hifd A< aul I IR W= Bl UGN ITAIT
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B, I8 <D | AT 399 PV WA W B SY, A1 By Gabd 78, 8 b @i o
HATAT SATET 3N WY, RAffh AT e 7 36l a9 & R H |t Hgl g

#, AT R B A BRI ARG [P TS B ARRI H @R & HSRUT B

HH B HRU B YR b1 JHAM T8 8 & 21 We have a capacity of 811.92 lakh
metric tonnes 3iR 812 ARG HIfSH T P B8IR U HURIS! 8, Tafh BANR I ARIHA
HSRU & oIy S JRIRHE 3T @ 98 not more than 650 lakh metric tonnes. a9 2011-

12 H S SUTET YRIRHT aTT BT, oIfdhT H 3191 &x JaT AT fh SR HeRUT SRSt & o1l
1 not more than 77 per cent ¥ TURT ITAN & g3l ¢l gAY DU HI HH &
BRI PIs WG T8l 3T & B

HEIGAT, BAR U WSRU & o0 5 3fles Agelel 9, W1 MW SR Bidle & a9 g
9| Now, they are in a dilapidated condition. IT®HI S8 3F BART ST b e HY TAR
8l B 8, U IMER W MY [dadpd el He 8 ¢ (b 8 Agalo a1y o @ & A
AT HHR AT BT TETETdT | b HHCt Tfsd di T3 off 3R I9H I8 vl g o 6
® ek R WA e | 99 Y Asdel @Rig oy, RN @ fddga @xve T8
B 39 aR § HACT 7 RUIE & 3R w1 {6 g7e1 g b <yl

RIS, Agcllol & aR § 99 2005 § 919 8 3R I§ 2007 ¥ G A€ & d&d
ATZATS 1 Y% 8 3R 3T bl ARG Tb 5.50 ATG HIfeh < WRIT bl 9 Alsallol |
HeR foma ST <& R

HRIGTT, ¥ Y TAHE 7 3UH oldel UR HNET 4.50 oG Hifed o & Arsars
g7 &, AfhT I Yo T3 © ATsE H T8l §| R A1gArS 99 g T

A S1eet HRled], S8l a Je HY &I 91d 8, # 39 an # faeq & =@ &,
that is under pipeline. Even A1salst @1 ST € 99U &, f$ I B8 olddl 3R 85 Ulds
FHHS A Raws far o, I9a 9K at least, 100 lakh tonnes & ATsare a9 91¢ 3R
S B MR W AT 7 wRard AR fhU g {6 wl-dal Agels g9 e @ik S99 fohw
THR W HSROT fomar o]

HEIGd], # AFHRI AR DI A BRI A 6 B B & AR 5 @ Hfed

o W YSRUT &I &HdT b gl §9hY IR 8 U ol Afbs B9 & 3ieR 30 og
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Hifgw e W= &Far & UgaH 81 99 2019-20 I CIedl 100 od Hifgd T @I &l
AT B Jiex WSRO BIIT| T8 Wrgelrst bl fRAfT 5l

TR, S8t a% fIeR &1 ue B, # S d SR dredt g fF g A W Sh
fIER ¥ 3 §l BRe B & 3SR 2.50 g HIfedh < W SR &HdT & ATgallsl 4919
TG | Afdhe B & 3R fIgR # 7.00 o HIfceh @rEm— SR & &8 & ATSAlS g7
TG 3R 39 UHR I ol HeldR 987 9 o Wifceh T &l & AIgallsl g9 BT BrRIHH
Je {4 # g # AT S I R HRAT AR g fh WRT WER R AR feurdie
B IFAR D T & go fharad fhar Smgm|
At SR Rig dieftare: wria sremer weiqn, &9 W9 WG € fb 9Rd @ren, %ol iR
Al & IqreT # f4eq # (U1 ST W §9Y Y 2 AR AT 1 AR <2 & 60 Uererd
J AT AT B R AR B 1T Sias AT ok €1 39 3fe A 9@ @, %d 3R
AT & Iferd WeR 7 B ¥ I8 AR &R UR AT WA, Bl AR Alerdl Pl doR 4§
EERIESNIE]

T, AR AT HelGd | U faRed SR & 9 “H7 IR @’ W swin © P
FHAE A@EIRIT & I1a9[e HeRU & SRM HIcl & Fbl, MMl § oo, aul, arg d Wi
AT & HRO W= HI F AT ARERA 81 Sl gl §9 FeITd I@d gY H s A1e0q 4
AR HA S WS ArEar g 6 Sad ani § afouRd gy wrer=i & {1 WRBR A
FfRT STt vd wHaTRal @t et ag @t g, afq &, @ acded) N 22

RG], W&l Sl ©, 98 ST W HSRU Bl WEl & el g R T & 9 I |
RG-XETd A1 ST JET 21 THH BEl A DEl PHAN AR AMBR I SRR B 39 aoiE A
BRI T W Jfiay ¥ iR T 8T 2 AR 3MH S & drd S AR 81 I8 17 5

FT 39 R AMAHIRGT 3R HHaRAl & fog o1E Auce 7@ fvan ¢ & et aorg &
Qe T B3 87 3R I fhar € a1 su fpra 1fframdt ofik wofamdt onft aap ey € 8iR
319 I T HIIATS! g 82 H 5D IR H YD A J AT FA S A 1 A8 gl
ot {.omR. Al ¢ A FeH O, AT G 7 & A A-AT HEl &, Bol- Afeord
IR D ITAAT WET § WRE & & 8l AR & I S U &l & 8, S9d aN §

T Siatg ©f 9 A e ¥ [deT BRA1 dredl € 98l a% Bl SR Aferdl Bl A
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I8 P 3R uferer e e # &0 ot 81 Wgl deb w@rem=ii &l a1d &, § "
HER ¥ IR HAT ST §, e § S el g5 8, 98 99 2013-14 # fAfPad v 4
FHIG 25,000 HiCH T Tl SHD 91§ 99 2014-15 H HA gs oIl {6 19,000 #Afcw 1 off| v
2015-16 H BRI WRBR & 3 @ 915 [Ta1 Fad Bl g AR BRI AT FaATS FA A B Bl
IR B TS, S BRI 99 2105-16 § &Y€l 3100 Afed e 81 18 3R 99 2016-17 #
BHXd 4,000 Afch < 81 M| 5 ARE W WRE! B Bl S W& 2l

ERE & & RO g, YErifed 3R qraifew | In abiotic, it happens because of
the fire, because of the flood and also because of the heavy rains. 39 HRU 4 &5
IR TRE 8 M gl aifee § Uk € giged §, Ao S ¥ Bjhal Uar 8 ol 8l If

anything happens because of the natural calamities, we cannot take action against

the officers but where there are lacunae on the part of the employees, the

Government has taken strict action. 153 3meffai & Raele fUse -9 auf 4 2013 4
Troieiie SR B TS Bl 3HH A SRl HOR Y& @ AUBINAT Bl SfH-e BR Aareli H o
R faar T, 31 g Y Repadl gl bl T5| 34 YR 4 18 &l W8 & s Aot
FHH ® I, swhivc A Y| The Department is taking strict action against those

persons who were negligent and who have not cared about these things. 37
Rac®s Srfars! @1 T8 gl 41 AW ASAIS ® qR H IA™T 8, YR HSRU & dR H B4l U™
AT fF 3 GURT & IO AT IR SAY, SAHBT BIRNL B O W& 1 F AT Jo7 |
Frded @)1 amedl § 98 f[8R @& g4 #@3 W ® § 89 <%l B Bl Al B 4 A
THA B M < fF 9§ 2016 § 0.01 TRIT AT WRIRAT Il Wl g8 gl ogt ol
Afed o7 M fBar Sar €, SWH 0.01 TR Aelfoed gl 89 A8 ared f U g,
S &l B 3R 5D forw I &t St

St T TTea: A STedE Sfl, Wil YRell AfATH S & q1g 39 HATAT B 3R faRiyeR
THHAISMS B YfHepT q8d dal &l AT H21 Sff 7 a1 Sa1d § WaR fhar & & ad 2015-
16 3R 2016-17 H M FHE 7 HE UG WG 3N Bl 73 of 7 faaR & wrare o g,
S PSS e ol [N < ITEAT 8, X O DI 32N © [P 3 BT D a1 W ©RE 7
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AN YUHTA], FHETT & 6 I I/H Al 81| fh A= #31 Sff, 3l oy S
Bl T8 21 99 2015-16 3R 2016-17 H AMYH! WRE! qa1 &1 I8 qel 8 {6 a9 2013-14
3R 2014-15 § I8 WY Tt oY, AfhT 3T 9t § U 39 Ah Bl SRRd B

AR HA1 Sfl, 3R S9RRET &I gite I <@ a1 Q¥ § SHEEI & da¥ I$1 d1|a
IR UST H B, MUY ATslST a9 & fov erie fAgiRa fhar 21 8§90 59 a8 sfipsT Ual, dr
T 954 AHAN BIdl ¢ [ AT IR U< P SRd & (2919 F B! A9 @1 2l

BT AEAIT H3 St 9 WAfthe watel 8 {6 &1 SR Ueel § Arsalsl & HiegH 9 39
WSRUT Bl &TAdT IGRAT? T IH doR—AT a1 SHBT IS AT T © 3R U Hd dh TR ?

N YHfAeT TAET ¢ e HeIGY], HEHIY IS 1 Ol $el fh 8N U Uk |l g e

NS BT TR g1 3d I el SUS RN 3R Uofd § 2t 21 9od &/ 24 1 <,

AT TSI H 10 oG <, HERIE, § 50 g9 o, fagR & 5 ofg e, gRamon & 6.50 oRg <,

37 Yo H 5 @ S, IR U H 5 ARG <, UfTeH el H 3.5 1@ <, ORI H 2 A

T, INfSem H 2 oRg e 3R VoRA H 1.25 oG 4 &I JoHl | 39b IIRh ARAT
e A = s § 29 Rg T & ATgoll I SR U | SIed e &l &THdT 64

R 53 BOR ©F &I 2 3N UHANRIS Bl 50 oIRg 37 BN 1 &I &adT 8l T8 I8 WRBR

B 14 TG 12 BOR 7 B eHar gl |l a8 figoll wh| b d8d 15 g 50 BOR <
wWigpa fpar 8, o 4 12 @ e &1 FEi07 81 gl g1 Sl 2 9 73 89X ¢ ©, a8

THTOTIER B D AHelldl 12 g S Cg NIENINECREIE SIRAT| 81 IR A8 & ﬁ’l’i’ 26 <9 67

BOIR T @12V 3R AT 46 @ 10 TR T B AMTLIDHAT &
HON. SPEAKER: Do you want to ask something?
DR. M. THAMBIDURALI: Yes, Madam.
Madam Speaker, the hon. Minister has given the figures regarding
production and procurement of rice. He has given everything in Annexure No.V.
Madam, we know very well that the farmers are taking a lot of efforts to
produce their goods. At the same time, marketing is their main problem. That is
why, the Government is coming forward to procure and distribute these things to
the common people. In this connection, if we take the year 2012-13, in Tamil

Nadu the production was 40 lakh tonnes. This is the figure that he has given. The
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procurement was 4.81 lakh tonnes. In the same way, if we take the year 2013-14,
production was 53.50 lakh tonnes and procurement was 6.84 lakh tonnes. In the
same way, if we take the year 2014-15, production was 57.28 lakh tonnes and
procurement was 10.51 lakh tonnes. Next, if we take the year 2015-16, production
was 75.09 lakh tonnes but procurement was 11 lakh tonnes.

I have already met our Minister regarding procurement of paddy by FCI in
Tamil Nadu. Our hon. Chief Minister of Tamil Nadu has written a letter to the
Ministry stating that the Central Government and FCI must come forward to
procure paddy from the Delta area also. Procured in states like Punjab and
distributing it in other areas has to be stopped. It has to be stopped because if you
are procuring in more quantities in Punjab, Odisha, etc., you are distributing those
things in the areas of Tamil Nadu. But what about the other farmers producing
there? If you are dumping all these things to that State, their production cannot be
marketed. Therefore, the problem that the farmers are facing is that they could not
market their products. That is why, the hon. Chief Minister of Tamil Nadu has
requested that the Central Government must come forward to procure not only
from the delta area but also from other areas of the Tamil Nadu State.

In that connection, I have met and requested him also. The Minister was
kind enough to give order but nothing has happened afterwards. That is what I
want to know. What are the steps that the Government is taking to procure rice
and paddy other than delta area of Tamil Nadu, as requested by the hon. Chief
Minister of Tamil Nadu?
£ YA T 3eFE Sff, A ORE P Wed © - U, Sl W § Sl W @dadl 8§
3R AR BT Agedehadl & Jdlide S0 qicdl ¢l Afe fhdl W B vargy AawIsdhdl Bkl ©
dl B AT W od B AR, A SR Wew §  of8l Uhdies Wl @Ried! §, offdhd g
e B Pl & R o SN wew § A 4 o A A e wde b R SR )6
AT AR AR e Dl fqzard faam =redn g fb saR sfex # =ael Sk g, <l 81 &%
B fFaM <@ & Bt ft o | S ft 99 9, 99 Fdar 8, RO 9991 918, 99 dahdn
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g, B WIS & (Y (AR €1 89 U o 30 B9IR BRI$ OUd Pl Al odf 8, 3R Iaq9 I
3Terep JATaTIhAT BN Al <, IWH Hel DIATel B B a1d el o

SHRI MUTHAMSETTI SRINIVASA RAO (AVANTHI): Thank you, Madam
Speaker, for giving me this opportunity. The Food Corporation of India is a big
organisation. It purchases and distributes quality foodgrains through the Public
Distribution System in the country.

Recently, we have read in the newspapers that contract workers working in
the FCI have become crorepati and FCI is not going to engage them further. This
is a good decision. FCI should have a transparent policy.

I would like to know from the hon. Minister the details of the storage
capacity of foodgrains in my State and about the additional capacity that has been
created in the new State both in public as well as private sectors.

2 AR TraT: reFE Sfl, # AT SR Bl Sb U b aR H SHDHRN WS G|
N SRS UTe ¢ sreel Heledl, § MR g 6 o g9 wed gu & orgAfd & B

T A HAT ST T 310 IR H Fel © [ WRA WRPR Al o1 & ol TR ©
IR fra & e e Swred 8, SY wien @ foy g IR 2l fAftgd 9k 9 9Ra
WRDHR BT W HATAY AR B DRUNYA 3% AT & HRIBA! - ufedts e RiveH
3R 3R JTBIR TR B U @lig o &1 S7hT Uh 923 I8 & o <9 BT ST Bl ooy
B A T IFEWHAT B AR, IR A8 H Ol Maehehal 8, Iqdb AR U Ieaad
I BT HUSRU DY | GERT 22T AT § b <% & fhaAml @1 ffma quie wsw el o
A dfgR St 7 ot g a1 Qo B SRR @ At Hew gt € 5 el @1 ST maa
% forg fafs |uic wrsd firel, 9 S9a @l SR WG & BEa 8 A1 feigd d R
el BTl Afh 3TSl fhaml & IUE B WIS 7 81 D DR AT Al ol fdifera
BT T B T Tsdl Bl SR Tew F, oot ¥ dk ¥ S fftmw 9o ursd wRa

IRHR NI BT 8, D IO 39 fBAMT BT elldbel odel IR TRIRICYH Bidl & S0

ATh W AT § ST ATl gl IR Yo H 99 2012-13 § 144.16 ORI <1 UGM@R g,

AfhT Bddl 22 TIRI < IS BT 3T YUSRUT fhAT| S9I a8 W a9 2013-14 H 146 1

e IR & |AMUel Hdd 11 g T DI WUSRU fhAT AT 99 2014-15 § 121 oIRg <
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ISR & A ®ad 16 ARG T BT HUSRUT fhdT TRT 3R a9 2015-16 H 125 ARG T @
ATYET B 29 ARG e BT YUSRUT {HAT TAT| R AT HA S 59D IR § UfAy § Blg
QU H? fHEE &1 Sl IAET g, IUDT Yh-dige W T8 Wal o J@ ©, 98 fhae
AT Sare faiferl & v @ v 91ew B 39 Ay H Wrel HAT™ R Hed SSIUIT?

AT Gg A & b I Siues! WUSRY &Fdl 8, S99 BH Wid ol 3R I8 IRy g ar
SO qraoe W, B Al 3115.684 @ T T JHA AT AT A1 39 IR 9Y 2016-17 H
4383.259 g <1 &fd g8 2| fisa a1 @t Jor #§ orfR R afd & i @ @ @
T & fy UHileng 7 w1 SUN fhA? HH 9 BH fUod A & o W g9 |id @i
@ afd &9 B Y oftl oR fUsel |re & Jor T 7 @rer @t 1fdw afa gg § a9
forT & RFER 87 S If@RAl & Raams &1 dRarg & T? . (Jagm)

AT L& : AIDBT YT &1 T

N RS T AT U NG Pe a1 par & g9 Arsars a1 8 8, fPami & S
@ & oy erawer e &3, Afe aafdsdl & eRIdd R 9 A1garst a1 ... (aem)
A D& @ STIGDT UTel Sfl, WINor 81, e gfeg|

AN RIS UT: $HD a8 H AT FIT HeH ST K 87

2 AR THEAE @ A e Sfl, ORI H Pel b a aRE b Wed ©, U e Al 98
g1 SR Yo ¥ I DR AR b5 Q| HeThy WIS BT B P & AR YUl B
TR 2 feH yrgae 9SSl &1 W TRl 1 51 9 Sa91 & He dredl § Sk § $o W
Jeu fourdn 8l g, A1 Ue Sard W Q@ SMeN 9 & gl R Sfare foar w8, Sud 9|
TS BT BIs Ao 81 a1l oIfps 3y <@d {6 et &1 Ide 9§ 2015-16 H 1030
G T gATl 99 2014-15 H 1054 o1 S AT 3R WIS 320 oI 1 gg| gAY Iaurad
T 37T ISl & R WA Yeb 37T Aol 8] BH WIFARHC AU gRI W PR 8, a4 e
AIFIIC 81 B & 31X 90 TfTed I WRBR el 21 Iod WDHR DI 84 T4 <d
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Sty QT Fetrep] B ®el fob Ui AT 9910 AT UHHIss & Urd SaT SWhIRedaR
T 2 5 81 APSi RIS AR Widl IS | SAMMY 5T WBR & AN ¥ 3R s WRDR
Sl ety g AreT & g 6 B8 o fra S T8 99 e va | st oft T8
TieT S| B 59 AT W I K 8
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(Q.22)
SHRI D.K. SURESH : Madam, the menace of wild boars is very high in the

country. Almost all the States, including Karnataka, are facing this problem.
Farmers are already in distress due to number of problems. Crop damage by wild
boars is pushing farmers from bad to worst condition. Every year thousands of
crores of rupees’ losses are reported due to damage to the standing crops. So, |
would like to know from the hon. Minister whether the Union Government has
received any representation from Karnataka seeking permission for killing or
hunting of wild boars in farmland in order to protect the standing crops and
prevent losses to our poor farmers. If so, what steps are taken by the Government
to put an end to wild boar menace?
Thank you.

$it e WEea g9 A e Sfl, <€ & Ui I 9 Uy 3R AgS & 4 H 1 a9
woy g, S® oy omded ura gY A Hiled IdR 9 W g 8 offdhd I8 geh-ar ad
W HAT S © (b UY BT AR BT Bl 3G bs WRBR DI AR A T&l 71 11 8 3R
IR WHR 7 IH AW W T8 2| dRdell TIHa-H Bithiolae § HAToRc H¥ B g,
DT hR BT T AT fb 89 1 Y| I IR fowaR 2015 H dg WRBR 7 AU g H
g e A1 b 39 Sl 3 W VS 5 B AR T W1 & AR IWH Al 2 WA
frar- sreria Q4T Uyl o Afdd @ forg, feam @ fog ok S9a! Wil & foy sifvere ¢
ferR & 31 frel, @ | 10 70, PR I IIR@d, ZArad, ... (F@uF) IR U, 3
Y <Y B AR I e B [T S dobs BT Al GHY ANMT| IHD! 98 UTG §aAT & olfh
TR BT 2.4 Y-ATT {499 & G-AWT BT Jool § AR U 5| S99 f4a & 17 ufowra a9 &
g 3R 17 Uferd RTde! &9 UgEH $el, dsaweid Hel, a8 Iedl ol 6l ff AR & qrm
TP T Bl © fh a8 2.7, 17 gfoRa SR 17 vfoea & @ 6 Y91 aeo w@fia a6
eRA W T RS, SEDT Baa W g R, fFa W 991 w ik 9 Wi # feft geR @
Tyt @ BiE ' A 2 safery S uF foran W, S UH @ SMgR R iy ek # 97
T ATl & e} QX1 BN, Uh Al & dle &4 IHI (ATl Bl 3R I a1 84 59 W
[AfdAR S 6 39 THR & TA @) AR 3T UG DY MATIHAT § Al BT R BT B
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SHRI D.K. SURESH : Madam, I would like to draw the attention of the
Government to the fact that in last 2 % years in my Lok Sabha constituency alone
about 22 persons were killed by elephants. Last week itself, at Kabbalu village in
Kanakapura Taluk, an elephant killed a man. Apart from this, Sundagatta,
Muggur, Kadushivana halli of Kanakapura Taluk three persons were killed in the
last three months. Every year, about 6,000 to 7,000 farmers are seeking
compensation for crop losses, and around 250 cattle deaths were reported in the
last three years, but the compensation paid by the Government is very meagre.
Therefore, I would like to know from the hon. Minister about the steps that
are being taken by the Union Government to prevent losses of human lives and
crop losses from wild animals. Is the Government taking any steps to enhance the
compensation for crop damage and losses of human life? Thank you, Madam.
#it e W@ @ ¢ AR IeEmE Sfl, IS W AU AT Pl R BT QR TS DR
Topal R Wt FHYTI9E & ifehd STl d 39 YhR & diges UHIH Bl Sidd BT &I Fare
g TE 91 TR U Iged # R A & o aifieR € Sue o) W ®1 g A
Y 3 W USY 5 H IqD! o v 8, Al § v H1egH | AT W’ A e
HAT g [ Bich WHR DI AR A Al Id91 DI AR &, TAD] DR IS B7s WRBR Dl
3R TS U5 fear Smom @1 S [fFad & s Gl ofe wwt & ued @S B g
AP T 3fOld YHR P FIgR el Bl ¢ 3R 98 JIER I8 ¢ {6 99 a1 Udhs &1 vral
fopar R B o9 WSt 81 TS § 3R O 98 % 8 Ol & d S9Ud SR T diddt 2l
ST g9P! Usgdd 3 U U< 5 H W AT & P B9 IW SN ABR UY DI WA B
PR oI & 3R SUH PR IAH! HEl G 8 ST 8 Al 98 el T8 Sexrdn g
Ifh ATSTHIEg &1 I fhfoNT &1 IS ST g AR 7 HHl e AT 2l
1. WY srERare feie: A otene S, § e #iegH W "G HAl S W S
=Tedl § b <21 § waferor & N AR A’ g 9 Sia R AMG GEsl Bl b+ b oIy
T FeRepl, o S9an, @ Sitg fQ9ET, 9 3R & & 4 d8aR A9y DI Sl g
feam a7 o, ifE a8 goma it & B H S Arear g 5 S ol 9@ wETerm W @
fpan? S SRiEe-fediaa A f3aTery doc & Sl Wod 97 &F ©, g8 | 3 ATSH IR
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BRI TRE A T HR B 8, Wl T B W@ ¢ 3R I S IR B IR gADY geai bl
IBER o O &, Fear faar ft T8 T 3R @1 geraen d@ 3@ T8 fAean| gafay
ST e € 5 @ wad uRadd @ faen # @18 AT 8 T8 7 iR Sd! gemas &
& folg I el # Afs B N 18 T8 2 1 98 7 © AR IR T8 9975 T © A P db
ERISASINEIY

st ifet AET @ @ A Sreme SN, HemaS o @ fq W g R Y orR 3ig faviy
& fHdT f I WHR & &9 | A1 Al 2 3R 3R s GRBR D & H AT QI
a1 # favary e g 6 St ff S wHumRiee 8rm, @8 faan S| < R A veb
fafead 2 {5 &S PR & U, B3 THR & BRIBH, B THR B JASIZOIT B ST,
g9 faumT 3R THFe fava & 3R @t Wil 8, $9dT 89 I WY 9gMT d18d & i 3R
g3t & g Al B SR Bl W YBR BT BHAT B AT IFDH! WAl @A AT A Fa
Tgel @ R, a9 & u @ fha @Sl @ ohar § ok R ' fra off S s
T T8 S 7Tl BIST AR I8 T HRdT I8dT &l SAfGY 89 MU & AR {hami &l
IAACTST B 8, B 9T INBRI B MESs <d 8, Tsdigont ff <d & Bs Hf <0 g 8
PR IR & 6 I8 AACISOE & HREGH 9l 3R A Hiwfoded HH F HF 8l b fh
Al R PIg Iy a1 &9 § ARl § SR Al & | ars Sgt a1 S¥ahT § @ JoRdr |

Tt |

SHRI BAIJAYANT JAY PANDA: Madam, there are two kinds of problems here.
One is crop loss, which has been talked about. The other point, which my hon.
Colleague from Karnataka mentioned, is about human life. In my constituency, in
Kendrapara, which is on the East Coast of India, every year, there are dozens of
attacks by animals on human beings, many of which lead to deaths. We have
deaths being caused by crocodiles, we have deaths being caused by wild boar, and
some of these are classified as farmer-animal conflict or human-animal conflict.
That is not the only problem. The bigger problem is that the natural balance in
nature has been lost because many predators like cheetahs and tigers have been

poached and killed. That balance is not being maintained.
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The hon. Minister just said that the rules permit farmers to chase away

these animals with sticks and that they will not be held liable if an animal is
inadvertently killed in the process. I would like to bring to the hon. Minister’s
attention that the local forest officials are not aware of this. Every year, I deal with
nearly a dozen cases and more than half a dozen deaths of my constituents. They
are very clear that the farmers have no right to chase after the wild boar. It needs
to be clarified further. I would request the hon. Minister to please issue a new
letter to all local forest officials throughout the country so that they are aware of
this ruling. Otherwise, this problem continues. I would seek an assurance from the
Minister that he would clarify this to his officials throughout the country.
2 e Wiea q@ ¢ e HEledl, 9 Teargon 3R UF Al Il DI AR AT D AeAH A
at 7l @1 fear S gt 21 R WY eFR snuet o1E fady ard e § arE Sl § A
BRD d8 IR | BH q81 B TR DR BT A5y B AEEH A R B | H A8l W wR
ST ATEdT § fh 39 UPR B 91 g Bl ®, I8 (AfHa & & el Afey, Hifh e A
T FS1 JHAM 2| IADT DHAAAY Afdd & I TR Al G BUAT &, MR S 9gd THR
e Ugad g @1 & A B AN I iR g S 3feR TSI gl ¥ IR AIgR g #
Al e B O BT &, I8 IFH T g3l &, I8 39 WY ¢8| ofhd 39 SR AT 3R ¢
eHTaT ¥ AR &xa fear S wddr gl

oy oft, # wase AT AT § b syt g Y Roven wvar g o el & s
Y TBT BT BRIT IMHAR 30 -Tal J9 &l 8, AR S Tedrigond, d9 IR TR &, odd
T T T e fhar o, Sl BHY S degd i 9 Usgd UiE & 3R 9 e Bl
IR I & fHell Tl 31 SaR T8 & A Ul g9 Jfad PN, dbld 4 S© 9D (oY
TG BT
A STEA& @ Fgd AR AN U Bl =08 W 8 MU g9 WHH o [ WHY g9l Biod
3R HeHTaIYde Y VaRiRT ol |
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(Q.23)
A T TS e T ARGl WSAR HIsH I FRAd, Gfd Ueel B aul A IT AW

U H 9 @ Tl A ITA MG HATS FHTST Bl ¥ MR BT TRAAgS TRAT I HBIF AT
2 3R TIUA ¥, AT Bre ¥ IAD! UAT GABR 81 Il 5l B3 R Y STl 9 & Sl
Y B YDA IR Eedl B RIANE Tl WRA AW & ThS DA dlell d1d ST 8, ST
IR B &l fUod &3 aul 9 I8 WY 9gd doil ¥ 96 @ ¢l T faeh < @ Wy W
TgaR HISH DI Ab+ & oIy BIs oo fApRyd fhar Tar 87 T 9 3 &l Jba & forg,
Sl 3 Q¥ B Tehdl R Al 9 g @I €, U Al Bl bt & f n 9gd s Uraes
T T 2 R TR T & @1 3t P 59 UayE © dgd fhad RN Bl do el 87
2t foova RSy : srewer w@Iew], AT e 1 YOl © [P SR WR R 91 [oEldl fhan
AT & 3R AR <2 & A1 HABR 891 9 Aag § T e IOl 52 IS D F9Y H AsaR
HTgH AR Q¥ ¥ 98 TS WU ¥ A & AT T 3R IT 919 9 BT AIqH ® HJifd W
foplt & Aa B Rreft § 91 U9 ®1 I8 gdfed A © O 86 IHI-9E UR <@ T
T b g eAr g1 # foRed @ § e & 2 5 fUva 9 9l § 889 9rseR
afey # SN 39 fSea Bl T8 SSISAT| WRBR U TRE W HeH SOkl & SR ST
Sfea fafed & dgea afud TR & e & e w0 o+t g8 81 S9! ua ufean
ERENEAEESICACIFIC RS IS

AP IAd] S Dlg HAHAT PBIc § Odl 8, S9P <o R i dRAe & Il g,
ST | @Rt 7 faRed § st fawga w9 9 e 7
N av gerer Sl F=A St 9 fifPed o @ foRea § SW a8 AfeT omer ff <o #
Had 35 YA T & 30 HaY H WY IO BN Ul 2| B Al Bl dl SqD! STEhry ot
T 21 AiEarel & R | A1 A8 AR WIS 8, 918 ATsa” UMUTh! 8, are Aga” g g,
S UHR & IIIY BId 2| U R} & fory o, i, org¥ udl &3 § 9gd 9HI o Sl 2
39 YHR & AW g MR B & 8 &, 97 R gid DRIAE! 8 AR DR Foll el
T U AU QAR T 8, $9d [olY ARBR o 98d A §IH By € offeh iy WY 59 e
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P WY ARARN & Fdg H B I 2 37 JWE Bl Vb b U R ARy gaoH
fpy &7

£ fova Rofiey : srewer weiGan, gedi iR ARl & g A @ &4 @1 & 11§ 3R
G W ARG | S SHIHAE SISl Uae 91 ©, S9d UIfde 69(Q) # ®ffed Uaer @l
fSpges fha M1 2| IUS AR BH HRIAEI & & IR WIS 65 W 68 @ 41 # fdha
ATl ST R Jag 8, Sad f 49 faled w1 7 e & g1 eFR AT Wee A §
A H I AT A TGN IUAH HRAT FHdT &l PO AMAGT TaR ATH MBI © o
AgeS UMD B Th F81 el 8, 3Mclls W, Hie IR AsdR Wifhd B & R 3d®
JATar sMesiedl 9ve, $-Hdl, W, fBRM, 4k A e & &1 $9a IR W Py IR T,
AfhT TR AfRerell iR aeai 4 Wt MBAd &l a-% &d & fear g1 S yraems
SHIHIE IS Vae H 8, S WIY & dedl © ol Sl el | DA IR -7 o,
TSI oifh MBI SRive ferersd # 1 wraeT 21 3R q=di & |eW H Pig AFel al § al
B F B HIIATE B A B

2t ey TaTe W wEled], I8 AT gRI faU U fIRga STR & Ui SR dd HRd gy
MU WEAH [ A T8 IS HA SN A S ArEar § b ISgd G A Srer
AUl AfRTT MO € I {6 fSfagjera Reifafaferdt & wifd oe & q9a 4 U
FfRA B IR H 8 TGN I A8 BR U 2 o e, et wfafafet § e 2 g
IEa-A AT Yrargex HHCRT QAT § Sl US ¢ US UATHICH &l 91 B_al 6, 9! RS
it €1 3 WY-wig # A G Sl A g W S "redn g e R s @,
R ORI @1, gfos O & @Rl & Saacel aF @ T8 § [ 9 A8aR HhigH bl A
B, I fide B AR W Afdadl & faog bl BRIAE R Sl g, e wfefafet §
dfoar g1 VT aRRRIfT # & I8 ST amear § 15 & ¥ JmMrgoe, I oidig 3R Iy
Yo &1 Ol 7 ® 9T 98 39 M H QN IRE WEH ©, 1 S Q0 dve 9 urdieror foan
T? R STS TN T AT war, 7 ok dafion € ek Al 78 O @ Rien @
RIT B & AT ARBR A1 fdaR DR & 2 3R B I R e &1 Raww Hfr?

f fovw Reftgy @ w9 sreder w@IG, AT 9ewd J I8 odedd JOl ©, ddife d @
SISt 8 g &1 I8 US <91 HaTel BT 8] HRA WRBR B k% A Sl Had Sl T &,
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# B! TSN AT ATEAT &) 39 G AR TN HIH g 21 J Sifee, g arseR
RARIRE & aR 3§ SMGR &1 39 21 39 g 841 Sl ad Io &, ITH SHIIHC
TORATS 1 ASIGA Rl @ [ol¢ 90 BIR YfTAB AT Bl 8 BT Bl URhAT Y& I ol 39D
3T, 15 B9 Ufeetdd WRTcH &1 1 9 a9 # o8 &% & SR 8N Fifds 9 PIc |
S 8, A STh1 30D AR H MGRI B AT | 39 AR 15 R SfSRiae iffthad
DI W D! TFDHRI R ARl DI BN BT 98 STl 8| i 8, 36 ATGAR DhISH o[
JX Wt T &, S USaid ATgaR $higd ®l ¢b &1 & v @il T &1 2000 WIS
IHAd DT B e BT U AlChdIA U &M I da & T 2| 39D Fmdl, 500
A & foly U A1 &1 U e dried i IR fear /1 g &R 100 Siffthesy &
T TH-Ch U, U Bigoll WSS WUTH BRH BT & fhar gl

ART ¥ S Repcs JFAGET Us ShiRARE cararel Rafes I 5, 59 999
{Ueh B §Y, T I8 b Yo (AT 2l I8 gl fhAT T & wifh el e o
TG TR TR RN BT ISH &, WRIGR A-DHIIal, dMfed, NS, T35 ., Ne-20d,
Il &M, fEogel GuiEeq nfa 7 O gevie 3R Aot MfSAT & A1egd A RepeHe HA B
T R 8, Al I/ 9RA BT e €, 1 899 Sl HeH IoIT ©, 8H |HSK © [P I
TH 984 JWIEETel & 9 St B R AN S ff S HEH YoM B, S ol BF JAIN
IR G Bl
SHRI K.C. VENUGOPAL: Madam Speaker, malicious campaigns are going on in

the social media nowadays and they are dividing the country and creating
communal hatred among the people. We can see that people are being divided on
both sides of an issue on the social media. Whenever a terror attack happens,
somebody is criticizing it on the basis of religion. Actually this is creating
communal hatred and dividing the people in the country. What action has been
taken by the Government in this regard? These things are happening more in
recent times. Is the Government going to stop these malicious campaigns on the
social media which are trying to divide the country and divide the people?

SHRI KIREN RIJIJU: Madam Speaker, I agree and admit to the fact that there

many campaigns on the platform of social media being used to create and fan
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communal tension or many other issues which would disturb the peaceful
coexistence and harmonious situation in our society. We have effective
mechanisms in place to deal with this. We have the Indian Computer Emergency
Response Teams which looks into this matter and reports to the coordinating
group which I mentioned earlier. We have a Crisis Management Plan also which
sees that when any such situation erupts, it is cracked at the initial stage. Besides
that, to sensitize the whole system we conduct Cyber Mock Drills also so that we
come to know and update ourselves from time to time about the challenges before
hand. Madam, to upgrade our systems further for proactive and preventive and
protective measures, the National Cyber Coordination Centre has been created.
SHRI K.C. VENUGOPAL: In how many cases action has been taken?

SHRI KIREN RIJIJU: The figures which the hon. Member Shri Venugopal
wanted to know have already been submitted by me in the written statement.
Probably he might not have read it.

Most of the cases of crackdown have come through court orders. On our
own, we have given the figures for the last three years. It is 12 and 13 for 2013 and
2014. The figure has jumped in 2015 primarily because we have everything in
place and we could act. There was the Dadri incident and some other incident in
which it was used to create tension. That is why we had to crackdown on many
websites and many portals. That is why the figure has jumped. If you see the
figures for 2013-14, the figure has jumped. We have various mechanisms which
we have explained earlier also. The Government is very sensitive about the whole
social media being used and the cyber crime is a real threat for any civilized
society in the world today. This is a reality and we are ready to deal with that.
SHRI SUDIP BANDYOPADHYAY: Hon. Speaker Madam, cyber crime is a very
fantastic crisis but the question is that the conviction rate is at its lowest. I will go
through the paper circulated by the Minister wherein details of cases
chargesheeted, cases convicted and the number of persons arrested which have

been given. I will give you the details. In 2013, 9322 cases were registered but
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the conviction is zero. In 2014, cases registered and persons arrested were 5643
and conviction is 65 only. In 2015, persons arrested were 8044 and the conviction
is 224 only. So, what is reflected from this reply is that cyber crime persons are
being arrested, they are being prosecuted but somewhere there are some
deficiencies that they are not being convicted. Can the Government initiate the
process through major steps by which those who are genuinely arrested and
prosecuted can be convicted at the earliest possible time? The Government should
make an overall investigation on the whole process.
SHRI KIREN RIJIJU: The hon. Member is right. In the initial stage, when the
cases started coming before the Government, cases were registered in large
numbers and the conviction rate has been slow. It was primarily because of the
reasons which I have cited earlier that we don’t have trained manpower all over
the country. That is why we have taken a series of steps for that, which I have
mentioned earlier. When a cyber crime case goes to court, it is a very complex
legal matter. It is very difficult to say on my part why the cases are not being
convicted by the Court. That is why we have made a provision so that the process
of sensitization should start from the prosecuting officers to the law officers and
the conviction rate can be high

Moreover, many cases are not being reported. We have limitations also to
go to the core of the issue where there is a cyber crime. It is a complicated and
very difficult situation. To deal with that, I am very happy to inform the House
that those steps which we have taken are massive steps and will definitely
embolden our capacity and we should be able to deal with these challenges.
A JTEhET ¢ RIOeT Sfl, 3719 Wie H g qiov|
£ ITOTL IS e Heledl, AIel HSAT A BT SN a79 8, 98 SAN OR H Jd R bl 2
AT FHH ARG B ST AR {6 S 9™ U9 AR gl 8, D! AT A1 B9 of By AT
ag gah! Wie| H Ay @3 #eled A wed Agw b sed @ e © fay <9 @t
Ry &1 8, i H{ou &l 21 Y S 8 8 © b g1 & a8 Y PHRATS BN ©, b
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HeAT 89 & Usd MY fhdl YR &1 Blg HRATS, S A9 ST R IAhR 96 9 &,
PY AT 98 I & MR AR faT WR 71 3R U5bR & d= § 1 fede e & 2, S
AT & fael d9% & O 99 8, JA T, ITH Sl B3 U B B, SWD BRI =l
Hedl g MR Bls TP Tl 8], by gl &7 3T 39 FIh! AhA & U HIs RN &R B
2 T MUYBT B VAT Fhfod g, oAy AQrerel HIf$TT R o8 R S 9 ?

2 fw Refieg : weiew], A 9eR ¥ A% STR @1 7 &R Y| §9 SR g8l del o
o &0 A Y B & R W & W e AR ff o 21 g et Werer =
TR TR €, S9 I SIDN H DIg AN A © O 89 Feq § el B ¢ AN I8 Iqd
grar &1 gafay #9 war fh frdfeq ok urefded A9 ofd & arfe @IS Ut a1 9 81 iR 8
B G § Al SUDT Ab B U 89 hed SOl @ Bl BT B B d€ Al § 8, ol
geAT Bl Abd B o0 W AUPH HEH T T gl 39 AIDH! Abd & (o7 SAHHIA
TSl Gare H WY yraer fay w7 €, e aR § # ugdl € adr gar g

12.00 hours

e WAt (s o Rig) ¢ orewe Welewl, § YN Wed @l I8 SMeN o1 @redl g e o
TWE IR 9ed 39 919 A Ifdd g {5 Asak B8 &) "gea] 59 <9 § B &, afed any
ST # ISl W 98 R 2| O WWy 8 ANl 7 HATe B SRIER d9Tel! o, S9 B-uTd
TN & 3R & PR BIZA B Bl Sl B B 17 B T B Yo ghided Rived @
IR, AT WEBR H R S1. [ T DI ATET 3 24 (RARR, 2014 BT U Yaquc Ju
B TS fHAT ATl ITHT RUIC 3/ 84 U< 81 gl 2l S9 RUIC & MR W AgaR Hed A
Biell S B B o7 81 FIT-qT BT IRy, 89 ol 39 999 39 o § & &) | Bl
I 989 9N HIIT €, BH IE <A1 T8 PR Ahd b TH GHI BAR U O A 8, 98
FAYH 2 3R B W HIgH B [ IRE W IS <A H 3HBT a1 T8 B dredn, i
B DI AMAWHAT 2l H T ff Hegd dxal g b siFensa Raifém &1 ff v dgar Rew
BT AT SR | & WA O AR g w4, 20 fhv Refig) 7 arn B e AR
MO B A1fY, He & Adeld 2 % $B T $& SM 80 Al 7 39 fQen § IR™ )
foar 21 59 ddy H A & 3feR fRAw WY UeT A Bl SRRd gl 39H Sararel iR Rad
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B W B T, W DY TS fhaT S Fhdl &, I 9 W 31d 89 AN IoT & &, dlich ATgaR
PISH B [ RE A B4 I DR Wb AR AW HHll 89 Sl PR D |

SHRI SUDIP BANDYOPADHYAY: These are too slow and too low, it is
difficult to send any message. ... ([nterruptions)

#t wrormer g : gaT S, e f&ar w9 IR, e 99 8iR Rl

WHW&J:WW?@H
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12.02 hours

FELICITATION BY THE SPEAKER

Congratulations to Scientists of ISRO on launch of Satellites

AEAIT JFETE ¢ A FERET0, ST ST S €, AR SfaRe g e (39R))
7 31y gew & AeRaerer § RRya e ga+ 3faRel ®ws ¥ 22 A, 2016 6l Yo & Yaqo 3
RepIS 20 IUUE AHhadad Bre, forH gl deor Iuug (Earth Observation Satellite)
HIeric-2 W e 2

B9 U fANRET IFTehT BT 59 VIR Iudfad WR s MRarf=<d g

qE [HT 39 MM DI el I & oY WIRTT ARG SIHETT Wed & b
3R drenfireifaal & |afdd gof @l 9918 <l 2l
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12.03 hours
PAPERS LAID ON THE TABLE
HON. SPEAKER: Now, Papers to be laid on the Table of the House.

Shri Ramvilas Paswan.

SUHIRT AW, @ R ddae faavor w5t (sh v o™ ummam) @ #Eea, |
ffeRad o W dedt WR v -
(1)  (IB) T DI-AIRET HRAA HewwH AT sfean fafies, 3 el
& 99 2013-2014 & a1f¥e ufaded &1y ufa (= den sl
TARHOT) TAT AGTIREd o |
(@) T PI-SIRICT HYHN BT G AT ferfics, foeelt &
99 2013-2014 & HRHO B ABR gRT FAHIET &1 v ufa (=
AT 3RS W) |
(2) Sug<h (1) # IfcalRad T3 P G Ued W @ 4 gU e & SR q=ie - gt
faa=or (=8 e s wvenvo) |

[Placed in Library, See No. LT 4873/16/16]
(3) (Th) ot PI-siuxfed HRE e 3% sfear fafice, 93 feelt & g
2014-2015 % aifics gfre ® g wfer (RS o sHioh <iepeor) den st
o |
(@) T PI-SRfCT Hoyad e % gfear fafics, 78 fieeh & av 2014-
2015 & HRIEUT B ARHR R FHIEm DI U i (R dom i daon) |
(4) SRI<H (3) # SfedtRad U=l B FHT IS WR W H g faa & HROT G201
arer faavor (=8 qerm ot dvanwo) |

[Placed in Library, See No. LT 4874/16/16]
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(5) AT axg SIfEE, 1955 @1 a1 3 @1 SU-uRT (6) & icia faffds @rer amlRa
W (AT ey, Wi WA R Feerd ufcde) R dene e, 2016 S 29
e, 2016 & 4RA & Ao9A H AT HAT DA 1584 (37) # UHIRC g3 AT, Bl Tb
gfa (FE=r qer SHrsh Avamv) |

[Placed in Library, See No. LT 4875/16/16]

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA): Madam, I beg to lay
on the Table a copy each of the following Ordinances (Hindi and English
versions) under article 123(2)(a) of the Constitution:-
(1) The Indian Medical Council (Amendment) Ordinance, 2016
promulgated by the President on 24™ May, 2016 (No. 4 of 2016).
[Placed in Library, See No. LT 4876/16/16]
(2) The Dentist (Amendment) Ordinance, 2016 promulgated by the
President on 24" May, 2016 (No. 5 of 2016).
[Placed in Library, See No. LT 4877/16/16]
3) The Enemy Property (Amendment and Validation) Third
Ordinance, 2016 promulgated by the President on 31* May, 2016
(No. 6 0of 2016).
[Placed in Library, See No. LT 4878/16/16]
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): Madam, I beg to lay on the Table:-
(1) A copy of the Proclamation (Hindi and English versions) dated 1" May,
2016, issued by the President under clause (2) of Article 356 of the Constitution
revoking earlier Proclamation issued by him on 27" March, 2016 in relation to the
State of Uttarakhand, published in Notification No. G.S.R.499(E) in Gazette of
India dated 11" May, 2016 under article 356(3) of the Constitution of India.
[Placed in Library, See No. LT 4879/16/16]

(2) A copy of the Notification No. S.0.2133(E) (Hindi and English versions)
published in Gazette of India dated 16™ June, 2016 framing the Rules under the
Foreign Contribution (Regulation) Act, 2010 in terms of Section 41 read with
Section 35 and Rule 17 of Foreign Contribution (Regulation) Rules, 2011 under
Section 49 of the Foreign Contribution (Regulation) Act, 2010.
[Placed in Library, See No. LT 4880/16/16]
Ao I 3R AfeRar darea # Iog w3t (st fas@ wigen): #@@iedn, § fFAAfaRad
U T Ued WX XAl § -
(1) dfagm™ & orfwog 338 & &I a1 (6) & 3faiia fr=ferRaa v @t g ufa (R e
ST AwHRT) -
(Tep) T SRR ST AN, 7S faeell & a¥ 2014-15 &1 A

mferde |

(@) I S Wi oA, 7 faeett & Ay 2014-15 & arfves

aRided & IR ¥ ARG AT |
(2) ST (1) 7 IfcaRad T=1 HI AHT Ted W @ ¥ gU I & SR S a1l
faavor (= e s wvenvo) |

[Placed in Library, See No. LT 4881/16/16]
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(3) wfagm™ & arf<og 338 & GRT (6) & faiia FfaRad T & H-Us afd (T
qerT IS WHROT) -
(Teh) SC WSl &3 H S fad Sfd & ¥ & Taawilscad & ddg H I

(e ST AN H Al B |

(@) Sw=h RUIC & IR H ARATHS A9 |
[Placed in Library, See No. LT 4882/16/16]

(4) (vp) -Terdl S¥IeYe S AR fethd, 78 facell & av 2013-2014 & af¥es ufraed
31 TH i (T qAT 3l HhR0T) qAT oRATIRIfed of |
(@) T $RISE G A fethw, T3 faeell & av 2013-2014 & SIS
P WRBR gRT THIE Bt ap ufa (=) qem sion dxanvo) |
(5) Su<h (4) # SfcaRad T3l P T Yo W @ ¥ gU I & SR SN T
faavor (fF=) qem 3t vanvo) |

[Placed in Library, See No. LT 4883/16/16]
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12.03 V2 hours

MESSAGE FROM RAJYA SABHA
AND
BILL AS AMENDED BY RAJYA SABHA *

SECRETARY-GENERAL: Madam, I lay on the Table the Indian Trusts
(Amendment) Bill, 2015, as returned by Rajya Sabha with amendments on the 18"
May, 2016.

* Laid on the Table.
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12.04 hours

ASSENT TO BILLS®

SECRETARY-GENERAL: Madam, I lay on the Table the following ten Bills

passed by the Houses of Parliament during the Eighth Session of Sixteenth Lok

Sabha and assented to by the President since a report was last made to the House

on the 26™ April, 2018:-

1.

The Sikh Gurdwaras (Amendment) Bill, 2016;

. The Appropriation Acts (Repeal) Bill, 2016;
. The Repealing and Amending Bill, 2016;
. The Appropriation (Railways) No. 2 Bill, 2016;

2
3
4
5. The Industries (Development and Regulation) Amendment Bill, 2016;
6.
7
8
9.
1

The Finance Bill, 2016;

. The Appropriation (No. 2) Bill, 2016;
. The Anti-Hijacking Bill, 2016;

The Dr. Rajendra Prasad Central Agricultural University Bill, 2016; and

0. The Uttarakhand Appropriation (Vote on Account) Bill, 2016.

I also lay on the Table copies, duly authenticated by the Secretary-General,

Rajya Sabha, of the following three Bills passed by the Houses of Parliament and

assented to by the President:-

1.
2.

3.

The Constitution (Scheduled Castes) Order (Amendment) Bill, 2016;

The Mines and Minerals (Development and Regulation) Amendment Bill,
2016; and

The Insolvency and Bankruptcy Code, 2016.

* Laid on the Table and also placed in Library See No. LT 4884/16/16.
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12.05 hours

RESIGNATIONS FROM THE MEMBERSHIP OF LOK SABHA
HON. SPEAKER: Hon. Members, I have to inform the House about the
resignation of three Members from the membership of Lok Sabha.

Shri Sarbananda Sonowal, elected member from the Lakhimpur
Parliamentary Constituency of Assam tendered his resignation vide his letter dated
27th May, 2016. I have accepted his resignation with effect from 28th May, 2016.

Shri Suvendu Adhikari, elected Member from the Tamluk Parliamentary
Constituency of West Bengal tendered his resignation vide his letter dated 28 May,

2016. T have accepted his resignation w.e.f. 28 May, 2016.
Kumari Mehbooba Mufti, elected Member from the Anantnag
Parliamentary Constituency of Jammu and Kashmir tendered her resignation vide

her letter dated 30 June, 2016. I have accepted her resignation w.e.f'4 July, 2016.



19.07.2016 43

12.06 hours
BUSINESS ADVISORY COMMITTEE
32" Report

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA): Madam, I rise to

present the 32" Report of the Business Advisory Committee.




19.07.2016 44

12.07 hours

MOTION RE: APPOINTMENT OF MEMBERS OF LOK SABHA AND
RAJYA SABHA TO JOINT COMMITTEE ON THE ENFORCEMENT OF
SECURITY INTEREST AND RECOVERY OF DEBTS LAWS AND
MISCELLANEOUS PROVISIONS (AMENDMENT) BILL, 2016

ST, dor St (Ufeem Tvawon) ¢ sreme WRled], # UdTd SRl § (o -

“ g | o fLdL Gl B AR @ W A Fgfea e W uffa 7 @
gaaE 3R Ul a¥fell fafer qm gesrvl Iudy (Wengd) ST, 2016 wae
YT AR A TTD ANYF < A I QM W . fhde AHAT BT dgard
AT & e & W H B FE & oIy e adt gl

HON. SPEAKER: The question is:

“That this House do appoint Dr. Kirit Somaiya to serve as Member
of the Joint Committee on the Enforcement of Security Interest and
Recovery of Debts Laws and Miscellaneous Provisions
(Amendment) Bill, 2016 vice Shri P.P. Chaudhary resigned from the
Joint Committee on his appointment as Minister.”

The motion was adopted

S, o SwaTe: sTeel #Eedl, § IR Bl g (b -

“ g |quT I quT A R Sl 2 b sy a9 A ape ued, A W
45 i1 ok o ool ATl & IST w1 A FagT B9 & BRI R
W g B &1 gaoe SR % a¥fell Ay qon weplvl Sudy (deneH)
f4eep, 2016 Wedl WY AT B AR & I H DR B & (U I
T & dF ISl B IR w9 @ foy wdd @ 91 39 UER I5T |l
BRI Wgad AT & fou Fgad Py 0 W@l & AW 59 99l Bl g
R

HON. SPEAKER: The question is:

“That this House do recommend to Rajya Sabha that Rajya Sabha do
agree to appoint three Members of Rajya Sabha to serve as Members
of the Joint Committee on the Enforcement of Security Interest and
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Recovery of Debts Laws and Miscellaneous Provisions
(Amendment) Bill, 2016 vice Shri Praful Patel, Shri Satish Chandra
Misra and Shri K.C. Tyagi retired from Rajya Sabha and do
communicate to this House the names of the Members so appointed
by Rajya Sabha to the Joint Committee. ”

The motion was adopted

45
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12.08 hours
GOVERNMENT BILLS -Introduced

(i)Indian Medical Council (Amendment) Bill, 2016

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): Madam, I beg to move for leave to introduce a Bill further
to amend the Indian Medical Council Act, 1956.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Indian Medical Council Act, 1956.

The motion was adopted

SHRI JAGAT PRAKASH NADDA: Madam, I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 19.7.2016
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12.08 2 hours

STATEMENT RE: INDIAN MEDICAL COUNCIL (AMENDMENT)
ORDINANCE, 2016"

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): Madam, I rise to lay on the Table an explanatory Statement
(Hindi and English versions) showing reasons for immediate legislation by
promulgation of the Indian Medical Council (Amendment) Ordinance, 2016

(No.4 of 2016).

* Laid on the Table and also placed in Library, See No. LT 4885/16/16.
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12.09 hours
GOVERNMENT BILLS -Introduced ...Contd.

(ii) Dentists (Amendment) Bill, 2016"

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): Madam, I beg to move for leave to introduce a Bill further
to amend the Dentists Act, 1948.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Dentists Act, 1948.”

The motion was adopted

SHRI JAGAT PRAKASH NADDA: Madam, I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 19.7.2016
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12.09 Y5 hours
STATEMENT RE: DENTISTS (AMENDMENT)

ORDINANCE, 2016"

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): Madam, I rise to lay on the Table an explanatory
Statement (Hindi and English versions) showing reasons for immediate

legislation by promulgation of the Dentists (Amendment) Ordinance, 2016
(No.5 0of 2016).

* Laid on the Table and also placed in Library, See No. LT 4886/16/16
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12.10 hours
GOVERNMENT BILLS -Introduced ....Contd.

(iii) High Courts (Alteration of Names) Bill, 2016

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF
ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI
SHANKAR PRASAD): Madam, I beg to move for leave to introduce a Bill to
alter the names of the High Courts of Bombay, Calcutta and Madras.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to alter the names of the
High Courts of Bombay, Calcutta and Madras. ”

The motion was adopted

SHRI RAVI SHANKAR PRASAD: Madam, I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 19.7.2016
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12.12 hours

(iv) Citizenship (Amendment) Bill, 2016"
THE MINISTER OF HOME AFFAIRS (SHRI RAJNATH SINGH): Madam
Speaker, I beg to move for leave to introduce a Bill further to amend the
Citizenship Act, 1955.
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Citizenship Act, 1955.”

The motion was adopted.

SHRI RAJNATH SINGH : Madam, I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 19.7.2016
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AFA FEW& : A GGV, 9 YSdldbe SIgd Sifel, W1 &1 ofFd, s AgEe
Jeveel @M, SN §&d dieren oft, st esuned, st R, s AL e, o
PIeels PR, 3 Afcetdrod @sd o, st SfwRIfe Aeava e, st & 3. JupTTe,
=1 fawal o= A U Bt I W g 2| Al Hew@qUl €, ofhd g Y STS ®
B FAYE ST AR TE Bl I AR W g SO S AdhdT gl 37 dAY WA
IR 1 GAIRAT BT ITART FeTT TE B B

. ()
st S YN AREU dqed (SwT) : WERdl, S OWR ST H§¢ B Wed fSde §
CUSINMGCEEIR)!
HA A& @ MU AT Felw| 3@ SR 3ifax |

... (TagT)

AT e ¢ <)

... (caym)
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12.13 hours
SUBMISSION BY MEMBER

Re: Alleged attempts made by the Union Government to destabilize
elected State Governments

it AfcoepTold @S ([AE) @ HBIGY], 3MUh] gdls, Rifdh AT 39 Aew@yul ey w g2
3T AT Y@ & foy Wy 3, safely § oMUt S | WRIaR @ 1Tl Sl 89 YSolHe
AR ® W H AY ¥, I8 984 B A5yl Gelae gl T A1 dAidhad @ g |, dfdue @t
T D ST F R AR ST H ST A CHA golfdes TaTHeH & I Toldd & AMER TR,
[l W, Tl W Al ABR TR 6, I ARBRI Bl IS BRAT WRDBR BT beied Bl §
IR PR Bl 50 B ST SHY AT Heq ST daley| 0T 81 %&T & fob S i ot |
g S=H UE oF formm € fF 39 W H SN R YR B @ WM 9 S O W§
gl...(xaum) oYY, oy Y Ad ... (ag™) MY S 95 Sy ... (Faem)

HRIGY], TUIfTY SHdT I8 WA V@1, 39dh! I8 HpIdel <& b 59 sne it S9!
IR AT B, S SNIE SRETATGST BRd AU TITHES AT Bl HIRL FR @ 2 ... (qIem)
T & SR USY H geN, VAT & SRS # gar <R AR W off s fhy, aw
g, femmael gaer # ff IR A B I8id AU Q@ Ahd TS, a8 el gall... (gaHr)
B SHTE d 319 HIRE o) W 8 3iR.. * PR T80 B B BN B W@ 2. (Fagm)
A reaet ¢ 3 i # R 91 8 &8¢ 9 [eH T
N AP @SN T A A R # IR A # S TRl B M gol a1 T fh gl
BIC T AU ST 13 Jaly DI QAT 3R ST 0Madl Il § g8l had Sorl AT 3R
@ TaR A S R o, 6 YRE & RaArs oS gHH dIe F .. * 7 B wme
amg=at VAl wWavd 7 Bt T B, Y1 H Al gL (@r@e) dAfed fR off St I smed

2l ... (craur)
AT & : ofdT WV g} <7 2

... (cgaym)

* Not recorded as ordered by the Chair.
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it wfcerdTol WS Hiifh I8 980 #e@qUl & SR # IATID! g=yarg <l g &b ST 8H aret
BT AT &1 I IS 7 /UM T2l WRBR bl RER B BT BAe [ha1l... (aem)
AR IR ARG A FAT FHGT B FHA (37 SAPAR) ¢ A IALIE HBIGT, IRIAG
I BT S AT fhaT, ... T BT S 9T fhar, 9 Rere A gern anfzul

AT 3eqeT ¢ 31d dh oI 1 IRAASIT oIg 81, S9! Hhridarel A Madrel < | qmen o &l
Al PRIArE ¥ e <l

2 AfcwrdoA @Si: FgEE & sfaerd § I8 B g AR d forr s . (a)
B FAffRex SR &9 a1l 8 3T R i 87 .. (Faer)

HAC Seqel @ R 3R A AT o] H 91 BRd & WSl S|

2 AfcTdIoA WS Y8 Hhaer ey e’ d forar Sy wifeh e sy # HIoEl IRaR
Pl BB R ARBR DI G AT BT GUH PIC BT g Usall M | 87 JUH HIC Bl
gRIAIE <d 2 GH DIC T AAGT BT Tzcs AT R HH HH I8l Bed © (b GIH DI
TFMER]fed UTaR QHE @) 38! 8, A IS 3101 DI TAC v ¢ ST a1 &t gl 89 Pad
g 3R e W {9 1 AT P WWHR B AR A U | I [ Rg H AN Afh § g
g 5 9@ 0 R oMY a1 B & Ry ¥, e & AR ¥, ok a8 @) S
SIGT 1 gT8l & a9 # B, OId MY UH B B 8, 99 GIH PIC BT FRBIR Bl
TSdT ® 3R HE1 USdl & b 317 S X @ €, I8 Teld &R 1 8, SAfelY 39 WHR BT fh
I AT TSI g ST SHB! 3Med ©, S9P] BIeT dfev| 9 R 2015 &1 U 7T Ta+R &
3R WR fofg g e w1 & |t Bhadl &1 A € AR e T 2

A & : SIAT oidl YN 81 <d & A9 Bdcl AT S & fo1¢ HeTl 3y b i
ffraw & ded f$aie o1 1 89 39 R =@l W dRar & |

... (cgaym)
2t AfcAmo @SN § A H U I B I8 ST IA AT TN © 6 fHE S A
Ig Tl ... (gaem)

AEA JeT& : g8 I |aoh! A ¢l [ am sorry.

* Not recorded.
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AN wfcadea @S § ae Aifew § AN dEdl § R I8 ABaT b Ad b SR
3MEHHUT & 3R Al d DI WeH B DI I 8l Bl &, IFD! 81 81 W &, WAL Bl gl
W B .. (Taam) H % Ue RUTE ! AT

A 37emer ¢ ) e |

N Afceraroi @ R di arey 2

“On 3.11.2015, the Governor of Arunachal Pradesh issued an order
under article 174(1) of the Constitution of India on the aid and
advice of the Chief Minister and his Council of Ministers
summoning the State Assembly for its Sixth Session on 14.1.2016.
On 16.11.2015, a notice of Resolution was given by 16 MLAs of
INC for removal of the Deputy-Speaker, Shri T.N. Thongdok. On
19.11.2015, a notice of resolution was given by 11 MLAs belonging
to the BJP alongwith two independent MLAs for removal of the
elected Speaker of the Legislative Assembly, Shri Nabam Rebia.”

I S U AT d T8l B, i [ Hl oY Siis-ars aR 98l W WEHR a9 & forg
3R SFAT @ TR | T8 Slac g8 al-faels AGIRS Bl ASHY 3R 3T T TRBR Jal TR
JorT dred € @1 MY Ifeur &1 fhd G R W 2, 399 Wie} 2l g 89 deried
3IdSHR B 12541 WA BT S A1 T & WAAH & fAU &R S8 Wil 8 @1 5l [© @ Ao
JISHY ® Sfdd & IR H 91 & & 2l ... (caaem)
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12.20 hours

GOVERNMENT BILLS - Introduced ...Contd.
(v) National Institutes of Technology, Science Education and Research
(Amendment) Bill, 2016"

HON. SPEAKER: The House will now take up item no. 14.

Shri Prakash Javadekar.
THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI
PRAKASH JAVADEKAR): I beg to move for leave to introduce the National
Institutes of Technology, Science Education and Research Act, 2007.
HON. SPEAKER: The question is:

“That leave be granted to introduce the National Institutes of
Technology, Science Education and Research Act, 2007.”

The motion was adopted.

SHRI PRAKASH JAVADEKAR: Madam, I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section 2 dated 19.7.2016.
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... (Interruptions)
A 3redet ¢ @il ofl, A 9fou| # Rears wwar <t g
.. ()
HON. SPEAKER: Please wait for a minute. [ will allow the hon. Minister to reply.

... (Interruptions)
3t AfcA®To @S ([aa) : HH, A AN PI-3WRICT BefeloH Bl a1d B 5. (aem)
HON. SPEAKER; I will allow him.

... (Interruptions)

A Jreme ¢ Ifou|
.. ()
AAT & 2 AT AT S Rectrs F S 7 20ieT 39 gars fan 81 59 8 S|
.. ()
HON. SPEAKER: After this I will allow the Home Minister.
... (Interruptions)
HON. SPEAKER: I am sorry. Please sit down.
... (Interruptions)
A et § I PR gl AT 8 WA Reers <
.. ()
A Seq& : WS S, I8 breilc 81 ATl 39 379 el dleidl | 39 S|
.. ()

A N : 3 $© Rple § T8 S| 39 9fSy]

... (Interruptions)...
AT ehel ¢ R B MAfReR off dia 9l @ § I gars sll| I8 AIS-A1 Uh
SCISHRIT I8 AT ATl ST BT <l g
... (FFagT)

A e : BX IS ol RG] M7 I Wit Sfou|

* Not recorded.
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... (cgaym™)
A e WY A gegl H |9 T gl oTR B fReR e Ared, § S e
D! beill, # I AH e |

... (cgaym™)

AT TEAE : 37T |F IS HR dleidl I [hel BT $B W TATS T8l Bl |

. ()
A 3788 : Teliot, 39 @R dfoy| I know, please sit down.

. ()
AR IR ARG A qAT FHGT B A (37 SAHAR) ¢ A T8 HIAT S SRR AT |
39 IO & 918 9 dreli ... (raem)
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12.22 hours

GOVERNMENT BILLS - Introduced ...Contd.
(vi) Institutes of Technology (Amendment) Bill, 2016

HON. SPEAKER: The House will now take up item no. 15.

Shri Prakash Javadekar.
THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI
PRAKASH JAVADEKAR): I beg to move for leave to introduce a Bill further to
amend the Institutes of Technology Act, 1961.
HON. SPEAKER: Motion moved:

“That leave be granted to introduce a Bill further to amend the
Institutes of Technology Act, 1961.”

PROF. SAUGATA ROY (DUM DUM): Madam Speaker, under Rule 72 (1), I
oppose the introduction of the Institutes of Technology (Amendment) Bill, 2016.
... (Interruptions) 1 have nothing against the substance of the Bill.

HON. SPEAKER: Only the speech of Prof. Saugata Roy will go on record.

... (Interruptions)... ™

PROF. SAUGATA ROY: All I want to say is that IITs have raised their fees to Rs.
2 lakh. ... (Interruptions) The IITs have raised their annual fees to Rs. 2 lakh,
which is putting it beyond the reach of the common people. I want an assurance
from the Minister that fees in IITs will not be increased beyond Rs. 1 lakh. I want
an assurance from the Minister. Let him do something for the poor students of this
country who want to study in the IITs. It is not possible for many families to pay

the fees of Rs. 2 lakh per year.

* Published in the Gazette of India, Extraordinary, Part-II, Section 2 dated 19.7.2016.
** Not recorded.
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SHRI PRAKASH JAVADEKAR: Prof. Saugata Roy ji, the hon. Member has
raised the issue. I opposed it only on one point. Let me assure him that we have
already taken three decisions — the Scheduled Castes, the Scheduled Tribes, and
the OBC — in regard to waivers as per the rules. Persons who are not in those
categories but are poor, whose income is Rs.9 lakh per annum, they will be
provided with interest-free loans. We would bear the interest.
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the

Institutes of Technology Act, 1961.”

The motion was adopted.

SHRI PRAKASH JAVADEKAR: I introduce the Bill.
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SUBMISSION BY MEMBER ...Contd.
Re: Alleged attempts made by the Union Government to destabilize
elected State Governments

A STeaet : 37TS UH W (ST S, 91 § 37Tel o7ged WX T, # 3MMud! IR ol &
o, Uiy § 39 W Fell 718 offl You can make a statement, if you want to.
IS
. (@)

HAHA & : 3UD! I hie 8 Tl

.. (o)
HON. SPEAKER: Nothing will go on record.
... (Interruptions)... ~
AR Jehel @ oy off, qiferg|
.. ()
AT Sreaet : U9 oS & Bar g, fud 7 o ok ge o, o U7 ||
.. (o)

[ EA&T : ST ST, hddd MMYB!T g1d Rebre H ST

eev... (Interruptions) *
T WA (st o RE) ¢ oreme AEIGw, SN NG §d @ a1 o @S S A 8 Al

& FUR AR MY 2 .. (Faer)

HON. SPEAKER: Nothing will go on record but the statement of Shri Rajnath
Singh.

... (Interruptions)... *

Y oy RiE 0 98 T A1 T € S9dT B O 9§ H BNl (crag) § 39 W 9gd
fScat 3 =@l FxT & folg T8 @S gl g1 3R Il a1 § I9S foly IR gl 3R =redt ar #
IR gl ... (FagM) e e, 99 a1d gigl ... (@aE)

$it SfcRTfe wreraRTa [t () ¢ deH, 989 &Y el . (raeT)

* Not recorded.
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AR SIS : Pl ANCH S A1 g8 BNl R U 989 Bl 27 3 Wt WS £ Iy 7
BRI, B | IS AT For {r?

.. (2T
HON. SPEAKER: Nothing will go on record but the statement of Shri Rajnath
Singh.

... (Interruptions)... ”

s wro R Sreey HEIeyT, I8 TSI ST Bl WRBR BT U9 Bl 31UdT SIRIES I

FHI AHR BT YT 8, IADI Tdl A gY WS Aed 1 Ig HEl ¢ 6 39 T@HS Bl D

3MEd 1 TS 8, §9 TaHC P I8 WU B, UfeR T &l egd o1, a8 ddiise

Hel AN BT, T8 39 TA-HE BT WHIE Bl .. (FIL) I8 39 Ta-HE D 37Med 2| TE IR
IBM AR WHR & IR AT &l .. (Fag) # TS Aed | I8 Hel awedl g 6 F9ga

TaHCH Bl SECATgd HRA1, UIYeR Ta-He Pl T &, Al fHefl &1 g9 sreig wRa #
HI QR AT © A1 98 B9 IS DI ATed ol ... (Fagr) # &R0 o dredr § {6 o9
H IS BN 88 ©, A9  ofhR 3MTST A 105 IR SRIER UIYeR Ta-HE Bl fecelsd B
H1 M AR fHA T B & @ 3701 AR 1 fHar g N WeR 7 B T8

... (cgagr)

S a1d, # I8 HE Aredr g [ Stds iR sreuEd § i dehe UaT gol T, S«
Hhe B H gy AFar g1 A W diger Tade @, R B W SRS T8l A
T2 | T8 Toal SHIDN! BT AHIST 8, Fifh aRIER Afe UMYeR TaHeH Bl & [Slsd Bl
TN A T S N Bl # OB ft wxa # wafsa T8 ax wiwhtl safay § @
7T E 6 ITRIES SR umad 3§ S B W gUiIIqul ddhe UaT gofl, 98 B & SffaR®

ddhe & HRU YT gRAT| ... (FAYH) T8 3D e HIsId g s HRor a8 a1 ga|

.(@agE)  # YR ISRV <A1 Aredl gl (agrE) O a9 SRS B iRl ad
G ot S T B & A Ul 9 @S B U WReR &1 faRg foear ol . (raur)
SHifer ITRde # I8 Wave a1 g 2. (TaUT) STl I JPUIad US¥ & Hahe BT U B,
YRGSl U 3 $el IR Hiod & fagrgel & i fsagafedes oM, ded &1 & T8

* Not recorded.
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fpa € afes T HIUA UIS] BT Yool H TE TTg 3R IqD d1a ¢ A0S ANl T AT Bl
WHR 13 ... (TIIM) I/ IRATT ST U1l BT DI o A1-oA1 T8 g ... (STIem)

# sifer a1 wea1 drear g b afe ST 9@ | v @ ok 99 ©Y arell A9 B Ak
MY U H STl A1 A1d B a1 9 2l (agr) S9e folg ol @1 QA T8 SR S
Fepar f6 gt @ § g9 T, 9oy 719 9 M1 L (@ag) S9E I ue § a1 sud! 19
H g R fo 719 § o€ 8 SHDI Qa1 9 8, AT DY Bl Aqreba T8 g@1 Febell ... (FaHT)
S g H STl I IEH I g .. (@1agT)
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N 3N HeleaR@ A (TeRRIeN-RrR): sieger #Ee, § oUe WENW W HERIS, & W
AT & TMeRI-foR S <% &1 wew fUoel, O, Sffearil §gdl, o ywifdd,
Jrfamiya, g1fffe iR Vfagiie Wi & ™ | ST Al € d S &3 &Y aRW% J{UhT &7
3R BT ATl ... (raem)

AT SEAE ¢ ARATH I ST DI 91 & AAET IR fHAT B arq Reprs 7 781 Smeant |

... (Interruptions)... ~

SN NP AERANE Ad: HERTSE T & MRIcl-oFR AT & & 3 Hores,
ATeh] ATCTT, oTer Mifear 3§ forlisil, S snfeaRdl & <adr &, S9d!l U U@ U4 Sffd
U %l 9 AR 21 ... (Fag) I8 <% B SMfeaiRAAl BT U dgd g9l UfHD Wil 2 Il
Tgdy & A R g1 I8l IR HERISE IS & B 8l dfcep o€ & AN Idl S BRI,
qE Yew, FRES, fewr Wi oy snfeardl agdl &3 A sMfeardl sigregsli &1 agd a9
AT H AF-SHT BT & qAT TS aY BRaw) A8 | (IR 4T & SR e T q Hie”
&% S DR ATl JMMfQEATT SgIad Bl WA THT 4-5 ARG b Ugd Sl 2. (aem)
12.33 hours

(Shri Mallikarjun Kharge and some other hon. Members then left the House.)

Y & B I Agep! A H ARG JaRAT U qgd I9 dfiich Wil 8 e I8
HEN AR B A W W uRig B (TIU) 39 91 XU BT 99T Hed ® 9T 39 HiR B
e @ 9fds JuRRT IOl Bl... (aeT)

-1 NeALT : 39D Sff, 3T THE-dISl el U |

.. (o)
st 3reNeh WECARE Ad: T8 TN ABRIE, I & & Tl dfch o & o &l 9 ff <1 e
H SEIG3 P M-I BT & qAT Hel faxify ud W ysf 37 dTel SGIgAl bl A=A
T 15-20 ARG & SMAURN Bl ©l... (TaG) 39 a1fiies wId &1 wg@ gRvn # ff affia 2|
ifep S1gTgatl & oy I8l W SRl Yo Jragnstl o1 Wil 391 21.... (Faem)

* Not recorded.
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W A W fewnTg, RUTE, FHOMES, IRGYS!, I, ME & W W f[Awfaa
B B AGD ol (FAUF) A W Bg ABR A ARG ¢ b IWa W & Hsd Dl
Id §U S g T B Al H WIHS BRI Y WheT B w0 H fAdfa d iR
AR PR B AIG-[Y g8l S qaAqd GiaeTy SUSE BRI U4 IaRMA AN 6l
AT g1Y S & AP BRIATS! B, VAl § ABR A IRY Bl g a=ydra|
A el : P YU E ael BT At Sreie #EIaRd Ad §RT SOy U vy & e
Hag BT DI AN I B SR Bl
SHRI RAM PRASAD SARMAH (TEZPUR): Madam Speaker, I thank you for

allowing me to speak on this very important issue relating to Assam and other
Northeast States.

Madam, there is a 4046 km. long border between India and Bangladesh
starting from Tripura to West Bengal. This border is an open border. The open
border has been the encouraging factor for infiltration of Bangladeshis. About one
crore estimated Bangladeshis have infiltrated into India. There is a smuggling of
cattle and other items from India to Bangladesh. Just imagine, last year, the
number of total cattle smuggled was 23 lakh!

Now, there is a tremendous increase in jihadi activities in Assam. Those
jihadis, who are intruding from Bangladesh, operating in Bangladesh, are also
making Assam their playfield. So, I would request the Government of India to
fully seal the border between India and Bangladesh, which is 4,046 kilometre long
so that the infiltration of Bangladeshis, who are smuggling items and cattle, is
stopped; and also the infiltration of jihadis can be stopped immediately.

Madam, Assam is, now, suffering the adverse impact of jihadis. There have
been training camps running of jihadis in various villages and other areas in
Assam. So, the border fencing should be as good as between India and Pakistan.

When Pakistani border can be sealed totally and not a single infiltrator is

allowed to cross to India, why should the Bangladesh border with India be kept
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open, which is not in the interest of Assam, and not in the interest of the whole of
India?

So, Madam Speaker, I would humbly request the Government of India to
take stern action to seal these borders. Thank you.

HON. SPEAKER: Shri Gajendra Singh Shekhawat, Shri Alok Sanjar, Dr. Kirit P.
Solanki, Shri Bhairo Prasad Mishra, Shri C.P. Joshi, Shri Sudhir Gupta, Shri
Rodmal Nagar, Shri Sharad Tripathi, Kunwar Pushpendra Singh Chandel and
Kumari Shobha Karandlaje are permitted to associate with the issue raised by Shri
Ram Prasad Sarmah. ... (Interruptions)

HON. SPEAKER: Now. Dr. Boora Narsaiah Goud — Not present.

Now, Shri Anwhar Raajhaa
SHRI A. ANWHAR RAAJHAA (RAMANATHAPURAM): Madam, the Sri
Lankan Navy have been harassing and arresting the Indian fishermen from Tamil
Nadu continuously, and have been detaining their fishing boats even after the
release of the fishermen. They also destroyedthe fishing nets and boats of these
fishermen.

The hon. Chief Minister of Tamil Nadu, Puratchi Thalaivi Amma being
very sensitive to the sufferings of the poor fisherman and their families, has been
writing, time and again, to the Prime Minister, requesting him to make personal
intervention on this issue; and for setting free the arrested fishermen and their
boats. Hon. Amma has even provided appropriate relief measures and help to
repair the released boats which were destroyed by the Sri Lankan Navy, to save
the lives of the poor fishermen.

While no visible action was initiated by the Ministry of External Affairs for
the release of arrested fishermen and their boats and all our genuine requests have
been falling on deaf ears, it has emboldened the Sri Lankan Navy to harass them

unabatedly.
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The hon. Chief Minister, Amma, has repeatedly emphasized the
importance of the Government of India undertaking a strong diplomatic offensive
to uphold the rights and interests of Indian fishermen from Tamil Nadu.

The permanent solution to solve this problem is the retrieval of
Katchatheevu and encouraging the deep sea fishing. This is the view of our hon.
Chief Minister, Amma, who has repeated insisted to the Centre. But the Centre
has not come forward to listen to the views of our Amma to find a permanent
solution to this issue.

Hence, I would request the hon. Prime Minister to intervene in this matter
to secure the immediate relief of 77 fishermen and 104 fishing boats from Sri
Lankan custody and to provide a permanent solution of this serious issue. Thank
you.

HON. SPEAKER: Shri Bhairo Prasad Mishra and Shrimati V. Sathyabama are
permitted to associate with the issue raised by Shri A. Anwhar Raajhaa.

SHRI MUTHAMSETTI SRINIVASA RAO (AVANTHI) (ANAKAPALLI):
Madam, I am thankful to you, for allowing me to raise an urgent matter of public
importance during Zero Hour.

The Government of India had assured, in the Andhra Pradesh
Reorganization Act, 2014, that a new Railway Zone will be set up in Andhra
Pradesh comprising three Divisions, namely, Vijayawada, Guntur and Guntakal,
and the Waltair Division of the East Coast Railway.

For almost a decade now, there has been a demand for a new Railway Zone
with Visakhapatnam as its headquarters, as the present Waltair Division is the
highest revenue earner in the East Coast Railway Zone. The total earnings of the
Waltair Division was about Rs. 6,280 crore in 2013-14, which is about 50 per
cent of the total annual revenue of the East Cost Railway Zone.

Respected Madam, Visakhapatnam has a natural advantage of having two

major ports. Abundant land bank is readily available near the Visakhapatnam
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Railway Station. So, the Waltair Division has the biggest loco shed and an
excellent coach maintenance depot.

As we all know, Visakhapatnam is the fastest growing city in Asia having
several reputed organizations like Eastern Naval Command, NSTL, BHEL,
BARC, HPCL Refinery, Hinduja Power Project etc., and the present Waltair
Railway Division has all medical, educational, sports infrastructure etc. to meet
the requirement of the New Railway Zone.

After the bifurcation of Andhra Pradesh, the formation of a new Railway
Zone in Andhra Pradesh has become imperative as the headquarters of the South
Central Railway is located at Secunderabad of Telangana State. It is obvious to
integrate the three Divisions of South Central Railway with Waltair Division of
the East Coast Railway and give Andhra Pradesh a new Railway Zone to give
fillip to its economy. Of course, Visakhapatnam is the ideal choice for locating
the Headquarters of the proposed new Railway Zone.

In view of the natural advantages, I urge upon the Government of India to
announce the creation of a new Railway Zone with headquarters at Visakhapatnam
without any further delay. Thank you, Madam.

HON. SPEAKER: Kunwar Pushpendra Singh Chandel is permitted to associate
with the issue raised by Shri Muthamsetti Srinivasa Rao.

ST 3ffaR # 37U+ a71d T 9gd HAIgHell 1@ Ay |
S A Eead (FM): AT JALTE HBISAT, U J3I 95 TR w7 R dreq &
rgHfar < €1 $afeTy 3ueh! aga-agd g=gars|

ARIGAT, WY WA &F UH & uderdl & BRUT S Wi BNNd 8 gl 2| F
IR T ® HEG g9 1994 H Teb [HSIT B3N AT IH FHSIK & q8d IORAT BT 1.199
R AT ST BT ATGCT ol AT 3R R FAT &l IR B IHAT e A g Ao

N for T el
Aeled], fadie 21 fGER, 2001 B1 AW T4 I IRT BT 2241 Job d ok for
AT o7 6 ISR B 1,917 FYART U ATofaTell 28 ¥ R 1,281 AR STl Al
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gSdeR] ¥ HAYA Bl A H AT ST AR ARBR < SRR A&l I el D
IR PR & ot

HRIT, H YD &I ATHT HRAT dTecl g [P SN 4 IR a1 ywarai bl 54
o B WY AT BR AT A1 fp BRATT ARBR A WP U R el g

HEIGHl, U8 agd AedqUl faug 81 gAY Hudl g1 AU a1 e DI AN & Y|
fadid 14 HRAY), 2003 P IO THR §RI T THATY ERATN TRHR BT FeAd & oy

UG T1AT o, oIfhs BRATUT WRBPR 7 9 W XK T8 fhU| S 9T T8 B Bl IRBR

oft| BRATON =1 AToraTe THAT STl JMded & |Hsid IR S99 SMUR WX I{eAd &a dx o b
3R ISR DI U1 AT STrar 8, a1 gRATUM &l Sl Ye STl &, 98 giaad el

HEIGwT, ERATN 7 319 &6 g9 & foy v U R fhye w @ @ik e fod
TP A TERT P FHAEM T8 8 GHl gl TAMIY R FAT ST e R HHS DI IAd
AT o1 7| TRRAA, IR AHAT S Ae Reg et 1 I8 Udd I Bl fguellar arar &
foag oft A, ofT T I ST T IORATM TR GRT BRATN WHR A 3 qR frde
fopaT 11, IfhT 59 X H 3l T FHeE 81 Mhen ©l Gl 14 WRaN, 2003 BT THATY,
W EEIER By S 3R IoR o 30 R &l S A 8 dww WRbR 0 W frded
fhaT| fh 99 9T B IR I, Ml S8 AR ARBR A8l o, SAGY §9 FHRT B
FHIYT T8 B WhT| (: H 7S AP AegH H g A1 et g b 7S qb b A
) AR A U W AR B A RFell, WA, G iR 33 BT U B S ¥ TG D
S H 1 AT IO FT a1 2, a8 JATN el | g=rarg|
PR gos R a<a (FRQR): srege weled, 9§ ofus U] Suad f[Auy 4 ey Rl gl
2 ARy sy (qian) @ sreme weledl, | U U] SuPeR vy A Hwg B gl
DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Thank you, Madam

Speaker. Madam Speaker, as we all know, quality health care can only be
provided through quality medical institutions. Hospitals staffed with highly
trained professionals, equipped with state-of-the-art infrastructure alone can
provide improved and affordable health care to the masses. That is why the All

India Institute of Medical Sciences has established such a reputation here in Delhi.
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The Government in 2015 had promised to establish an All India Institute, an
AIIIMS, in the State of Kerala to promote medical research, encourage
dissemination of information and provide affordable health care to the State
citizens. This will also provide excellent opportunities in higher education for
medicine and jobs to young medical professionals.

The State of Kerala finalized the required logistics and identified suitable
locations to establish this institution including one location in rural
Thiruvananthapuram, the State capital, which would also cater to the southern
districts of Tamil Nadu right next door. However, the Central Government has
failed to include Kerala in the first list of States in which new AIIMS will be
established.

I, therefore, urge the Government to add the State of Kerala to the list
immediately, to conduct at least an inspection visit of the sites offered by the State
Government, in keeping with the promise of the Central Government, and,
therefore, to establish an AIIMS in Thiruvananthapuram at the earliest. Thank
you, Madam Speaker.

HON. SPEAKER: Mohammed Faizal, Shri N.K. Premachandran, Shri Bhairon
Prasad Mishra, Shri P.K. Biju and Adv. Joice George are permitted to associate
with the issue raised by Dr. Shashi Tharoor.

"SHRI K. PARASURAMAN (THANJAVUR): Hon. Madam Speaker,
Vanakkam. Tamil Nadu is a pioneering State in promoting Renewable Energy in
the country. Today, Tamil Nadu, with an installed capacity of 7600 MW of wind
power contributes about 27 % of the country’s total installed wind capacity. In
addition, there is an installed capacity of 1142 MW of solar power. Our goal is to
add a further 4500 MW of wind power and 5000 MW of solar power over the next
5 years. It was decided by the Tamil Nadu Government to have an Intra-State
Green Energy Corridor. Our Beloved Leader Hon. Chief Minister of Tamil Nadu

Puratchithalaivi Amma had written a letter to the then Hon. Prime Minister on 16

* English translation of the speech originally delivered in Tamil.
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September 2013 seeking assistance from the National Clean Energy Fund to
establish the Inter-State Green Energy Corridor. As a result of funds received
from the National Clean Energy Fund and KfW of Germany, the Inter-State Green
Energy Corridor is ready for becoming functional. Tamil Nadu after having
already met its Renewable Purchase Obligation, is now in a position to sell about
1000 MW of wind power to other States, which require this power to meet their
Renewable Purchase Obligation (RPO). To facilitate the sale of surplus wind
power to the States in need of renewable energy, it is important to establish a
dedicated Inter-State Green Energy Corridor.

This may pave way for successful evacuation of the surplus wind energy
from Tamil Nadu and for selling it to other States. Hon. Puratchithalaivi Amma is
aware of the proposal of the Power Grid Corporation of India for setting up a
dedicated Inter-State Green Energy Corridor.

On behalf of Hon. Chief Minister of Tamil Nadu Puratchithalaivi Amma, 1
urge upon the Union Minister of Power for expeditiously setting up the Inter-State
Green Energy Corridor for evacuation of 1000 MW of excess wind power
generated from Tamil Nadu to the neighbouring States. In the meantime, the
Power Grid Corporation may be directed by the Union Government to allocate
dedicated transmission capacity on a priority basis, so as to enable to evacuate the
surplus wind energy available in Tamil Nadu to other States, this season. Keeping
in view the urgency and importance of this matter, I urge upon the Union
Government to take immediate action in this regard. Thank you.

HON. SPEAKER: Shrimati V. Sathyabama is permitted to associate with the issue
raised by Shri K. Parasuraman.

S Ioita Yo (Aier) : A 37eel Sfl, Ush dR B Wa 9gd [SHD AT Bl ol
XU ® IR H fhAr orl ¥8l 9ga AR F@i g8 o) 3R 9gd 9 M W 9 Y 9 offh T ot
S e B R 8, 98 8F Aad! Ao W Bl § 3R RR 3 & g S €1 U e
Jede, BRATN # gE| 9 ASH! 20 WA H B g gl 2013 H SHD W A1 YW gal
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e 71 Y {51, B AEHl 9] e Y| O O & $B Hel a8 S9d! SHAd gsl d
T ¥ IR-9R S gAfHAi <7 © B 9 it form Svl S dis W T8l il | Udh
IR e I AN 7 99 e T X fRAT| oS 9 dAsdt & T TAd BNil? Sue Sfa”
FT T | B? fHE TRE B WCRE WIR TR B T, 9% Gex H B AT we F B?
AiEeTsil BT el < H e ©, FAT 89 IS qHS oIl ATey?

SR hie HERTS & 3gHe TR # gafll &4t # fawmn o w81 & & iR 4 v ar
YT ST wis gaml 15 AT @1 ddl IR o Ol 8, di-aR dsd S9d | I X
H T, I T TR B, IFD ged ure dI afd ft ugad g1 SHdt aFi aroelt @
BSS! AlS o ¢ U8 | 3T AID AW o

TR e, JoiaeeR § (& dsd! & W1 Udh ATl Ugdl U gall 7| 98 W off, 3w
I FeAT BAT 8, S IRUATA H SThR GHBTAT O & & (b b4 alfyd Al 98 gyl & Uiy
HRTHR ST & 21 1 GO SR & AT Al a4l gg 87 g9 781 oral b afgemsit A
qfedl @ < el Xe1 & A1 R 4 B 8| T8l i) § R s #4961 Afeanhae
ST ATEH g, wifd < =@ € SR 99 gl dl it a8 qam arsdt § f6 dE 7 dEl R
# B TE PR UT BN g Al AU AR Pl F&q ¥ Fhradx 39 ar gl

# R a1 g aredt g 6 ot g3 o favar 78 &) @1 ¥ & WA, el
g H Y8 Ao T 8 6 FEl R fFua R g et f weRr @, afan ek
gfeal 1 gar €1 a8 fhdt urdl A1 g9 Bt 8 € PEl afeld @ W U 8 %@l 8, Pel
INERA & AT B @ T, dA Fl BRAS FAE D A B @ ¢l I§ |9 Afgeralt iR afedi &
A1 8l Rel 8] 1 TR <¥ H Svv I e a1 g9 e 3 @ RR g I8 SR

T HEGAT, AT SN T Tl g5 8, SUH Od I ASH! Bl HEX & ST, I9
FT B X1 UR HARA? S§ 98 dedl W S IR gedl W O, 99 91 89 S el bl
EEAESCIC R

JregeT off, g 9gd TUR fIwa gar O ReT 21 31N B qe U a¥% © IR IS e D
T 2| 3T BARN BR B Al-afat e TR9, Sferd @ Ai-afeaat gfea 72 € @ & <
H g4 % =@l R a1 HAT? AT R A AR RR I & gt g1 # e dedl i drg
T BIg VA U T SR, R 39 aRal @ o Ad 9d, $o 99d Aa 9@ | 9ga-

ggd g=garg| ... (agm)
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AR 3remer ¢ o Wy s s oo A o, AR YN B awd, s o
AHR, 2NAAT Wb, s SR iR 21 v@r aqi &1 it ol 39 gRT I3 Y fqwy

& I g BT B AN T B SRl B

.. (o)
SHRIMATI P.K. SHREEMATHI TEACHER (KANNUR): Madam, I associate
with this matter.... (Interruptions)

SHRI KODIKUNNIL SURESH (MAVELIKKARA): Madam, the Government
should make a statement. This is a very serious matter. The hon. Parliamentary
Affairs Minister is sitting here.... (Interruptions) It is a rape of Scheduled Caste
woman.... (Interruptions)

. Famftn aad (SSOF) ¢ sTeFE HEIGd], MUY S dld Hed @ Sffd |deTeid 3R
AR g W i BT (R a1, S9e foy sfvesT 9ga-agd a=gars] ... (@ragr)

A A : Bad 2 <l aradiy St &) & 919 Rebre § SRR

...(Interruptions)”

w.Ramf aed ¢ siede wElewl, A foR WHER-UA # yed 6l e § b fh
IRAA @ T8 H Py god1 AR 7| I8 g1 S R Al 6 Ferdt Bl 2l ... (FauT)
AR TR, BN AR AR T8 qb {6 g qR A DI W IR IF qd Bl {Febrer
& TN Ry S 2l e WY 980 9N "edAd B o € ek 99 wfawd "l H
... (cgagT)

3fedel Heledl, U8 9gd Wdaeid v g1 VN 99 UiIeId HiHell H g8 dear et T8
et Tl ... (@EF) X O H 30 ORE DI Dls ASSAgd ol §, Dly A DA T8l ol A
3MUes ATEH A Aed AR WRPR Pl JGIA BRI Aed g (b U TR vy w el aa
gl ARy, W a9 =0fey, Mgselrgd &9l @iy SR BIg W b Wi B @Ryl

... (cgagT)

* Not recorded.
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3TeTeT AEIGAT, F TEATY 9gd 31 & T € 3R U HId & $HY WH-UM W I 18
g1 9 T9 UHTe ¥ A § SI9 HIg Fear I AR ST 3 59 g Wi et g 9@ g9 oRar
fIeraar &1 39 URaR @1 89 A9:RATT T9sT Fhdl © b DY I8 aTaRyl I9 T 8T BT

aeme weledl, # e HiewH ¥ U fded o) dwdl g fb o9 vy w e
MgSelgs ORI 81 A2y ... (raem)

AR areme: 0 WX wwe (A, At eRe Burdl, N sl WoR, sh AL e, PR o
g 93, st g T iR s JsAa IR @1 A faamin Arede gRr Sew e fava @
AT Hag B DI TR UaH HI SR 2

... (Interruptions)
HON. SPEAKER: Let me complete the list. I will be allowing Supriya Sule Ji
also. Please take your seat.

Shri P. Srinivasa Reddy — he is not present here.

SHRI P. KARUNAKARAN (KASARGOD): Madam, I would like to place before
this House a very, very serious issue. It is in connection with my own State. It is
really an issue of not my own State but it is really a general issue that I want to
place before this House.

Madam, two months back about 21 persons, including six women and three
children, were missing in my State. Among them, two are doctors, two are
engineers and others are also well educated. There was no communal tension or
any other activities in this area. Madam, 11 persons are from one Panchayat, that
is, Padanna Panchayat, six persons are from Trikaripur Panchayat and one each
from Palakkad, Ernakulam and Thiruvananthapuram.

According to their relatives, they were missing for the last two months.
They disclosed this fact only a few days back. They said many of them were going
outside for jobs and also for business. Some of them left the families earlier for
religious studies but they were returning to their homes after 10 days or regularly

after two weeks.
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For the last two months, their families have no information at all and their
mobile phones are also getting no response. In such a situation, their relatives
informed this incident. Considering the seriousness of the issue, I met the hon.
Chief Minister of Kerala. I also informed the hon. Home Minister, Shri Rajnath
Singh about this issue. Since the incident relates to my constituency, I have visited
all the family members personally and I asked them to give all detail and evidence
like passport details, telephone calls, etc. to police as this is a serious issue and we
do not know anything about it.

The Chief Minister of Kerala has taken this issue very seriously and
immediately ordered for setting up of a police investigation team under the DGP
of the State. It was told that some of them have gone to Sri Lanka and further
preceded to Tehran, the Capital of Iran. But the police could not trace their
whereabouts and their intention or motive is still unknown.

Family members of these people are fully cooperating with police. They
have provided all the evidence which they had. But in such a situation the State
police at its own could not reveal the facts. Since they have already left the
country, the Central Government has to take all possible steps to find them out and
reveal the reasons for their disappearance. We cannot say anything whether they
have gone with religious purpose or they have any connection with any extreme
groups. After the reply from the hon. Minister in the morning, media persons are
also giving their views in this respect but we do not know whether they are right or
wrong.

I request the Central Government, as all the investigating agencies are with
it, to provide all support in this regard. The State Government has already
registered an FIR and investigating it. But it is not possible for them alone
because these people have left the country. So, I request the Central Government
to investigate into it and reveal the facts. Though I have got a reply from the hon.
Home Minister, the Government should reveal in this House as to what the present

position in this case is or whether they have got any information or not.
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HON. SPEAKER: S/Shri Mullappally Ramachandran, P.K. Biju, Jose K. Mani,
Bhairon Prasad Mishra,Shrimati P.K. Shreemathi Teacher, Dr. A. Sampath and
Adv. Joice George are permitted to associate with the issue raised by Shri P.
Karunakaran.

SHRI K.C. VENUGOPAL (ALAPPUZHA): Hon. Member, Shri P. Karunakaran
has raised a very serious issue. Madam, 21 people are missing and all of them are
from Kerala. There are some unconfirmed media reports that they have joined
some terrorist organisation. It should be confirmed only by the Central
Investigating Agency, that is, NIA.

Madam, in the morning I also pointed out that through these reports some
malicious campaign is going on to divide the country on this issue. However, in
the aftermath of the reported incident, there is a deliberate attempt to spread out
islamophobia among the citizens of the country. To my knowledge, all Muslim
organisations and influential Islamic scholars in the country have severely
criticized and rejected the radical ideology put forward by the ISIS. ISIS is the
enemy of the country. The terrorism has no religion. But when the Government is
investigating on these recent reported cases, somebody is trying to divide the
country and trying to misuse it for communal advantage. This should be
controlled.

The Government of India should come forward and say if they have got any
information about it. They should come forward and clear the ambiguity. Thank
you, Madam.
it oS AT (WRS): 37edel Sil, UedH SR U & Yo H R WGR dedd¥ HIS Ucd
PN vd el feafaenes, SR Ua¥ & 18 Rl &1 U ¥ ARG B §U 262 BIIR 4
Holl g 8, FOrad 42.5 2R § e oY Bvw BRING &l SR o & Al B ey

aRRRIRTT el § ¥ dF a3 39 fawafderay & sAvs gRar # [Ra 21 ga<erey, faorR
& T & qAT 98 SHUS B I H g9 [Jeafdenery & A9 e WY W e
AT B STefary TRFRRACIHAT § SR BRI Y, ITR IS DI HIY g Td ITT § qG a1
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w ol fwafdaed 4 99g 13 SN 9 o= feafderey ¥ Gy o1 % g &1 &89 &
framl & Wdl de ugar 8 & SWiad Rieror, 2Ny d HY U § qg=Ifa Dl Ag I daaw
B o] S [Aafdeerd B H=d fawafdenedy & 0 4 Iwpd [Hal SFT aWd ¢,
qMfep 0T feaq SR U< § PV Ud BN NemRa Iann & b & wr, I8 &F 9Rd A
PN & 7IRT B B 9 D |
13.00 hours

SAMTY AT 3MUd A H WHR A IR © 6 Avc RRIT TSR o9 A8 U
P vd wenfie! fawafdarey o d=ia B gd denfier fqedfderes & w4 swied
B BT B B g
A et @ 2N AN g A SR paR g (¥ =el B Al /ol SridTel g\ $oIY Y
v & e dag B B AN Y& B SR B

.. (eTaEr)
AT STEAE : 35T Sfl, g SIcell e Hev Bl
$it arom s o (W) ¢ AT oreme SN, H MU AR ¥ ITR USY W 4 AT 86
BoR il @1 fawar oM =rsan g

ARAT e & 86d AIMeT gRI WMUT e 21 (T & Joid A A9a gRI TR
T HeMH Ul Heled gRI SrgAlfed “Miged a offvard a1 e &1 sifferR srfafm-

2009” @I gRT 23 (1) g U&< KT BT AN B Y Ds WRBR gRI AL ALTH
e aRyg (U1, E8.5.) &1 Rierd e W Fgfdd 8 o afed & fog a9 srgamsi o
fRaRor & arer Aftrs witreRer & w1 F wiea fear 2

ol 23-08-2010 (J2T T f&ATH 29-07-2011) P TAMAS. 7 9t I &
e |yl 9 Rrenfaal & wHe F Qe Fgfad o a9 sigarsi b1 MR B g9
SR SR @t T ® R e @ o & fog foe, when (@38 S wRe
JAAES g Jfard fpar ma, R AT walsa RTe™ @ 9ddnfie 9l T 9
416/2012 ¥ Haarie Afva febar gl

IRELE. TaC 2009 Pl gRT 25(1) Tae & AR B & 6 A8 & IR FHE I B
aRyEry faemerl 4 feiRa em=-Rere sru (30.1) @1 9fd &g Rex ee e w® 8.8
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<ot uffa erafft @ fyfaa sifard feam ar @ foeft o <o & Ruerl & ug Rew =
E b W ey 9 f6d T 2

SR AR HaeTE Jaesi d A1 Jared AT @ [ A% el &t
T R Y IR Ua¥l WRBR R et ual R a9 2011 ¥ Iuard 2 o .20
il gf¥ifera it &t Fgfax T8 o) %6 & waie yaw & uReSy el § 4.86 o
q 3ffe Rt g Rad 21 A% 3Mud HIegH 4 3 RiY ¢ 6 saegsd fqe 9N ave S
JETIRT B 2w Fgfaa HREy Sl
AT oeme ¢ AN W g9 By, AR gus i ddd SR 20 wRe BTl @1 At sror
frsm ot g1 9T Y Ay & |1 Hag B D AR USH B AR g
SHRI KARADI SANGANNA AMARAPPA (KOPPAL): Respected Madam, I

thank you very much for giving me such an opportunity to speak a few words on a
very serious matter of public interest.

Madam, before start, I would like to congratulate hon. Prime Minister, Shri
Narendra Modiji, who is not only thinking but also performing on his several
thoughts. Prime Minister’s National Relief Fund is one among them.

Madam, Prime Minister’s National Relief Fund is a fund from the Prime
Minister’s Account which is used for helping those persons who are facing any
kind of emergency, or severe emergency, in getting treatment on urgent basis. It is
for those who are not able to get proper treatment from hospitals for lack of initial
funds which they have to pay against their treatment. PMNREF is helping a lot such
kind of patients to get proper aid, and the financial assistance which is limited to a
maximum of Rs. 3,00,000 per patient, according to the treatment suggested to
them by the hospital doctors. Due to this financial aid, many citizens of India are
able to look after their dependents in getting them proper treatment.

Madam, to get this aid, there are some guidelines which the patient or his
family has to follow, but due to the lack of proper guidance or knowledge, people
are actually not getting the benefit of this wonderful facility which is being

provided by the Government.
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Madam, I would like to give two or three suggestions to make it more
successful. There is a guideline that after diagnose of any serious disease and
ascertaining the budget required for treatment of that disease, the patient should
inform the PMO along with all the necessary documents. In such cases, if the
patient is self-sufficient, first he can get treatment and then submit all his bills
along with a No Dues Certificate from the hospital, within 30 days. But people are
not aware of this guideline. So, in many cases, the patients had applied and waited
a long, first for approval and then for disbursement. Hence, it is kindly requested
that some awareness program may be formulated for creating an awareness of this
scheme.

Secondly, in such cases, if the patient has expired during the treatment, in
that case, his sanctioned amount get cancelled and all the liabilities would lie on
the family of the deceased. Hence, it is also requested to issue further directions to
the PMO to release the sanctioned amount for such patients who have expired.
This would allow the dependents of the deceased not to face any trouble for their
livelihood.

Madam, there is an acute need to create awareness of this scheme as most
of the needy persons and their families are not getting financial aid on time. The
Government has to take some major steps and make some changes for the benefit
of the people of India by which more people become aware; avail this facility; and
live long with their families. Thank you, Madam.
HON. SPEAKER : Kunwar Pushpendra Singh Chandel and Shri Devendra Singh
Bhole are permitted to associate with the issue raised by Shri Karadi Sanganna
Amarappa.
SHRI C. GOPALAKRISHNAN (NILGIRIS): Hon. Speaker, Vanakkam. Before
raising the issue, I extend my sincere gratitude to my dynamic Leader, Puratchi
Thalaivi Amma and I raise an important and urgent public issue.

NH 67 that originates from Nagapattinam travels through a highly tourism-

attracted place of Ooty and ends in Mysore. The Nilgiris being a tourism-attracted



19.07.2016 80

place, tourists from various places use NH 67 from Coimbatore to reach Ooty.
Also, the stretch from Coimbatore to Kallar is a highly populated region, which
has very congested traffic movement where frequent accidents occur due to
insufficient carriageway, which requires immediate attention for improvement of
this road to cater to the present and future traffic requirements.

The stretch from Mettupalayam (Km 380/0) to Kallar (foot hill of Nilgiris)
(Km 390/0) is also having only two lane carriageway (7 m.), which needs to be
widened to two lane carriageway with paved shoulders (10 m.).

The project may please be considered and taken up in a phased manner in
the following priority. Firstly, widening from double lane to four lane and
improvements in Km 360/6 - 373/2 to NH 67 (Narasimmanaickenpalayam to
Karamadai) and the estimated cost of which is Rs. 95 crore; secondly, widening
from double lane to four lane and improvements in Km 374/2 - 380/0 of NH 67
(Karamadai to Mettupalayam and the estimated cost of which is Rs. 25 crore; and
widening from double lane to double lane paved shoulders and improvements in
Km 380/0 - 390/0 of NH 67 (Mettupalayam to Kallar (foot hill of Nilgiris) and the
estimated cost of which is Rs. 25 crore.

So, I urge upon the hon. Minister of Highways and Road Transport of India
to take this matter seriously and request you to expedite the project. Thank you,
Madam.

HON. SPEAKER : Kunwar Pushpendra Singh Chandel is permitted to associate
with the issue raised by Shri C. Gopalakrishnan.

SHRI KAMAKHYA PRASAD TASA (JORHAT): Thank you, Madam. I am
speaking on behalf of the people of Assam, especially, as the people of Assam are
now suffering from flood and erosion.

Erosion has become a problem. 84 @i T 3/ 9gd ©ICl 8, g8 Afqdl 1 984
Ao ] arer RErd feurdie iR SR, Qi 1 ¥ B dR% A 984 Hoided ol T 8
A 3T T BIS BIST &1 goT &l S RV, W RaR doRT €9 Y 8, SRS & DRI TH
A T B AN 989 ¢@ A € W Taie 7 Warss fhar 1 # onuds Aerd 9 aHe |
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ReFd¥e HRAT dTedl § b ARAT B ForT @I S| o, Ui fSurcHe q drer 991 b &,
TR T8 B Tpar 2l arex RA feurcde ik fAfasd e S}, <1 &1 B9 A1 anfevl
TR A T qP U 91 A T BT Bl 3l A A e 99D qR H aleidl |

# Raae a1 g 6 o S &1 SR § AfY 6 98 oW & forg 9 ers
3R GRISH Wb, T8 Al BH ANl Bl g8l el W 9gd qf¥hal § #9 98d IR SR fAfRer
&1 Riedt forar 8, arer RARS fifier &1 ot fedt o & @15 oW & fear 21 & ot
BT W TgHe A AT 8l

# s AW J IR RS I Reke wwar € 5 & At @ o 9 B §
I W B B H g8 Redwe B §Y MU a1d FHIE BRall gl
HON. SPEAKER : Kumari Sushmita Dev and Kunwar Pushpendra Singh Chandel

are permitted to associate with the issue raised by Shri Kamakhya Prasad Tasa.
2N gEak R syl (S -|ars wEgR): qeed], § 3o Gey &5 |arg aregR e
H Yerd fA9rT gR1 Ay 1924 I A Wpel Bl ARG ATYD] &AM ATHNG HRAT <18l gl
UfST Searel Iureary St 7l g9H e ura &t off | a9y @ oY H I AI-1UdT h
SEIG B T o7l I AT St sl e A0 YA S TSB! qre=-uryor fRAr o &R 9
ISR H TR RIS Yed WM R TS & I8 R PHRRG ¥ R ifed d9eara off 4 9y
1924 H U= UR¥H e FE & Tgor B of| A H IE WA are gR1 ¥ed fAHET B
ThHaTE f2d areafie faenay & 1 fo aier Hed & Ifdva ofan © 39 faeney # srfeiw
gfora, Me9 Td il © w9 374 T e UEU AR T § U Ui #e Xeld
TRINA & oAl 15.04.2016 & SMSUTAR 9 [JaTe™ @1 34l a¥ 48 &1 &1 A &
T 2l 59 vy wr fafy= At Aol § Bret Iy © Hifeh 98l & 374 gl Bl
AT SfdHRAA B T B

H]T 3fUes A W e g fp A Yot w3 S, A e §5 S 59 W Bl
T W | # e "emw g W e s gmear g TR RS # w89 9 dre @
IS &, d81 Blefol Bl W SR & gAY T87 Teb b1 HeTdeerd Wiefl WY |
AR Sremar: s IR g9E s ok R qus (8 ded @1 S gEdR g SMgRar g™
IO Y A9 & A1 Hag B DI AN T&H B et 2
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SHRI BHEEMRAO B. PATIL (ZAHEERABAD): Madam, rising prices of almost
all items, including the essential commodities, have become a regular and
common feature now-a-days. The rise in prices is to some extent unavoidable due
to varying demand and supply situations vis-a-vis rapidly increasing population in
India. One of the major reasons for rising prices is lack of timely and effective
measures taken by the Government Departments concerned to check the
malpractices of unscrupulous traders who create artificial shortage and charge
exorbitant prices from needy persons. It is seen that even life-saving drugs are not
being spared. The worst affected lot is the middle-class, especially the salaried
working class having fixed income, who have to maintain a reasonable standard of
living and, at the same time, have to manage to pay the increasing prices of
essential commodities.

It is high time the Government should have a regular and effective system
of maintaining control on rising prices of these essential commodities and life-
saving drugs, to offer some relief to common man from this increasing burden of
rising prices. Rising prices is a phenomenon which is particularly acute in
developing countries like in India. A slight rise in prices is not a bad thing as it
accounts for the growth in economy and rise in employment opportunities and
better days for the workers.

The socialistic pattern of society collapses under this type of burden. The
rich tend to become richer and the poor become poorer. The prices of food grains
have been rising continuously. The Government should do something in this
direction and only then the real welfare of the masses will be ensured. Thank you.
HON. SPEAKER: Shri Bhairon Prasad Mishra is permitted to associate with the
issue raised by Shri Bheemrao B. Patil.

2 o g AEEad (SNaqR) @ 3fedel Heledl, HRA Bl WRPR <o H el &1 e & R
DI YURA R A & wre e H wd G g9 @ [fHT 99 e o & 79 | Q
WA R o fag R @d ot € iR S |9d Rien 75 & wegq 9 S U1 91T, S9d
YR R |qa e A H SRk Rerepi 3k Sd=nRal &1 907 fear &, g 75 afdea
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HHEMC B IWHR 3R 25 TR HHMe I8 IREHR < 2] U HI IWHR gRT 75 Ui
T wfeh wR W ReflST 81ehr Iodi 1 f&ar S 2 SiiR A1y WX W Reflst 89 & BRol
frerept o1 S O a8 S9H &S aR B9 U HElH Bl AT 81 Sfar 21 31T 19 aiid &
<ifep ol 9 fiea e &1 daq Rierdl &1 781 fAe 21 39 3l a8 & gURUH B 2l
Ug I8 2 fh WYk A 7 fire & FRuT Redl B ddhell® BT AT HAT 98dl © 3R
U SRING BT T SF7 &1 T 918y, 98 91 ST T8 @ Uil g1 39 HRU i Iffthed
9= frer =nfey, 4 w8l et urd €

# TS A W O B WHR W 39 d1d DI AME HIAT Ared g 6 a7 dewR
ERT S SHIe foar S 8, 98 A1 w0 A Reflst &) &1 a9 99 H U R a1 &l aR
RefTST T ST a1 §9 37ed A=W fRiereh! 1 agd dgforad fHetr |
A 3reAe ¢ o0 AL Sen, s g e, 8 A AR, 8 i WoR, AR W
g e 3R o W yae s &7 o o 48 I9@Ed gR S Y vy & A dag
BHRA DI AT Y& DI SR 2
DR. BOORA NARSAIAH GOUD (BHONGIR): Madam, I thank you and at the

same time, [ am sorry [ was not here when I was called.

Today, when I see the newspapers and the magazines about the
performance of the Road Transport Ministry, I find that earlier the target for
national highways used to be between seven kilometres to 12 kilometres per day
but now the target is 25 kilometres per day. When Shri Gadkariji has fixed that
target, it really makes us very happy.

There is a strong correlation between Sansad and Sarak. Today, my
parliamentary constituency has got 300 kilometres of national highways. Since the
time I became the MP, I brought it to the notice of the Ministry and also the
Chairman, NHAI about the two critical points. When the national highways was
laid, it has not followed the security protocols because of which 49 accidents
occurred with 23 mortality. In other places, there are almost 15 mortality on the

same pot. It was happening on the key junction from the main city unto the
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highways. I had brought this to the notice of the Minister as well as the Chairman,
NHALI. They have agreed with me and also proposed that vehicular underpass need
to be taken up. They sent the agency also for this. The Technical Committee has
seen it twice and made an estimate of Rs.7 crore. The fund also exists for this.
About fifty per cent of my time has gone but it has not been implemented.

I would like to request the Minister to take it up as early as possible. Every
time when I travel about 300 kilometres in my constituency, I see at least one or
two accidents occurring. Now, I am keeping a medical kit in my car. I am telling
this sincerely and I am not exaggerating. I am seeing at least one accident daily.
Being a doctor, I carry a medical kit. As recently as one week before, one
electrician was crossing on the scooter and met with an accident. I had to revive
him and sent to the hospital. My request would be, through you, to take it up as
early as possible without further delay.
2t geltar R Rig (simare) : A sreger wEiedl, 3u+ U 3ffa Hewaqul vy w 93
qrer &1 AT f&ar &, 3@ forg # Smuent s g

# R & oM 9 &7 § FAHR A gl T R & Fid a6R SR
AT BT WA W Dol Yob T8 81 qarle AR THAD " vt &, Fad AR & HIar
el & 10 SaM Faferdi & gRI &R T a9 fple § AR | dF Jaaferai & W
AR ST & G g1 § (D! qaE1 Ared1 § [ ol 10 I Ugell el el 3R Taraferdi &
ERT 70 IS o1 fawpie fhar . e NerRAOu® & 10 S gdigd & T |

Heredl, # 3fUch WEH W Hedl Aredl § (b WROR d18 I B 8 A b5 B 8], A
Jg AT B 6 39 39 AWy B BA R a1 H AV AFHR T WHRI IR A9
Sfed 781 8| a9 fI8R Bl Sl ARBR §, G391 I8 Tl 8 (S ISy WRBR Bl 39 AT B
fem & @5 Bfa T8 g1 3l 8 § 15-20 fod ugel WSIRYIT® &1 U Sae 97 favple |
AR AT .. (@r@eT) S99 TN, (e, gRearedt o AR o 2 21 e T Ui "eA we
® E TE PE RN, auR, gRIHH!, ¢Fb dTdd e Tadferll H We T8 W Bl AN
A & Ao T g8 21 B g & i @ wer g @ 7T oo ¥ 9 & &
FedH- A0 B %@ g, A1 g8l B 7 Sfell & St 2 MR Aolgy Pl AR & ST 2
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R HET § b < Bl SMARD AT W Y8 Uh IR Wl 2| 9 A8 [T < &
FHs A H gl odfh B8R H 3R WHH: WX A9 &5 & o7, fedaw, guRal, AR,
JS3T, ARE, DA O $aAThl & Y I8 b THR AT &

3fTUeh | A, qHI ARBRI B [ 3%1 goird 2 b afq o7 bR 394 o 78 o
T g, A x WHR 9 W &4 9| SF1 RS F 394 AT B Q| STATHS & Sl
B 8 Sd N Fomram Sul 39 el | S &1 S B gordT o, 98 W §¢ @ T

UeSeR]s & dad SIl WSdh- U BT BRI Bl AT, g8 1 & 81 7| safely e & &Rl
FAg 9¢ R gfafar ff @t Sl s9e fou Regpa w1 ol foan Smol aveR @
SRR §e 8 3R gg SO & AT 39 TR THRAT B 3R & & Sy | . (eraem)
A AR Bl 3R TR IRER BT BIg Tox¢ 8l 2l ... (aEM) AT I50 IWAR I H DI
SRIE T8l Bl Tl §H IS WBR el Hft| . (FagH) gafeN A R § fF 39 iR

PIS A& HeH IO S|
A Sreme @ washt sifta AR 9, W yee iy, R g R 9w, 994 wRe
Brardl, == g Srel, gaR qw, JeHd IR, MTeld WoR Bl A gt $aR g 5N
IoR T vy & Hdg B B AN TS B o Bl

MU qd RS | a1 Tt €, 379 MY 93 A3y
A IO ol (TIRERN) ¢ e Heledl, § MU MWK g B U g WERTS, &
PIIRIS H BT TST W arel Bl [ 7| #4 a8 A1 o 7 9 /el 3o o

Y M I B fh 7RI | 14 A1 DY P ASH! S AW Bl BR A 30 A1 |
et & fofg <1 <81 o, ar9w oI Ja T dTel M & AR Al | I BSl, TARDR AT
3R % FelrchR 81, o ave & 99T @A fhar T, S¥ual § qur @l B gl § b
ot R # a8 e g7 g &l a1d I8 & b sl A A a7 db Heddl I, Ashl
ATl T ST a8 9 AR HSAT H AR A1 IE A gR A H B T SHS 918
IEAGTR & el YAU! a8l MY 3R Td e I % g8 | N T F -9 ATel Ul
facelt & S g g8 oft, S9a 918 3 9l 7 U R SR 3MaTS # 39 9¥ B T He Ry,
Ifeh= SIS g1 aleld §Y @ BiaT ® b ATe 98 Joiquie] Bl °el 8, dol gRATIN § S e
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gS ¥ 3R TR 98 HERISG, B TeAl &, AN # BIS 9ged T o W&l ¥l FH g "Aeh g
BIg DR ATg {1 B 8, T8 e bedl & fb a8 Wl & A1 Tord 8, Wl AT Teb 3rarst
H 39 9T BT o g1 q T € 9@ a1 M ¥ % 'H 99 Ud WY WS BaN g
< fp 39 IR | R w1 fHar S gehar 27 9 o © B S #efordl B, S99 BRE o
s a1 3 tReW W, R ufedtbell B < § H UdT € B QAT dreT e g,
T P8 T $B TFH o B R Bl

HSH, U] IE FAPR G BN, Wfhd ABHGTR D AR ITpall H IS Al T8l
T 81 &R Al I8 9 W& ¢ [P qedl Bl Wpel AU W I &R o W@ Bl

I8 I ArE AT FATS H 37 Gl &, 98 g3 ¢ B U R Al dlc] I8 © b AlSArA
DI AR ARBR e =AMy ik g axb RURTG 8 6T 21 3R 89 39 W 30 I =4l B
3R gferwr JAfefadl, et oM & 1 gfers aTel & &va 8, Tl &0 § <1 §, offdhd S
BRI AT TIAGR BIAT B, IAD! 3R HACISS HY dlfch T AN H Yfeld &1 IR 3R T80
&l D |
AT STEAE : 37U g HdaTeiel Al ISR 2 AR MU Hel Pal 2l

s R g s ok AR gurs R dad @1 & g ol gR1 o MY fawy &
AT Hag B DI TR UG HI SRt 2

The House stands adjourned to meet again at 2:25 pm.

13.23 hours

The Lok Sabha then adjourned till Twenty-Five Minutes
past Fourteen of the Clock.
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14.25 hours
The Lok Sabha re-assembled at Twenty- Five Minutes past Fourteen of the Clock.

(Hon. Deputy Speaker in the Chair)

MATTERS UNDER RULE 377"

HON. DEPUTY SPEAKER: Hon. Members, the matters under Rule 377 shall be
laid on the table of the House. The Members who have been permitted to raise
matters under Rule 377 today, and are desirous of laying them may personally
hand over the text of the matter at the Table of the House within 20 minutes.

Only those matters shall be treated as laid for which text of the matter has
been received at the Table within stipulated time. The rest will be treated as

lapsed.

* Treated as laid on the Table.
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(i) Need to take up the issue of reconstruction of Samadhi and Temple of
Swami Adwaitanand Ji Maharaj 'Paramhans' in Teri village in Khyber
Pakhtunkhwa's Karak district of Pakistan.

it Seee Rig dhflare (Fermsn) st sh 1008 it W@ srgd S AR URHEN
D A T HR UIHRTT H WaR REAEATE Uid b PR (o7el < H A g1 STHT 170
a9 qd fI8R 9w & BRI &b SfRATAT Yool b YD Wa <9 b Al el a1 gwor e s |
U & < Ugd 91 981 W fARIY oFa & HROT gai U1 SN o1 forar e ast a@
AR & = AR B died @ SR ifom FHa § < § & T of off | ARl IR St
P MY WA R g e & ARl gRI U fowg dfeR &1 9t FHior s_mr il g8 |ieR
1997 T IATIT V@l R 50 U & @i IR <2 g omefiy & oy ugad < o1 st a9
1997 ¥ AR AU 7 AR 9 FHITY IS DI g4 IE A AR w7 ik 39 W
Ueh i dT gRI Heoll BR foral Tl 919 # R AR b ANl gRI UIfehd |aiw
<med # oy J4f @1 ugER o1 W IH9N & AW § gadu & ordia @ TS off| 3
3rdtel WR UIfhR Haied =IRATAd A Uiy WRDHR Pl IRMENG c@-xd H g: Hfaw faior
PRI S BT AT TR |

3d: RN WRBR ¥ 31RY & b IURRh Al Bl W[ H oI gU 59 He¥ H SR
fpan ST fdia smawad € aif 9 #e Ad & @l STAE Bl gl RaRR W 3R
uifehea # fegell &1 i@ a1 W AR ¥ : 38 & 6 e wR 4 dfwdarfa
HIIATE! B B B HY s UG & Fdied AT & QY DI A H AT Sl

TF|
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(ii) Regarding reservation in promotion for officers of
Public Sector Banks

DR. UDIT RAJ (NORTH WEST DELHI) : The orders of Hon'ble Supreme
Court of India dated 9™ January 2015 have given a different interpretation to the
word concession as mentioned in paragraph 2 of the DOPT CM dated 1
November 1990, which is detrimental to the officers working in Public Sector
Banks with respect to the concessions provided to them for promotion. It is
imperative that the Government of India, through the Ministry of Finance,
immediately issue a circular/Office Memorandum providing reservation till level 6
for officers in Public Sector Banks. Now that the lakhs of employees have already
been demoted in Uttar Pradesh and similar situation prevails in States such as
Madhya Pradesh, Jammu and Kashmir and Himachal Pradesh amongst others, it is
also imperative that the Government immediately bring into force an Act of

Parliament regarding reservation in promotion.
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(iii)Need to fill up the vacancies of Judges in various
High Courts of Country
SHRI FEROZE VARUN GANDHI (SULTANPUR) : Out of the sanctioned
strength of 1079 judges in High Courts of India, 470 posts i.e. 45% of the total
posts are vacant. Data on vacancies shows that eight High Courts in the country
are functioning with acting Chief Justices.

India already has one of the poorest judges per million population ratios at
10.5 unlike 41.6 of Australia, 50.9 in England, 75.2 in Canada and 107 in United
States. As per the Law Commission of India report, the ideal strength of judges
should be 107 per million to handle the present case load. NCRB data reveals that
68 percent of inmates in Indian prisons are under trials with at least 40%
remaining in jail for more than six months. 38 lakh cases are pending in 24 High
Courts with more than 2 crore cases pending at various levels of courts.

Justice delayed is justice denied and with the present overburdened
judiciary, the number of pending cases is bound to increase with a possible impact
on the quality of judgment. This pending results in the infringement of right of
judicial remedy. Thus, it is my humble request to the Law Ministry to finalize the
Memorandum on Procedure (MOP) expeditiously for appointment of judges so
that vacancies can be filled and there is no violation of constitutional rights of

citizens to seek justice.



19.07.2016 91

(iv)Need to provide ‘No Dues Certificate’ online to Bank customers.

#it A&t ARE e (WFR) - A e 8 16 <o 9 I ol 7 sngfe debial @
U By BRI H ITAN AT © 3R M o b IUHRBIAT B 3] Hrgcrigos Jfaer
e @ 21 w96 ITURHT & B SN 3R Sd] 4 BRI § U8l Bl 37Ul 3T BB
HY oAl Bl W H TP bl DI TP HH B AR e e aEar g R W
TSRIGd dhi 7 ngfie ddie & el T8 fewr g 98 7 oiFdrd wew 9§
SUHIBIAT BT AT SYS JATT U AR BAT| 4 dl bl | A1 SYS JA0T U5 o & s
PSR Ud AABIRAT & U ST TSl | R & T |l <RI 3§ dopl & A1eqq | A
SIS FHT0T o F S fRY o ) 2

WHR T T NY © [ TGaPpa o1 B SfFarsT A § A Yo YA 77 B
gfaer faetam & SR o1 e fHan S|
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(v)  Need to set up a Trauma Centre along National Highway No. 75 in
Palamu Parliamentray Constituency in Jharkhand.

2 faw] SaTe T (YAT) AR AHET & T | gsdl | HRINER a1 edT RISy IS
75 &1 0 S T @) BN B R F 8 SR Sieg € 39 IOME R A9 WRIR AT
el & H&T | ge dTell g1 IS IR a8 dTeleh] IR ARBNI 3Pe T8l &b SRR 5| FHI-
AT W FSD qRAST TG IO HATA WD A0, gl Oy 3= Ul gRT dr8
ATAD] DI A IS W IS TRT F a8 T8l g & ol IRT BT § Ry 3ADBT R
Igd BH B <@ DI Ao 21 S H IS e T 1R S BEAT BT 2 SR Jdded 16
SN &R EC WSdh gedl § Aid b ReR 8 W 9§ 2014 & ARE & 1,39,671 AN A
TSEH TGl # AUl S Tars @ aH | I 41 Uferd A (57,844) HT ST AT HI
HRT IS TR A qTe el gl

AR AT R THR Ged gedl & RIeR i &1 Sfud ey Jard 9 e o=
P BHRU W AR ATl AN Bl AT H qRId 81 I8 &l # WDHR &b G H A Ared g b
WRA U9 URAR ST HATd H ASh, TRAST AR ISR HAT@T & A1 e I
ST & fhIR T® 100 fhaier R AT Jex Bl RATIAT BRI A8l JrorT sraif~ad
B B PWA Bl gl AT AT WRY AR IRAR beamor #31 qe ged, yRagd 3R
IRt #2A S & O o Ry ® 5 ue g ey, wafw den # Ugel @) @rawen & |y,
A A & Ul H IS /[SHM-75 TR RITUA HRA Dl T By o fedr oY syara
IR 3 AT 39 Giaem &1 a9 of Wb | § 39D Y A3d MY AR T
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(vi) Need to permit all the candidates fulfiling the minimum eligibility
criteria to appear in competitive examinations for Senior Secondary Recruits
and Artificer Apprentices in Indian Navy.

N A FA (TH) : WRAT A FH Wl T F R R widt (qETEsIR Ud g
Td A @ Wl (TFEIY) & fofu srfdanfad WRdg ARTRe/ =JAdH AFId 10+2 AT FHbe
e o, Wifad! Ud ararersll/RARE ARE/HgeR fae vl § 9wy w0 4 60 uferd
I S Sfhi P WA IAU BT B JAT WAl G I BRI b 1A 3 AIGTS 0T
HaT B, A o R # RarEl Wl # ST & A/ WR STe-aTelt Il & foly sterT-
ST Uferd w7 I8 R A9/ ST | | & AR W VST BT Ao | 30T § oI
AR |Ag™ & orwos 14 # SfcalRad F9H@ & IffeR &1 el Ioviad 2l o9 faRaq
W F AW F & WAl B 8 A ged $ER WA Y aW _JAan
ATAET AT RN BT aR1ER Alepl e =1feg| SrEl qb SArar Rl gR1 BiF R
B U B, AATET TIIHR FHI DI AT el I <y T Piidel AUEl e TRAT gd Iora 3
GER BT Wil & oy Srded Sifars AR o € A1 R B S a1 wdHrT a@d den
) ©1h, Wit uke, AP I A form S Fhar 81 had AIURY S I & URe 1]
Tl WX B HIEHR 7 @1 Rebl$ @1 Sl &, 7 & B b FHAEid & 7F Sdrdol ggan
@ FITEaT B 2l Ag WAl b Wiy WeWd @ wNRr gl A W 9dl ofifther Us
(TTEIY) & Y&l R R[AqH ATl 10+2 AT [Hbe qRIeT O, Wil vd qrreisl/AraT
T /HReR fasm fawl § @wy W A 60 UfRra AT 31fed 3fepi &b |1y S0 3wyt welt
AT Ud Sif<m Fafd &1 9§ Safe AU Wil # AiefaRET & AWM R AR g
AT AT 10+2 3R 80 W AT ¥ sfpi & A Il arwgeft wilt Avw TqE AW

PR I© qTER BT KT fowal <0 € S fp wewquel vd I & R vd dHve w9

fIRIg uvTg STadT & 97 I8 it b gHEAT & IMfUBR BT BT Bl
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(vii) Need to provide funds for construction of building for Kendriya
Vidyalaya in Jamshedpur Parliamentary Constituency, Jharkhand
and also set up a Kendriya Vidyalaya or Navodaya Vidyalaya there.

2t faga ava WAl (T RIEYR) A G &F SPRIGQR & Sidiid JurEHl gRal RId v
e &1 waT BB YT Ud SToR ARl H 8l Asi b gedl bl gAY SHE W YT Sl Jal
gl T waq & U F AU T IR F gRI S| U BRM P dIa9E hs ARBR D
ER1 ol I U1 €l < & BROT TY WA &1 FEier € 8w @ ) F A A3 S &
AR BT & b ST WRBR BT 3ffdeid AR Iuael SRR SR | A1 & Qi SRR B
3T geHe, Uied] TEvs H b fdernerd /ey faererd Bt i Bt SR |
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(viii) Need to declare MSP for paddy in Maharashtra.

N ENE ATRRE A0 (TIRRIN-RAR) : werRtg & e &3 7 TeRRiel, =R HeR-
e qem AR 7ot &1 $B 9N &9 S Bd o aren &7 21 fawa ast 7 fadla & @i
HH AT H §S qIRY B goi8 ¥ 50 A 60 G [HAMl B JHAE g 2l UBd 8 & AT
P BTt AR 59 99 ft smElRe den &9 TiRe 89 ¥ feam fKiar & g1 o fRfa A
framl & o S W B Al B S IR H AW HI T A b BRu BAEl & R
JoIT MeM # ATl TS 83T & fora oFR g 991 =g @ iRAl ®1 diel & I H a9
Tesd 2l 39 R # foram 4 sRid # g1 Ak frami @ wua @1 w8 W T8 e @
fFaml gRT SIETER T B Algd 3 Fahehl gl

3T: T s WRBR A AR 7 6 98 IUEH @d & MR W WHR TR T Bl
=IO X TP TSR § B BT el o (bl &l 7l qeb |
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(ix) Need to undertake electrification of villages under
Ranchi Parliamentay Constitutency, Jharkhand.

3t T <A At ([R) 0 F WOR BT &FF IRGTS I H gl & qH0r faeciiesor &
FHTT B WG A argar €| REve 7 onft W W davel wifg € wret faegdiawer @1 et
T g g1 B3 WAl H W oW € U 99 R IR e ® Ud B WAl § o) d @w E o
g1 WX G & i H ol ot U g Tifg € sl uR T b fasTelt el ugdl € SiiR il
H 10 Hd AT 15 B F RENR T T S STl BT A W T8 B U IR Hb 9 2
graHier T S WR AT ISt omgfa Sdet fhedt Suehver & wRE B W AENT dd gaHie
EYE TS B SB 99T W S T8l fear Sar 21 arir et areen § g e &
Ueh-al TR DI AR 89 WR AU & il b1 fAgfdiepRer A4 foran S § Siafd g4
Tfdl # T @1 fAStell & @ € iR T & dR 2

S Heg H W PR U ARG © [F ARDHR gRI THI0T &l H fdoTell Sueter
&g S FAgIHROT IS BI Yo AT AT B 9 ATSHT DT ol SREUS H T&l UG IX <
# e & ¥ o] frar S| R Aifal # SuaRel @t B ¥ g't W Iudeel @t gt @t
SR R SIR@Ts & aieT &F1 & i @1 91 W Sk &7 = A o wiat |
et~ 181 21 et &, S fagfdiaxul oy SR B 9IRErs e & ey ) S|
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(x) Need to provide passenger facilities at railway stations
at Latehar, Barwadih and Tori in Jharkhand and develop the
stations as model stations.

N e AR Rig (Faw) : Yod gr I glwei § R @ 9won & aasg e
AT AdER Bl Yeld e 31d qh Suferd & 2, Held: sudh! AR SF=1g a1 g5 &l @@
Al U3 gRI AAT HHE H ¥ FOlC WR HINU HA gY A Sh WA W AT i b
SAIAAT P HEU H AT Pl AMGY Bar o1l I8l W AR gfdareni e fasred,
ToTe, 981 & fofg §9, wirarer, witenerd vd gudre & 9ikE &I Al o

BRU BN Aredl g fb ¥l A St A faFi 20.02.2016 B B 77 b HEGH A
AIER Td U ITcldl I AR &F & dRaels 3R TRl vad wed W) Al et #
AT <7 BT 3R e 71 81 Seote 1 € 6 dieR o Yeids W) afRia 8, 94l
H A< DI fheed 1. BT aRBIGMT Y&ld ISl & S8l 4 9N AE H DI P IRagT &
HE H Yed Bl 4R AT BT 2] W AER RTel & Yeld W DIy, dearge Dl galls b
AT ¥ WgR AT H oG ST B

3 A Xl HAT St W oY © b dMER, aXaE 3R SR Xeld WA Bl HIS
R TN Bl R H B B qAT 3ffded AT GG IuA HRAT B FawRI BRI |
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(xi) Need to ensure adequate supply of water from Ban Sagar
Dam to Bihar as per agreement.

2t JREN FAR 99 (TRR) @ [BR & IRR,. HR A AR AR el A arcafas
YOS, © 3R Wl & T8 DI AT BT I MIR | A TR oTTell I8 & Hiy g
o RS &1 g1 g gl 901 IR SR & A & 9 99 T8 & a1 SR e,
e Ueel iR fIER I & 19 dear & forg qmor AR wwsiiar fean wan on, et 3=
qd I8 ot {6 fIER I5g & A9 TR Iuell & ol SO aRIST R T 9T S I8
3R wal @1 Ri=rs & g url &1 Sucrerdr &l mAfddr & Sg | Wy IR T gRI dR-
IR FHSIAT BT Ioarad fBAT S @M 8, TP BRI 10 AR AT RE< SRR BT Farer
AR &1 | T 81 /@ € IR 8RB v o b1 urt T8l fHer T je1 21 Sl b g
H B B DR ASAIHIE] Haad ST ASHT b WRBR IS 1987 H ywarad off,
et o & auf | <f9d 7l 59 &3 3 B ok FHud dAdvc # T ok Rifaa &= &1 i
T @I R T B hE B & forg gafE o Suee & i 2

Sy $g AHR A FRY 2 [P 9101 AR FHei & d8d 48R BI sfdfed ur @
3MYft wrfredr & oMk W fhar S Yifead ox aifs 39 &5 o wudl @ 9@ig 89 ¥
AT ST Wb | A1 € “had TAed’” Dl clfdd Ao BT BRI 3ffdeid YR fhar S| s@h
faReh A &% &1 gl iR Tanbiaur 31fa amaead Bl R fIgR & I afed
HYUf errEdre, SRATEE 91 YA & ardl A Aivifad 8 ad |

Bl STl SN &I AeAdT H Ih vy ¥ Wdfed sfadisiia do& ([fEr, sRde
Td IR You) faAid 05.02.2016 D1 g8, O S.U. WRBR B AR A Glad far w6 5o
AT (88 TT 169 2:7%¢ G 171 &) Dl FeHd U I.U. WHR gN f&did 31.12.07 &1 &
fI8R ARBR B WS 1 HT 2| AT &, 9o H A1 I8 Ml Feald aif fb IR IRaR 349
QMR T 3T S ULIIR. IR X Aol | F9 1973 (43 ) | Hedd STolerg Are & fwfor
&g W ERT o9 a1 a¥ gd Wt d9e § I 377 & AW ¥ IO M P dasa MR H
dedH! g5 T U1 fIER WRHR WA 9 gl § IFawSd fadid #R B 21 | &, smud
eI B YT Ui A8 918 ff T WRBR AT SLYLSR. IR HR T8l WS IS gl 31

Al el & SHfed H dhe ARBR I Afdeid BrRIAEl GHread s &g ATE HRal gl
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(xii) Need to provide funds sanctioned under Vidarbha
Intensive Development Programme.

#it Te™ W, asw (aul) : W1 A A S 9 emuE B oo 9 gars vd feamEr |
T JATHBAT BT < §Y d¥ 2012 ¥ g WHR 1 4 qu fdbm sriA &g 3250
PRI WY HoR [Py o, FORE f4ed & o AFRe vd Bl &l sl & |qHiEE g
TSN B IH & forg RiAE, amam, %01, 9 @@ JOl R B IdhT & oIy
HRiwH M I fhq 9 T & T8 2017 TF & fl¢ A 900 FHIS HAY SR fwam TR
g Td P W 1 2 T S-S 9% 39 A1 B A el e arn g R SR o
ff foram oTea o) ® € 91 gETs @1 RAMN ik ff g & 8 2

aa: amuE § b 39 faed wun e eriea & fay fQu v 3250 wRIS WY B
gRIYT BT IWAN B gY faed & a4l 11 Rl § SRIH o™ I Aaedshal ¢ g
3BT BT b P folY fHAMT BT TANHDH BIAT AT | AT & A1 SfdehIroi @ AT
oI faet # aifdew & aifdrews Tom™ @t a2l
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(xiii) Need to undertake repair of bridge (NH-86) on Sambhua railway
crossing in Akbarpur Parliamentary Constituency, Uttar Pradesh.

N a5 Rig WA (SThaRQR) : § 7T FHC &F IfHARYR, SR U¥ b HICHYR g |
&3 P IFTA PHAGR-ANR AT ISHR H.-86 § TRYSM Yold SHINAT TR ARG Jd &
i # g5 @ud gigell 3R o<y siFrfaameil @ iR kPR &1 & JMHhNa Bl
ATl g1 39 Yol & (01 § AT Bl 39 8 O Il g% & (b PO WHYI Ugel dlel FaAT
gl TR IR &fIRd 8 gl 8 R ol W I8-89 TGS AH oK 37 & R Ub SE @t el
& 9T a1 Ui wie a% 69 T ¥ e SR g W WieR oW 3 Ry & ww
3R ST BT YD B BT AHAT BT TSdl & AT FHAER-U31 b1 RAE F 317 W
SAPT SIS o Fahd ¢l 39 Jol & AT B JAFRIRaarsil &1 I ISR ATl &
Sea ARBIRAT 7 A AU S | FE YR AT, oAb IS qeb QN SAfereprRal, v o
3R SheRI & RIAT® B BRI Ta B TN 2l 59 GeH d A Fsh, gRagd ud
RISHIT H3Terd & faies 01 3iel, 2016 & I U &I Wl garell <1 18 Sl 31.03.2016
P DIABMT H Y WIH FASIIAR TGH & a8 Fdd JHRAl &1 forar man ol RraH
T &1 QU @R @ ud ol [T wd e gell @t Siter Ruie & ddg 6w
e U Y 1 fQurT & SIUHR A1 FH St & SRl B W ST B H A8l g I8
g, R s IR aid Seerl 81 Wdhd 2| WS F A HEdl US @ © e
BN TR T Il I Go & d19d Hs IR AIRGD U AT U5 AT 1464/31.71./2014-15
fadies 14.06.2016 & gRI forlRad WU A (A B S P MA@ AT A blg pRIATE!
T g5 | W ST W BT IRGfAET, SH-Siad B @AW 1 Higg § 8, 9 3l aweR @t
ARG W W HAT T Bl 2

3rc: e ® f S-offa @) gRenm iR gfaen & A1t Ractars & aral iRy,
frafar duht vd SheR & RaaTs STa WRIY St FRaTa) U S HTIael wN S e
T IR 9IS H Py HU AT ARG SH-Siae & Qi Racars T HR FF |
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(xiv) Need to construct dam on rivers of Himachal Pradesh and Haryana.

N T A HEMRAT (IFFTeN) : <9 & A= 23l § A &1 ANHA 8 bl 8, JdrTH
St 9 a9l & U B UH-UP §8 g9 BT IMMEdM [ BAT Tl #{ AERONT STt G HA SN B
&I | AT A B WY b AHT &3 ST BT 100 fhHL. A A «ifties & fAre gaw
& UBTS &F b WY Il Bl W AT B IGAFIR el H O IR F uiw I 7 AaeR
BRMIgpS SRS 91T 8, R ¢l YR ¥ fedrad d e g fhdre, wa R qigi &1 faio
R e ST § SR BRAmn # A 76 ok Were Afedl R il & i a) fen S ©
a1 g, ISR 7 el aftd ®3 oy AT B T FHRIBH BT FHIEM 8 bl §
IR qu7 BT SN 85 ufeerd & Wi 31 STl TR Ioll Sl & S STl Bl T HRb &9 B
ureR H1 0 BR Fehd &1 H AR Bl § b SWIh didl b AR AX b | & b
A1 TR AT H 37 IS AN b Tl FGGT b [ W BIC-BIC $H I9¢ A1, AlMh BH AU

ST e JAaTIBATAT BT YRT B b |
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(xv) Regarding problems faced by students of Minority Communities in
getting Merit-cum-Means Scholarship
SHRI K.C. VENUGOPAL (ALAPPUZHA) : The Merit-cum-Means
scholarship for minority students studying in Professional and Technical
courses under the Ministry of Minority affairs has not been distributed to all
eligible students in states like Kerala. The scholarship is aimed at providing
subsistence financial support for minority students in the country. As per the
reports during 2013-14 academic year, 590 students in Kerala have not
received their renewed scholarship amount. During 2014-15, 1158 students
have not received their scholarship. Moreover there are many complaints
regarding the newly introduced National Scholarship Web Portal. Students
doing BSC Nursing cannot select their duration of course, i.e. four years,
during online application. They are forced to select the duration as three
years and consequently their applications are considered for Post Matric
Scholarship instead of Merit-cum-Means Scholarship. These issues demand

urgent intervention from the Government.
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(xvi) Need to tackle Diphtheria in Kerala

SHRI MULLAPPALLY RAMACHANDRAN(VADAKARA):The return of the
once dreaded disease Diphtheria which was believed to have been eradicated has
caused panic and concern in Malappuram district in Kerala following the death of
27 persons. Lack of vaccination awareness appears to be main reason for this. The
spread of this disease must be contained at all cost. Today, Kerala is reeling under
various types of fevers during the monsoon. I urge upon the Government to ensure
central support for immunisation and for a programme to enhance the awareness
among the people on the need for immunisation. There is acute shortage of

vaccine for Diphtheria. There is a need to ensure sufficient supply of the vaccine.
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(xvii)Need to take steps to prevent coastal erosion in the country

SHRI SHASHI THAROOR (THIRUVANANTHAPURAM) : There could be
no more timely issue for Monsoon Session that are threatening our country. The
Shoreline Change Assessment conducted by the Ministry of Environment found
that 63% of Kerala's 580- Kilometer coastline faces a grave problem of erosion.
This vast stretch of coast is only partly protected by artificial barriers to preserve
the coast against the onslaught of the seas.

We need more and upgraded structures urgently to meet the growing
menace of Coastal Erosion. The livelihoods of large communities in Kerala hang
in the balance as a result of shrinking coastline. We fight to defend on an inch of
territory, but when we lose kilometres of Indian soil to the sea we are indifferent.
This threat is bound to get worse in the years to come.

In the light of rapidly progressing Monsoon, our efforts need to be scaled
up to meet this challenge and prevent the loss of Indian territory to coastal erosion.
Given our commitment towards combating climate change, I urge the Prime
Minister to urgently direct more funds to coastal States such as Kerala to shore up

our coastal defence.
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(xviii) Need to establish a Knitwear Board in Tirrupur in Tamil Nadu

SHRIMATI V. SATHYABAMA (TIRUPPUR) :The Union Government has
recently announced a Special Package for Textile and Apparel Sector with
specific objective of creating one crore jobs in the next three years. In order to
succeed in this initiative, it is imperative that existing textile clusters like Tiruppur,
which is contributing to around 25% of apparel export and 46% of Knitwear
exports from the country, should be provided with adequate infrastructure and
facilities so as to facilitate rapid growth. Especially creation of large scale housing
infrastructure for labour, either under PPP model or under Housing for all by 2022
initiative is the need of the hour.

Another area to be addressed is skill development. The existing labour are
self groomed with inherent lacunae and shortcomings. One time skill upgradation
initiative from the Government is required. This will not only enhance the quality
and image of the country's products but also result in the overall growth of the
Industry.

Establishing a dedicated 'Knitwear Board' at Tiruppur would certainly make
India the Global Leader in Apparel Manufacturing creating millions of jobs
uplifting the poor, especially rural women. I urge the Government to form the

Knitwear Board as early possible and make Tiruppur its headquarters.
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(xix) Need to exempt Tamil Nadu from National Eligibility
cum Entrance Test
SHRIMATI K. MARAGATHAM (KANCHEEPURAM) : National Eligibility
cum Entrance Test (NEET), is being conducted for Undergraduate Admission in
Medical and Dental Colleges, which causes serious concern and injustice to
students from Rural Areas and Depressed Communities in Tamil Nadu.

Tamil Nadu is already admitting students in these courses by a fair and
transparent basis. Admissions in MBBS and BDS Courses are done strictly by
Selection Committee Directorate of Medical Education, Government of Tamil
Nadu, based on merit. To appear for NEET, poor students have to suffer badly as
they have to undergo coaching classes, this in turn causes huge financial burden
for them.

Chief Minister of Tamil Nadu has appealed to the Prime Minister for
exempting Tamil Nadu from NEET and allow Tamil Nadu to continue with the
current transparent system.

Hence, I urge upon the Union Government and Hon'ble Prime Minister to
act upon the request of our Hon'ble Chief Minister by exempting Tamil Nadu from

NEET.
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(xx) Need to commemorate the Namasudra Movement of
19th Century Bengal

DR. TAPAS MANDAL (RANAGHAT): Thakur Harichand is God in Bengal.
He worked among the subaltern population. He was born in this community in
Bengal on 11 March 1812 in Orakandi located in present-day Bangladesh.
Harichand received little formal education. At a very large age, he accepted the
path of religious reformation for giving service to and uplifting the subaltern
people of Bengal. Harichand's doctrine is based on three basic principles-truth,
love, sanctity. He preached his ideologies and religious philosophy in twelve
commandments and asked his followers to pursue his works.

He cultivated the Matua Sect. the Matua believes that male and female are
equal. They discourage early marriage. Widow remarriage is allowed. The sect
became popular in East Bengal and he led the untouchability movement called the
Chandal movement in India. He built an English medium high school at Orakandi
for the people of lower community called Nama Shudra (untouchable community).
He united the people of this community but was against religion conversion.

Shri Harichand Thakur and his son, Shir Guruchand Thakur, have been the
leaders for the depressed people of Bengal and struggled relentlessly to do away
with social ills like untouchability, inequalities of caste systems, right to enter
temples or shrines and an overall development of rural Bengal in the 19" century.

I urge upon the Union Government for commemorating this memory and
announce a special award in the memory of Shri Harichand Thakur and Shri Shri
Guruchand Thakur for outstanding role in effecting holistic development in the
socio-economic life-structure of the scheduled caste/tribe, publish their
biographies in Hindi, English and all vernacular languages, to release postage
stamps in their memory and include Thakurnagar Matua dham in PRASAD

scheme.
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(xxi) Need to check release of industrial effluents into the
rivers and creeks in Paradip region of Odisha

DR. KULAMANI SAMAL (JAGATSINGHPUR): I would like to state that due
to frequent oil leak and release of effluents into rivers and creeks in Paradip region
of Odisha has left fishermen of Jagatsinghpur district worried. Recently in the
month of June, a large number of dead fishes were found floating in river Kaudia
and Bata as well as in the Santra and Pattakani creeks adjacent to the IOCL at
Paradip, Odisha. The oil spilled from IOCL pipeline and discharge of effluents by
IOCL and other industries has led to heavy pollution of the water bodies in the
region. It is well known that pollution leads to shortage of oxygen in the water
bodies thereby killing fishes, prawns and crabs.

In spite of visit by the team of State Pollution Control Board, the IOCL
authorities are yet to ascertain whether oil spill and release of effluents by their set
up are the reasons behind drop in oxygen level in the above said rivers and creeks
or there are other reasons.

In this regard, I urge upon the Ministry of Petroleum and Natural Gas as
well as the Ministry of Environment, Forest and Climate Change to look into the
matter and take steps to ensure pollution free water resources in the region which

is the livelihood of fishermen community in the vicinity.
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(xxii) Need to provide educational loans to students belonging to
economically weaker sections on low interest rates.

#it wea e (RSl : W9 tRar & BE! @1 3= Rien ugur fhy S & forg d&f g™
Qerfores 1 yed fhar Siar gl TR9 gRaR & o Rifdd, Abed, dvger geliriR,
fafeee scarfe @ RBrn o H F 91 A6 T § 9 S IR Aeifdred HoT Ud 39
TS BT fET B Bl T8 AN TR o Sl 81 R, ool R I8 8 6 &g aul &t
RIET UTa BT &b GG S BIH! oid IR D d18 PV AR WY FHTE DI Arepd At
2 A O U4 IADBT AT A& B H D! U4 I IRIR P ARG &1 Feat vt 2l
I T BT gY 39 MR & A8 e T qen e uRaR & BT B e wrw Ry o
& eI U B TS R Pl HH T8l AT AT A VA UG ITb IRIR DI I fawe
IR T AT BRAT TSI, ST b 3791 BN O & [HAM 0T 7@l B H ST O
ST HEH P IoM § PR T

3T AR P& WPR U RY ¢ {6 98 < & NG IRAR & BIAI DI depi A e
arel Qefred o B AT R 2 giowa Ry S e R et e W v e w8
HRAT &, ST A0 FRAT GRT BIF & MEAIT A Dl (A Iep e =0T B AT S@RAN
&1 et e fey oe @ ddfed 96, §xieye Ud o & A-dar & @ BRR g
S B WY JMaRd Hed Sor|




19.07.2016 110

(xxiii) Regarding the problem of unemployment in the country

SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM) : In today's
world if there is one problem that is still plaguing our country, then it is the issue
of unemployment. Millions of Indians are without proper employment and this is
also leading to their exploitation. About a third of our working population is still
illiterate, which is causing a major hindrance to them to seek employment.
Schemes like Skill India, Start up and Stand up India have helped millions get
access to the job market. The Government has to ensure that the people get access
to quality jobs. There are 44 million people in India who still need to be employed
in order to secure a bright future for themselves. Given the number of youth who
are entering the job market every year, the youth unemployment percentage of
12.90% is worrying and we have to find a solution to this problem together. I
suggest that the Government release more funds to the States to aid for
employment along the lines of MNREGA. This will be of great help to the

unemployed people of this country.
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(xxiv) Regarding setting up of a separate High Court for Telangana

SHRI KOTHA PRABHAKAR REDDY (MEDAK) : I would like to draw the
attention of the Hon'ble Minister for Law and Justice towards the need to set up a
separate High Court for newly formed Telangana. Lack of separate High Court is
leading to many difficulties between the Andhra Pradesh and Telangana. It was, in
fact, a promise and provision made in the AP Reorganisation Act. Lawyers of the
present AP High Court went on a strike seeking establishment of separate High
Court for Telangana. Even after passing of nearly 2 years of the bifurcation of the
State, no step has been taken by the Central Government in this matter.

Further, the then Minister for Law and Justice had also assured and
informed that he would convene a meeting of both the Chief Minister of Andhra
Pradesh and Telangana along with the Chief Justice of present AP High Court to
solve the matter. The then Parliamentary Affairs Minister had also informed the
House that the Government is considering the setting up of a separate High Court
for Telangana but the matter is getting delayed inordinately for the reasons not
known. Hon'ble Supreme Court had also stated that it is the responsibility of the
Central Government to establish the High Court and allocate sufficient funds as
per the AP Reorganisation Act.

In view of the above, I strongly urge upon the Government of India to take
immediate steps for setting up a separate High Court for Telangana without any

further delay.
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(xxv) Need to set up an international Airport alongwith cargo
Terminal in Hisar, Haryana

SHRI DUSHYANT CHAUTALA (HISAR) : I would like to urge the
Government for setting up an International airport along with cargo terminal at
Hisar, Haryana. Hisar is one of the important and developed urban cities of the
country with a large number of industries, companies, elite educational institutions
and research centres of Central Government. Further, above 10,000 Micro, Small
and Medium Industries and large scale industries including public sector
undertakings are situated here. Now the Government plans to construct a second
airport in the National Capital Region (NCR) as the existing Indira Gandhi
International Airport is likely to see an increased load. In this connection, the
Central Government had already proposed setting up of International airport along
with international terminal at Hisar, Haryana. But there is no further progress in
that proposal. Therefore, I request the Government to take initiative for setting up
of second International airport along with international cargo terminal at Hisar and
release an amount of Rs. 5000 crore initially and expedite the acquisition of

adequate land for this purpose.
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(xxvi) Need to restore Scheduled Tribe status to people belonging
to Lohar caste in Bihar.
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(xxvii) Need to provide adequate financial assistance to Kerala for
the Puttingal Temple disaster

SHRI N. K. PREMACHANDRAN (KOLLAM): The pyro technical tragedy at
Puttingal Temple Paravur, Kollam requires the financial assistance from the
Government. The State of Kerala already submitted request for financial
assistance from the Government to meet the requirement of an amount of Rs.
117,34,66,000 the actual loss due to disaster. No special financial assistance has
been released from the Government for management of Puttingal disaster. The
contention of the Government is that the central share of SDRF released to State of
Kerala is not sufficient for management of a disaster in which 109 lives were lost
and building and properties worth crores of rupees were damaged. A detailed
report with memorandum for treating Puttingal tragedy as a special category and
request for assistance for Central Government was submitted by State of Kerala.
Hundreds of injured persons admitted in hospitals due to this disaster are not in a
position to continue their treatment due the lack of fund with State Government. It
is the duty of both Central and State Government to protect the interest of victims
in the disaster. The request from hundreds of people who lost their livelihoods due
the disaster is yet to be taken up. The damage to the buildings and other social
issues have not been addressed due to lack of fund with the State Disaster
Management Authority. Considering the special nature of disaster, special
financial assistance from the Central is required.

Hence I urge upon the Government to sanction sufficient financial
assistance to State of Kerala as per the memorandum submitted with regard to

Puttingal disaster.
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14.26 hours

STATUTORY RESOLUTION RE: DISAPPROVAL OF INDIAN MEDICAL
COUNCIL (AMENDMENT) ORDINANCE, 2016
AND
THE INDIAN MEDICAL COUNCIL (AMENDMENT) BILL, 2016

HON. DEPUTY SPEAKER: Now we take up Item No. 19, 20, 21 & 22 together.
Shri N.K. Premachandran to move the Statutory Resolution.
SHRI N.K. PREMACHANDRAN (KOLLAM): I beg to move:

“That this House disapproves of the Indian Medical Council (Amendment)
Ordinance, 2016 (Ordinance No. 4 of 2016) promulgated by the President
on 24th May, 2016”.

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): I beg to move:

“That the Bill further to amend the Indian Medical Council Act, 1956, be
taken into consideration.”

SHRI N.K. PREMACHANDRAN: Hon. Deputy Speaker, my submission is that
we should be given an opportunity to move the amendments also. Since the Bill is
introduced only today. We could not put the amendments yesterday. So, a special
direction be given so that we can move the amendments also. The Bill is being
introduced and being taken into consideration for passing on the same day. So, the
right of the Members to move the amendments is being curtailed. I have already
given two or three amendments. Those may be taken into consideration at the
time of consideration of the Bill.

Another submission which I would like to make before you is that a very
similar and identical Bill that is the Dentist (Amendment) Bill 2016 is also there.
All the contents and the matter of both the Bill are same. I think I can move both
the Statutory Resolutions so that we can have a discussion together of these two

Statutory Resolutions as well as the two Bills.
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HON. DEPUTY SPEAKER: As requested by the hon. Member, if the House
agrees, we may take up both the Bills together.
SEVERAL HON. MEMBERS: We agree.
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14.28 hours

STATUTORY RESOLUTION RE: DISAPPROVAL OF DENTISTS
(AMENDMENT) ORDINANCE, 2016
AND
THE DENTISTS (AMENDMENT) BILL, 2016

HON. DEPUTY SPEAKER: Now we take up Item No. 21 and 22 together. Shri

N.K. Premachandran to move the Statutory Resolution.

SHRI N.K. PREMACHANDRAN (KOLLAM): I beg to move:

“That this House disapproves of the Dentists (Amendment) Ordinance,
2016 (No. 5 of 2016) promulgated by the President on 24" May, 2016.”

SHRI JAGAT PRAKASH NADDA: I beg to move:

“That the Bill further to amend the Dentists Act, 1948 be taken into
consideration.”

HON. DEPUTY SPEAKER: Shri N.K. Premachandran, now you can speak.

SHRI N.K. PREMACHANDRAN : Hon. Deputy Speaker Sir, first of all I take
this opportunity to express my opinion regarding the contents of the Bill as well as
the contents of the Ordinance. I have moved this Statutory Resolution only to
record my formal objections to the route of legislation by means of Ordinance. As
far as the contents of the Bill and Ordinance, I fully agree with the contents of the

Bill and Ordinance.
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It is the demand from the State of Kerala also to have some immediate steps
to be taken to protect the interests of the student community in the country, those
who are appearing for the National Eligibility-cum-Entrance Test. I feel, the
Government has risen to the occasion and immediate steps have been taken.

I fully agree to it but even then I would like to say something regarding the
Ordinance. All of us know that this Ordinance is an independent legislation being
brought out by the Executive under article 123 of the Constitution. In Article 123,
there is no such provision so that an Ordinance could be replaced by an Act of
Parliament or a Bill before Parliament. Here, an eventuality has come, that is, on
the 28"™ April, 2016 and on the 9™ May, 2016, the Supreme Court has given two
verdicts. The first verdict was on the 28" April in which the Supreme Court held
that imminent action had to be taken to conduct the National Eligibility-cum-
Entrance Test; and subsequently on the 9™ May again the Supreme Court directed
the Government to have the test on particular specified dates.

I do agree with the Government absolutely. The Ordinance route of
legislation is not a good practice in a parliamentary democracy but in this case
there is some genuine justification because on the 28" April the first verdict on
conducting the examination had come from the hon. Supreme Court and on the 9"
May the final verdict came from the Supreme Court. My point is, if the
Government had been more pro-active, definitely the Government had the
opportunity to bring a Bill before the House by extending the Session for two or
three days because the final verdict came on the 9™ May while the House was
adjourned sine die on the 13™ May. If the Government was more pro-active it
could have been brought before the House as a Bill instead of an Ordinance. That
is a formal objection I would like to make regarding the promulgation of the
Ordinance because Ordinance promulgation is not a sign of good governance. That
is the point I would like to make.

Even in all the Presidential Addresses to Members of both Houses of

Parliament, the hon. President is always talking against the promulgation of
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Ordinances. Minimizing the promulgation of Ordinances is a mark and sign of
good governance. So, I urge upon the Government to try its level best to
promulgate fewer Ordinances and bring Bills to be discussed in the House so that
the people’s opinion could be elicited and fresh laws can be made through means
of the parliamentary democratic system even though I appreciate the steps taken
by the Government in resolving the issue of the students by bringing an Ordinance
since the provision is there.

I am coming to the contents of the Ordinances and the Bills. We are
discussing two Ordinances — the first 1s the Medical Council of India
(Amendment) Ordinance, 2016 and the second is the Dentists (Amendment)
Ordinance, 2016. Almost all the contents of these two Ordinances are same,
similar, and identical. That is why we are discussing them together where the first
is regarding the courses of MBBS and PG courses and the other one is regarding
BDS and PG courses. Since the contents are same, similar, and identical, we are
discussing both of them.

The Medical Council of India (Amendment) Ordinance is promulgated with
the objective to amend the Indian Medical Council Act of 1956. The Medical
Council Act of 1956 was enacted by this Parliament, empowering and giving the
responsibility to the Medical Council of India for maintaining the highest standard
of medical education in the country. The very purpose of the formation of the
Medical Council of India is to maintain the highest standard of medical education
in the country.

This is the only statutory authority by which the medical education can be
regulated in the country. What happened in the year 2010? We saw that even the
Medical Council of India was dipped in financial irregularities. It was full of
corruption. It was being superseded by the Board of Governors appointed by the
Government. That was the experience which we did have in the year 2010. The
Medical Council of India is the statutory authority to see that the medical

education in the country is the best so that we have the best doctors, the best
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professionals in our country but unfortunately the same Medical Council of India
misusing their powers indulged in financial irregularities and corrupt practices. As
a result, the Medical Council of India was finally replaced by the nominated Board
of Governors by the Government of India. That was the position of the Medical
Council of India.

I am not going into the present position of the Medical Council of India but
subsequent to 2010 a number of amendments to the Medical Council of India Act
were made and a number of corrective steps were taken. My impression is that
today the Medical Council of India is running in a good way but I am not sure.

Coming to the standard of medical education in the country, even after all
these years we are not able to cope up with the international standards of medical
colleges in our country. Who is responsible for this? According to me, the main
reason for the lower standards of medical education in the country is
commercialisation of medical education in India. We can very well accept the
privatisation of medical education or higher education but we can never accept the
commercialisation of medical education. If we go through the statistics of the
number of medical seats and the number of medical colleges in India, we have 381
medical colleges in India. The State-run medical colleges are 180 and the private
colleges are 188. Seats in the Government colleges are 25,085 and private
colleges have 38,715 seats. In total, we have 63,800 medical seats in India. This
is the actual position with regard to the medical seats and medical colleges in both
private and Government sector.

The medical education in India has now become a very lucrative business.
As hon. Deputy Speaker is also from South India, you may notice that out of 381
medical colleges in the country, 154 medical colleges are in the South. Everybody
knows what is happening in all these medical colleges. For getting admission in a
medical college under the management quota, it requires lakhs of rupees for an
undergraduate course and crores of rupees for a postgraduate course. It is an

accepted fact in the country. What would be the fate of the doctors who have
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graduation or post graduation degrees from these medical colleges after paying
this much capitation fee? One has to pay Rs.2 crore or Rs.2.5 crore as capitation
fee or donation, whatever we may call it, for getting admission to a medical
college. If such doctors come out of the colleges as skilled professionals, what
will be the fate of the poor patients in the country?

I would say that stringent regulations are required to control and also
regulate the medical education in the country. Otherwise, there will be a big
casualty in the health sector of our country as it is directly affecting the people of
India. Stringent regulatory mechanism has to be there otherwise the health
scenario of our country will be in a very poor shape. It will be creating an adverse
impact in our health sector. That is the point which I would like to make.

With regard to uniform entrance examination, my suggestion to the hon.
Minister is when we have a uniform entrance examination why can we not have a
uniform fee structure also. The Government is regulating the admissions so as to
get qualified personnel for medical education. Now, the Government of India or
the Medical Council of India has decided to conduct National Eligibility Entrance
Test (NEET) at the national level. If the Government proposes some norms and
guidelines so as to have a National Eligibility Entrance Examination, then along
with it — my suggestion is — fee structure should also be regulated by putting in
place a regulatory mechanism. To do that, some enactment or legislation is
required.

Sir, what is the purpose of this Ordinance or the Bill that we are discussing
today? The entire purpose of the Bill is to provide a statutory mechanism or to
conferring a statutory status to the Medical Entrance Examination. That is the
purpose of the Bill. If that be the purpose of the Bill and students are admitted to
the medical colleges as per the merit list of the entrance examination conducted by
the Government of India or the Medical Council of India, then the fee structure
has to be definitely regulated by means of a legislation or by any other means

either by the Medical Council of India or by the Government of India so that the
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poor students of our country also gets an opportunity to have their education in the
medical colleges. That is a suggestion that I would like to make.

Sir, my next point is on the National Eligibility Entrance Test. What is the
purpose of this? This is to improve the quality of medical education in the country.
The Medical Council of India in the year 2013 decided to conduct the National
Eligibility Entrance Test. Unfortunately, many of the private medical colleges had
filed petitions before various Courts. Various State Governments approached the
courts. All those cases were transferred to the Supreme Court. The matter was
discussed in the Supreme Court on 18" July, 2013. In the judgement of 2013, the
Supreme Court had quashed the notification for the National Eligibility Entrance
Test. Nobody knew the reason for quashing that notification. Even a Member of
the Division Bench hearing the case had openly said that before pronouncing the
judgement on the issue there had been no discussion on this amongst the judges.
To my information, the judge who pronounced the judgement was to retire the
next day. That was a 2013 judgement. Who is at fault for the students who could
not get admission for the last three to fours in the medical colleges? The credibility
of the Judiciary is in question. I am not questioning the Judiciary, but credibility of
the judicial pronouncements is in question.

Sir, against the judgement of the 2013, on a review petition submitted by
the Government of India as well as the Medical Council of India on 28"™ April and
9" May, 2016, the Supreme Court directed that the National Eligibility Entrance
Test shall come into effect immediately. These are two totally contradictory
judgements. In the year 2013 the Government of India decided to have the NEET
examination which was declared null and void and in 2016 on April 28" and May
9™ the same Supreme Court had ruled that the Government has to commence the
NEET examination and it should come into effect immediately. Further the
Supreme Court has directed to conduct the examination in two phases, that is,
NEET Phase I and NEET Phase II. The first one is on 1 May and the second one
is on 24™ July, 2016. Who is at fault for this? This is the same thing that we
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discussed when we discussed the National Judicial Appointment Commission Bill.
There is a question on the credibility of the judicial verdicts that are being
pronounced. Now the Supreme Court without giving breathing time to the
Government directed that this should be applicable to the whole country. What is
the role of the Judiciary? They are discharging the functions of the Executive.
Nowadays Judiciary is discharging the functions of the Executive. They are
becoming the law-makers of the country and they are trespassing every sphere of
activity, be it the Executive or the law-making powers. The Supreme Court is
directing that the Government should conduct the Entrance Examination on 1%
May and then on 24" of July.

What is the legality of all these judgements? If we go through all these
judgements, we may say that they cannot be accepted even for a moment. It is the
responsibility of the judiciary to interpret the Constitution and the existing statutes.
That responsibility is not being done by the judiciary. Instead of that, they are
discharging the executive and law-making functions.

My point is, 2013 judgement had a lot of controversies. Reports emerge
that the judgement was leaked before the order was pronounced. Even the judge
who descended in 2013 alleged that there was no discussion among the bench
before the ruling against the validity of the common test. What would be the fate
of the country if the judiciary acts like this? Even the latest judgement in 2016
which I have already mentioned also creates utter confusion that the exam should
be conducted on the specified dates and making it mandatory. The Supreme Court
has not even applied its mind to safeguard the interest of the student community in
our country.

In my State, Kerala, the Entrance Examination was already conducted by
the State Government. Most of the State Governments have already completed the
Entrance Examination. The Supreme Court is saying that all the Entrance
Examinations in which the students have appeared are to be treated as null and

void. There is no validity of that Examination. What is the right of the Supreme
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Court to say all these things? The Supreme Court can give a mandatory direction
that they should have a National Medical Entrance Examination. All the States
have acted on the basis of the Medical Council of India Act. This Entrance
Examination has been conducted by the respective State on the basis of the
Medical Council of India Act and the Supreme Court, one fine morning, declares
that all the Entrance Examinations held in various States are to be declared as null
and void. Under the leadership of Medical Council of India, the CBSE has been
entrusted with the task of conducting the medical test on particular two days and
the entire student community has to appear once again for the examination. This
was the first condition.

The second condition is, it will be in two languages, namely, English and
Hindi. What about other students? A student appearing in Kerala, Tamil Nadu
and South Indian States has to appear in the examination in English or in Hindi
and the Supreme Court is dictating on this.

Thirdly, kindly go through the syllabus, Sir. The syllabus for the Pre-
Medical Examination which is a national examination conducted by the Medical
Council of India and the syllabus for the State Entrance Examination are entirely
different. What is the authority of the Supreme Court to dictate all these things?
And the Supreme Court is saying that all these examinations are getting cancelled
and they have to appear the examination either in English or in Hindi and the
syllabus will be entirely different. There are just two months before another
examination is taking place in July. This is punishing the students in the country.
Without even applying common sense, the Supreme Court is making
pronouncements and putting the students in big difficulty. How could it be
accepted?

I fully appreciate the Government. Though we have political differences,
Shri Nadda Ji, I fully appreciate the Government’s immediate action on this issue.
You have convened the all-Party meeting and had consultations with all the State

Health Ministers and came to a consensus that Ordinance or some other
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mechanism has to be applied so as to resolve this issue. That is why, this
Ordinance has been promulgated. 1 am only having technical and formal
objections in the case of the pronouncements of the Ordinance. Otherwise, I fully
agree with the contents of the Bill.

I have another point to make. The year, 2016-17 is exempted in this regard.
It is very good. The States that have not opted for the National Entrance
Examination are exempted for this year, 2016-17. Also, the language problem is
resolved. But as far as private seats are concerned, namely, the State Government
seats in the Private Medical Colleges and Government Medical Colleges are fully
protected. It is a well balanced decision taken by the Government of India. The
entire future of the students has been protected by means of this act.

I have another point to make regarding my constituency. I would like to
make a submission regarding the ESI Corporation. Shri Mallikarjun Kharge, the
leader of the Congress Party, who was the Labour Minister in the UPA
Government, is present here. The hon. Prime Minister, Shri Narendra Modi, is
always talking about population — doctor ratio. He also says that in India there is
not sufficient number of doctors in order to meet the requirements of our
population. The doctor — population ratio is very poor. The UPA Government has
decided to impart medical education through the ESI Corporation. So many
medical colleges were started. When the NDA Government came to power an
unfortunate decision was taken. What was that decision? Under the leadership of
Prime Minister a decision was taken to withdraw ESI Corporation from imparting
medical education. The NDA Government feels that it is not the duty of the ESI
Corporation to impart medical education and so we must withdraw ESI from
imparting medical education.

As a result, the students are in big trouble. Finally, the Government of
India has decided to entrust these colleges to the State Government. Mr. Deputy-
Speaker, Sir, in your State also, the State Government has taken over the

Coimbatore ESI Medical College. Similarly, in my constituency, the State
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Government has decided to take over the Paripally ESI Medical College and that
process is complete now. There the inspection by the Medical Council of India is
not yet over. So far Rs. 550 crore have been invested by the Government of India.
The entire infrastructure has been built up. But unfortunately from 2014 to 2016,
this is being kept idle and it is a national waste. ... (Interruptions)

So, my humble submission to the hon. Minister and to the Government is to
kindly see the position and exemption be given so that we can admit 100 students
in this year itself. Otherwise, it will be a big waste. This is the case not only with
Paripally ESI Medical College but also with other colleges.

HON. DEPUTY-SPEAKER: Shri Premachandran, please conclude. There are
many Members who want to speak on this.

SHRI N.K. PREMACHANDRAN: I am concluding. Please give me some more
time. After all, I am speaking on two Ordinances and two Bills.

My point is, kindly see that letter of permit is given to the ESI Medical
College, Paripally. All the formalities have been completed. The Principal has
been appointed. Other staff members such as supervisors have been appointed.
Already it has a pucca infrastructure. So, the admission has to be started this year
itself for which some action and some initiative has to be taken by the Government
of India. I hope that it will be done.

My concluding point is this. This legislation is not comprehensive. This is
also a piecemeal legislation. So, my submission is that, let us have a
comprehensive legislation in respect of medical education in order to maintain the
highest standards in medical education in our country, not only in the case of
admission but also in all other aspects, like the fee structure, etc. So, a
comprehensive legislation is required.

With these words, I conclude and support the Bills. Thank you very much.
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HON. DEPUTY-SPEAKER: Motions moved:

“That this House disapproves of the Indian Medical Council
(Amendment) Ordinance, 2016 (Ordinance No. 4 of 2016)
promulgated by the President on 24" May, 2016. ”

“That the Bill further to amend the Indian Medical Council Act,
1956, be taken into consideration. ”

“That this House disapproves of the Dentists (Amendment)
Ordinance, 2016 (Ordinance No. 5 of 2016) promulgated by the
President on 24" May, 2016. >

“That the Bill further to amend the Dentists Act, 1948, be taken into
consideration. ”
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SHRI MALLIKARJUN KHARGE (GULBARGA): I would just like to bring to
the kind notice of the Health Minister some points regarding the ESI Medical
Colleges. 1 congratulate him. He took interest in certain cases, like Bengaluru,
Gulbarga, and Hyderabad. In States like Kerala, Tamil Nadu, Rajasthan, and
Himachal Pradesh, the ESI is not taking interest. Fortunately, in these three or four
months they have become active. Otherwise, they wanted to close it completely.
The ESI has got nearly Rs. 29,000 crore. Why was this opened? This was opened
not only to help the insured persons but also the non-insured ones in those areas
because we have got population from other segments like the unorganized sector,
who are not contributing. But if they pay the general fees at the Government rate
then they are allowed to take treatment in those institutions. Anyway, you are
opening AIIMS all over the country. These buildings are better than that of the
AIIMS. You can verify; you can go through. Every State particularly Tamil Nadu,
Kerala, Maharashtra, West Bengal, Karnataka, Telangana, and Andhra Pradesh are
the major contributors — nearly 60-70 per cent money comes from these States.
Therefore, I would request you to take interest. Why should they waste all the

money? Moreover, it is going to help the poor people.
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SHRI K.C. VENUGOPAL (ALAPPUZHA): Thank you very much, Sir, for giving
me an opportunity to participate on one of the small pieces of legislation which
has been brought by the hon. Health Minister to this august House. Actually, the
Bill is intended to amend the Indian Medical Council Act, 1956. The Bill, as
mentioned in the Statement of Objects and Reasons, aims at maintaining highest
standard of medical education throughout the country.

Most importantly, the Bill proposed a uniform entrance examination for all
medical education institutions in the country called National Eligibility cum
Entrance Test (NEET) by amending the Graduates Medical Education
Regulations, 1997 and the Post-Graduates Medical Education Regulations, 2000.
This would be applicable at the Under-Graduate level and at the Post-Graduate
level courses. It is true that uniform entrance test to all medical colleges is a
necessity to avoid irregularities, corruption activities; confusion and complexities
are already existing. To avoid these complexities, there was a thinking in 2012
itself. There was already a move. Shri Premachandran has already cited that. There
was a move to bring in a National Entrance Test. In 2013, the same Supreme
Court had given a judgement stating that NEET would refrain State-run
universities and medical colleges from their right to admit students as per their
own procedure and declared that the test is ‘unconstitutional’ — that was the word
used by the Supreme Court.

Why was this Ordinance promulgated? I am totally supporting the hon.
Health Minister for promulgating the Ordinance and for also bringing in this piece
of legislation. I am one of the Members of Parliament who raised this issue in this
august House. What has happened in Kerala? Students in Kerala have written the
examination; State Government has already conducted the examination. Not only
in Kerala, Gujarat has also conducted the examination. Students are expecting the
results. One fine morning, the Supreme Court said that on such and such date the

Government would conduct uniform entrance test. What does it mean? What type
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of pressure is put on the students? What will be the consequences? How can the
Supreme Court dictate the Government that by such and such date you conduct the
examination? I have never seen such a thing. Already the State Governments have
their own rules. In Kerala, thousands of students are in difficulty; they had called
us frantically to know as to what would be their future. What is going to happen?
All the family members are in a very difficult situation. At that time, only one way
was available, and that is to promulgate the Ordinance. That is what the
Government has done. I really congratulate the Minister. That was the need of the
hour. Hon. Kharge ji and other Members have also raised the issue.

I am pointing out a thing. Firstly, the CBSE has given a calendar to the
Supreme Court. Before raising the issue in Parliament, the Government told the
Supreme Court that the Government is ready to conduct uniform entrance
examination this year itself. This was the commitment given by the Government.
15.00 hours

In the second stage, the Government changed its stand and said that it is not
practical because some of the State Governments are not following this and
therefore they do not want this Entrance Examination this year and this may be
postponed to next year. This is what happened. Anyway, the Government brought
this Ordinance and that is why this piece of legislation has come before this House
now. Actually what happened?

The Supreme Court gave two dates for examination. How is it possible?
We are saying that equal justice should be given to all students. On one day, you
are conducting an examination and on the same subject you are conducting
another examination on another day? Will the question paper be the same? Will it
be easy for both examinations? Definitely there will be a disparity. If two
examinations are conducted on two different days on the same subject, definitely
there will be disparity. Nobody brought this to the notice of the Supreme Court.
Then what happened?



19.07.2016 131

The conduct of two Common Entrance Examinations within a short span of
time has put pressure on the students when they were focussing at the State level
examination. On the same day, the Supreme Court said that you go in for another
examination. This has created confusion among the students. That is what had
happened.

Therefore, we are for the conduct of National Entrance Examination. But
the Government should do sufficient homework. In 2012 itself, we were in favour
of it because it reduces corruption and it reduces complexities. So, I totally
welcome the move of conducting a Common National Entrance Examination for
admission into medical colleges. Putting pressure on the students is not good. So
we are fully supporting this Bill.

Sir, this Bill is regarding the Medical Council of India. Shri Premachandran
pointed out some irregularities in the functioning of the Medical Council of India.
Since the Bill talks about the Medical Council of India, I would like to share my
concerns with regard to the functioning of the Medical Council of India. The
Medical Council of India is supposed to regulate and monitor the medical
education, from granting approval to medical colleges to allocating seats and later
monitoring the conduct of doctors. Have they succeeded in it? They have failed in
their duties in setting up a higher standard of healthcare system in this country.

The Parliamentary Standing Committee has come out with a Report on the
functioning of the Medical Council of India. The Standing Committee says that it
has become a club of influential medical practitioners who act without any fear of
governance and regulations.

I would like to quote from the Report of the Standing Committee. The
Departmentally-Related Standing Committee on Health and Family Welfare has,
in its recent Report, pointed out huge irregularities and massive corruption charges

in the Medical Council of India. The Parliamentary Standing Committee says:
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“The composition of MCI, at present, does not represent professional
excellence nor follow medical ethos. The current composition of
Council reflects that more than half of the members are either from
corporate hospitals or in private practice.”

I think the hon. Minister has noticed this. The Committee further says:

“Even doctors nominated to MCI by State and Central Governments
have been nominated from corporate/private hospitals which are not
only highly commercialized and provide care at exorbitant cost but
have also been found to be violating value frameworks.”

In addition, I think the Government should bring a comprehensive law to
amend the present MCI system. What is happening there, you should verify.

Mr. Minister, | have my own experience in this regard. In my constituency,
only one medical college — Alappuzha Government Medical College — is there.
You had been there to inaugurate the PMSSI Programme. In Alappuzha, there is
no private medical college and there is no private medical hospital also. Low
income people are living there. That is why there is no private hospital. Entire
people of that area are depending on the public hospital.

Whenever the MCI team visits the hospital, they would find some small
and minor errors and then say: “You will not get the permission from the MCI for
additional seats.”

The MCI is the sole body to regulate: (i) standards of medical education;
(i1) permission to start colleges, courses or increase the number of seats; (iii)
registration of doctors, and (iv) standards of professional conduct of medical
practitioners; etc.

However, from my own experience, I would like to point out certain
grievances in the functioning of the MCI delivering these duties. Time and again,
the MCI has removed the affiliation of courses in Government colleges and

rejected proposals for starting new courses in Government colleges.
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These decisions had been taken after some minute technical issues and
infrastructure deficiencies. I am not arguing to make an adjustment in the quality
of medical education and practicing Government medical colleges. However,
rejecting all possible development of Government colleges in the name of some
‘minute technical issues’ cannot be justified. You can verify. They give sanction
to the private medical colleges very fast; there is no problem for any private
medical college. But when the issue of Government medical colleges come, they
would bring some small errors and say ‘no affiliation’!

In the case of Alappuzha Government Medical College also, the Medical
Council of India did not recognize additional seats at both Graduation and Post-
Graduation level. 1 have already told that it is the only Government hospital in
the area inhabited by the poor fishermen and others. After the inspection by the
MCI on 25™ April, 2016, it was decided not to recognize 50 enhanced seats in the
MBBS course. I would like to mention the reasons put forward by the MCI. They
cited these reasons: Deficiency of faculty by 12 per cent.

Why is this deficiency happening as per the MCI? ‘Faculty members on
leave sanctioned earlier by the appropriate authority or on other duty like
examination/court duties/ duties in KUHS etc., will not be available for headcount
on the day of inspection. The MCI inspection team do not accept this fact, usually
presented by the Principal and these faculties are marked as absent. This is the
increased percentage of staff deficiency!

Somebody, who goes for court duty or somebody who has taken leave, the
MCI will not allow it. They will mark them as ‘absentees’.

SHRI MALLIKARJUN KHARGE: Moreover it is a Government college.
SHRI K.C. VENUGOPAL : Yes, it is happening in a Government college.

The second thing, which they said is that ‘two lecture theatres are not

gallery type.” There are lecture theatres in the Government colleges. You know

the constraints of funds in the Government medical colleges. There are a lot of
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formalities in the Government medical colleges to be fulfilled unlike private
medical colleges.

The third thing, which they said is that ‘the central library is only partially
air-conditioned, not fully air-conditioned’. This is the reason cited by the MCI!
Another reason is: ‘No recent journals in the central library’ and then ‘Non-
acceptance of e-journals’ These are the reasons cited by the MCI. Sir, we are
thinking about the digital era. But the MCI will not accept the e-journals! What
does it mean? The amount of money required for the procurement of print journal
is very high, especially procurement of international ones. So, the libraries are
learning resources; and current e-journals are made available. But the MCI
insisted for print journals. What does it mean? These are minor, technical issues,
which can be solved. The Government had already given the assurance; the
college authorities had also given the assurance but these people from the MCI
did not accept it. This type of attitude should be changed. Whenever a
Government medical college is coming, it has got a lot of infrastructure; 100
students study MBBS; for 50 students additional seats have been allocated by the
Government of India itself since five years ago. Already MBBS students are
outside. But their future is in danger because of this attitude.

I know, you have no authority to interfere in the matter. That is the problem
here. The democratic Government has no power to give direction to the MCI
people. They have the autonomy. We are living in a democratic country. Every
day we are discussing these things. I know your helplessness. But it should be
changed; it should be drastically changed. It is because, once a Government
medical college is sanctioned by the Government, it should be protected. That is
what my feeling is. I am not telling about any sort of adjustment in the quality of
medical education. But MCI should take step to promote and enhance the quality
of medical education in Government colleges particularly in the rural areas.

In addition to this, I would like to share a larger concern in this area.

Nowadays we are discussing about the NEET examination. We are discussing
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about the national level entrance examination. Already Premachandran ji told,
regional language should be there. 1 think the hon. Minister will agree that
whenever we are going for a national entrance examination, all regional languages
should be allowed and the examination should be conducted in their respective
language. You know better than me. Nowadays, a lot of institutions are
flourishing all over India for giving camp to the entrance examinations. In
entrance coaching centres, exorbitant fees are taken away from the students. You
can see the results of the entrance examinations. If you go in for a research on
that, you can see that the percentage of the students from poor ground is very low.
Why is it happening? It is because, you have to spend a lot of money for
succeeding in the examinations. You have to go to tuitions, special tuition classes,
coaching centres, coaching camps. In my State, there are two-three centres; I am
not naming. Everybody goes there and stays there for two-three years and spends
a lot of money.

HON. DEPUTY SPEAKER: There are a lot of coaching centres, which are
commercial centres. Let them depend on plus two examination for selection. That
is good.

SHRI K.C. VENUGOPAL: Plus two examination is also a very good thing.

HON. DEPUTY SPEAKER: The State Government is conducting the
examination; let them depend on that.

SHRI K.C. VENUGOPAL: The State Government is also conducting plus two
examination. Otherwise, if you are going for the entrance examination, it is the
duty of the Government to give protection to the poor people.

HON. DEPUTY SPEAKER: Students only would give importance to the plus two
examination; they will only concentrate on plus two examination.

PROF. SAUGATA ROY (DUM DUM): Sir, I am also supporting you.

SHRI K.C. VENUGOPAL : I totally agree with you, Sir. Unhealthy practices are
being encouraged by these entrance examinations, these coaching centres. But

when we are discussing about this Bill for safeguarding the interest of the students
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this year, we have to support it. That is why we are supporting. My point is this.
Then we are going for the national level entrance examinations. You should
create a mechanism how the poor students are also getting through these types of
examinations successfully. = That mechanism should be ensured by the
Government itself. That is what my feeling is. Either you attach the medical
colleges. In medical colleges, a lot of doctors are available. Otherwise, in plus
two level itself, there should be special coaching systems. The Government
should think about those things. Actually it is the need of the hour. Otherwise,
poor students will not succeed in these types of examinations. These types of
irregularities will also continue. Therefore, with these words, once again I would
like to congratulate you for bring the Bill at this time.

Sir, I have one more important thing. My medical college college is also
there. You also know about that college and you have come there. Now, cancer is
spreading all over the coastal area and particularly, more in Kerala. We have a
good cancer unit. The Government of India had also supported that. But it is not
sufficient. Therefore, you should support establishing a cancer laboratory in all
medical colleges. That is still pending.

The same thing is happening in nephrology also. Many dialysis patients
are there. Many poor people, coir workers and fishermen are there in my State
who are suffering. They are going for dialysis everyday. We can have sufficient
dialysis units if we use our MPLAD funds. Technicians and doctors are not
available. There is a proposal for post graduation course in nephrology in the
Alappuzha medical college. That is still pending with the MCI. I am appealing
that your intervention is needed for the approval of additional 50 seats and post
graduate seats at Alappuzha.

There are dental colleges at Alappuzha and Thrissur. I would request that
hon. Minister to intervene in this matter. This is the complaint of respective

medical colleges and general colleges.
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ST, Wl STaward (afEed TR @ /e U Sfl, A g9 SSuT Afshd Brefid
sieic fdd ok Scd Afsha defia sistic fdd W) doq &1 didr fear, o fou &
3MUPT d8 MR gl § AMHR g S ¥ dedl aredl g 6 U dk% 9o $el fh
eI way @ T TRRA oY R A TG DR B gd1e a1 {6 7 arél & e
fohaT, 9 AT ¥ ®ee fhdl, PR AR T TaHHS ¥ Hdec dl o, IR e 4
HRICC BIA1 A1 A1 &l T H DA ATHddT § AT S bl AT? YA SNl Dl Wh Bl a1
TP T Dl Foliede PR @ ol § U F Sfaex g, G 9 7 W T8 |rar of P a8 WReR
AT STeal BIC B IS b d18 e T drsde HRF & U IR & 9wt § g9 forw
AR JEEE ST SR A SLW. FESl S Pl 98d g9diE <dl § SR S99 geiRi-aral
TRIF BIAT DI TRE A GAT <l § Rifh g9D doid Wa IR et Fard & &1 ARe 4
S 1 Wil BRI @ ASDhdl Dielord H Hell &1 T8 B ATl B 70 AT q1G DIy T8l
PR T o P AfSHA Blolsl & T BT e all I§ B TSIy SRbR 7 fha,
9 forg # S9! 9gd g=Iare <t gl

g # R f fefa <o € o7 waw Iffea o1 Tw Tem A1 W § A1 98
AfEHA Dol B A S Bl T8T db b AR STATS BN, AR B, IWRBT B, AN
SHTE Uod <% @ A1 W € TSfiEH giar 8l del W U | YSHeH el of Wahd 81 gud
24 TRHT LY TR W @d AT &, 981 121 D1 f gferfaa 78 791 Srar 21 128 & a1
JH AT UG USdl 8, SHD 918 AIShd Dl H Yo YRS & ¢ o1 B8R QoA & IR
AT & @ d15 R YRYE S <A1 T, URvIe S o & A9 |1l ddb Yoiisd] Dl 8,
Jq FE TR Afehe Alfthaoe Haar ¢ a1 a8 Ufded R I | 8AR I8 o b qRfies &

50 TRYC AT B @12y, I¥@® dI5 qid! 99 $O UIgde ARSHA dlordl § A-foEya ol

TgHE Afg®d Biast B R T 980 srewl Wes o1, HHIfceH o1 dfdbs urgde AfSwhd
Plorol H 39 dR8 Bl Bl dIo -al M 50 TRAC ATRT Y o7 ou? oyl a1 g § &
ST ASH BT T <& g ol U1 81 @ b % S8R 4 & I8 99 81 8, dR A
FAGANI T s U1 & U1 SRS Il 8l, 50 TR ARl @ oy &8l 3ig
fearp <€l 8, @1e a1 4 Wse i TEl B
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G WY # AT 7 8 S TS SN DI 9gd gAe ol g, Hifh I=i A8
RN IRGHLT d¢ BT &l § Ga IA WIS HAC 3% 8 BT de o1, o a8 Repvi
fopa o & ver RimTet wroimT qY S oiadl R BT @1y 39 Sa SIS(el-TNg a'E | gy
DI o B DR (a7, SN B B 9 0 A W 2| BH AT QISR BT WA BIC Bl T8 DY
® 9, Wfthd I8 T SFRAT Siorie of, R e #Ic & o9 R 789 Rerk 8 o 8
PRD AR UIAC HISha Dletorl bl Wi( free) BT 37| 1@ VAT T B3N, I8 THH 1 Al
I & A & forg gwa € ok 9 Rgwm & TriRel & fog wwsm gfewd gl @
Rerxde & arg 9gd 9N Hieerd 8l & I8 g9 W 9e 81 S A U wiied, Sl H

T TE A, P H MRS T IHH HIadl el HIAT dTedl dfchd = ATH-ATH

®el b --

“In the same, Justice Dave rendered a dissenting opinion and held that
holding of NEET is legal and practical and is the need of the society. He also
mentioned that prior to preparation of draft judgements, he had no discussion on
the subject with CJI who wrote the majority verdict.”

T e B Ao gim B1e # el € ok gafery o9 g9 weoredt o € A1
PIC DI W N8 Ui IR 3 TWHR F & IRE Bl dadbell® sl Yo & ot gl §
U St 1 A gwdTe <A1 ATE | g3 a5 el o b I 5 AHSHS DI Pelholos
qurc fharl oifds 21 oot % |HST el AT 6 B BT I€ A} ARF R 87 9 TE

sifstc fad ofrr man, oy <Rey b fbas @agRa wiel & | ®er fb —  “Congress

rejects Ordinance on NEET, alleges Government serving medical lobbies’
interest.” ¥ T @l AT § B dlad & iR dferd @ diw 9 € @1 $ iR drerd
9 I8 DI Aol A8l M AMSY| § JUFIITS S BT 988 AR §, B BT 1 988 19
... (cTagT)

SHRI K.C. VENUGOPAL : No.

1. WOl Sward: I8 3MUsh & WIaqHd &1 aial gafl 2l ... (Faem™) Sl sifer urdl #ifew
gs ofl, S MU AT diell o, I8 Wt § TEi ug 7 g
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“Shri Jairam Ramesh, Indian National Congress indicated that no one is
against NEET.” ... (Interruptions) €& ©, # He &l &A1 =g
HON. DEPUTY SPEAKER: Why are you going into too many controversies

when everybody is supporting it?

1. WOl STl A $9 ORE I 41 A 8, T 37T & B . (FauT)
SHRI K.C. VENUGOPAL: The Leader of the Congress Party raised the issue that
there was an apprehension... (Interruptions)
HON. DEPUTY SPEAKER: You please continue.

... (Interruptions)
ST, Aol Ewatd: O ©, § 39 He} Bl T8l ol ... (awr) All right, T am really
thankful Mr. Venugopal that you are supporting this Bill, and we are very
thankful to you.

QU HEIGY, WISHd BleSl H &R Pl ol © b IS iR dLSl. § 1 wgde
AfEHS BIelorS 8, ITH grotae A1 T Bl ¢l It is an open fact. 39 TWSIH & 1§ &H A
DHH Y8 Bb S| WA S 4 §9 a1 bl IR AT| fe # H31 S DI ragr bRl
T1Edl § {5 I8 TP 98 Xdhe AP O @ 7, A VA T B wenfieee 7 gigel g @
SR B9 ¥ FH e B Jepa N.gadl & e A1 A1feY| I Fayd T 8, T8
R HRA TRBR BT HAA &, HiPh Sl (1 g9 g AT, ITH 984 ke bl boradl gs oAl
IqD AT o =gt UuR | Fiepett o1 6 aRordl # R offes R T, SfeH # YW oileh PR
T F W A S S A 6 @ g9 we@t Wi g8 87 SN gl Ul 8T B,
I8 TR HRA WRBR & gRI 7 8IHR TS, GL.UA.S. gRT g7 ATl SAMIY Targ. qL.uA.Sl. &l
qg T GIUNT AT AT 8L, g § S Arga |

QURIT, UH.LATS. VI QWAL offl, d 98 Q0 o'8 ¥ gjiuNe I a1 g,
DT QAN |l #Al ST gRT Al |HT B {3A1 ST 98d Sl ©, difeh Il 8F AN SR
g [ BT Af¥H AYUS BT S < B &, a8 Al drs A YIS ol &l 3
TA.dLE. W R BT B, 9 IR% A AT AN PHI & ATHNT BT A Y J1fapet
g, ORC <ded AN H Sl AfEH IGUSH TS <d 8, SIhl a1 Bl 87 a9 2015 H 6
BOR god QURR {5y, fR7 731 71 ur fsar| That is 11 per cent. I, 2015 # 5,967
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gl 1 waw form, 603 =3 U gY, S dad &9 U B S[F, 2014 # 5,724 F=@i A
ToH 3, dad 282 9= U gY, S dad aR A 2 dRe &1 981 9 8H o’ @ © b
BT AP Tod e H IR I g9 ufawd Relee o @1 2, fhs 3R oMy Riawx, 2005
&1 Rl <9, A1 2,851 d<al § W 2,192 d<dl 3 Tl BR foran, S 76 wfawrd g, <af®
I I IR B USUCH dadl IR IR HISMSTE Hofol 9 3 o, ST e # ugrg W
TE Bd A g9 2005 H 3rAFD FAT gAT {6 76 ufw gl 4 wdTeliBy R forar? SH
YhR d¥ 2008 H 58 Ul gl + FTelBbls Y Rl T8 dd oo Uiiad 8l 8, S db
T YR ofib 81 gall 81l sifery # snues @ves § #4301 St & &4 feerrn =g & 54
T W 98 980 SN % 6 o | B W avg @ et T B9 gl

HEIGd, 3UD A1 & U 5 U™ g sl - 98 © Siedd =i &1 BRT Srrl |
DI T 2 fF I 3R U AN TSRl 991 8, AU 3R A HIREICAAT BT DA drex

gl 981 W ATSHd UGUC Dletsl HH Fokd ©, Hiehe Dietsl SA&T Gt 2 &l dig dl Q41
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SHRI T.G. VENKATESH BABU (CHENNAI NORTH): Mr. Deputy Speaker,
Sir, on behalf of my party, All India Anna Dravida Munnetra Kazhagam, I rise to
put forward the views of the Chief Minister of Tamil Nadu, Dr. Puratchi Thalaivi
Amma on the Indian Medical Council (Amendment) Bill, 2016.

Sir, I am deeply indebted to our beloved leader and hon. Chief Minister of
Tamil Nadu, Dr. Puratchi Thalaivi Amma, for rendering me this opportunity to
speak on this very important Bill, the Indian Medical Council (Amendment) Bill,
2016.

Sir, before coming to the Bill per se, I would like to place on record in
Parliament that under the able guidance and proficient stewardship of hon. Amma,
once again our party pulled out a historic win in the recently concluded Assembly
elections in our State. By this huge and commendable success engineered by hon.
Amma, Sir, our party has retained power for the second consecutive term, which is
a record in itself after 32 years. This feat could not have been achieved but for
hon. Amma’s seamless, tireless and selfless efforts supplementing the many
welfare measures extended for the people of Tamil Nadu. The victory is seen as an
appreciation of the very many welfare measures that hon. Amma has unleashed for
the people of Tamil Nadu, like distribution of 25 kilograms of rice per month to
the people, distribution of mixie, grinder and fans, four grams of gold for girls at
the time of marriage with marriage expenses, distribution of laptops, cycles etc. to
student community to mention a few. This victory reiterated that people have
confidence and faith in her leadership. This success of the Chief Minister of Tamil
Nadu is being lauded not only by the people of this country but also by the entire
Tamil population worldwide. They also recognise that hon. Amma had struck a
hat-trick having won the 2011 Assembly elections, the 2014 parliamentary
elections and the 2016 Assembly elections.

Having said this, Sir, I would like to dwell on the Medical Council

(Amendment) Bill. This Bill, intended to provide for uniform entrance
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examination to all medical educational institutions for UG and PG courses, does a
gross injustice to the various States and will shatter the dreams of the students
from rural areas and villages who aspire to seek admission in UG and PG seats in
medical colleges, particularly in government medical and dental colleges in their
home States.

Mr. Deputy Speaker, Sir, the introduction of NEET is against the federal
system of Government and is a direct infringement of States’ rights. Here, it is
worth mentioning what our Chief Minister said in the 11" Meeting of the Inter
State Council held in New Delhi on 16™ July, 2016, a few days back. She said and
I quote :

“The Government of Tamil Nadu has taken a number of steps,
starting from 2005, towards systematizing the admission process to
professional colleges including medical colleges, and after care
consideration, abolished entrance examinations for professional
undergraduate courses in the State, by enacting the Tamil Nadu
Admission in Professional Educational Institutions Act, 2006. This
Act was given effect to after receiving the assent of the President
under Article 254(2) of the Constitution. This measure is intended to
protect the interests of students, particularly from the weaker
sections and rural areas. Admissions to undergraduate professional
courses in Tamil Nadu are based on the results of the Class XII
examination. The secondary school examinations in Tamil Nadu are
conducted with total integrity, fairness and transparency based on an
up to date syllabus. The introduction of a National Eligibility cum
Entrance Test (NEET) for medical admissions would be a direct
infringement on the rights of the State and would cause grave
injustice to the students of Tamil Nadu who are already covered by a
fair and transparent admission policy which has been working well.
Rural students and students from poorer socio-economic
backgrounds will be unable to compete with urban elite students in
Common Entrance Examinations. Tamil Nadu and any State that has
a similar system must be permitted through appropriate legislative
intervention to continue the existing fair and transparent system of
admission to medical colleges and dental colleges in State and not be
forced to implement the NEET.”
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Sir, first of all, education is to enrich ones knowledge, which is better
acquired through ones mother tongue. This is a universally-accepted fact and one
cannot deny this. Hence, our forefathers have included education in the State List.
But, over the years, it has been taken over by the Centre to the Concurrent List
leading to utter chaos and peril for the students’ community. Our forefathers
included it in the State List considering the diverse nature of the States in the
country, particularly, based on different languages and cultures. But, unmindful of
the dangers, the Centre has brought it into the Concurrent List.

Sir, making a mention about this, the hon. Chief Minister of Tamil Nadu
said this in the Inter-State Council Meeting held a few days back and I quote :
“This is an opportune moment to consider returning the subject of education to the
State List where it originally was.”. The Chief Minister also said and I quote :
“The responsibilities for actual delivery of many resource-intensive public
services -- maintenance of public order, public health, agriculture, education, to
name just a few -- have always been vested with the States, which are much closer
to the people.” So, I request the Government of India to consider returning this
subject to the State List so that education is better taken care of by the States
concerned.

I would further say that if there is a common syllabus throughout the
country, then one can say that it is justified to conduct a common test. In the
absence of a common syllabus, any common entrance exams like NEET will be
untenable from the point of view of students’ community. Since, there is no
uniform syllabus in the country at the plus-two level, compelling the students to
take NEET in CBSE syllabus would result in denial of fair opportunity to lakhs of
students aspiring to pursue medical and other professional education. More than
70 per cent of the questions in NEET would be out of syllabus for lakhs of State
Board students. So, there will be unequal competition. ... (Interruptions)

PROF. SAUGATA ROY: Sir, it is a very correct point. They are favouring the
CBSE.
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SHRI T.G. VENKATESH BABU: There will be unequal competition between
two sets of students.

It is also pertinent to mention that the professional courses such as
medicine, engineering, agriculture, veterinary sciences, teachers, etc. are meant to
serve the needs of the local people of respective States because a person from
Bihar, for example, may not be able to serve to his full capacity in Tamil Nadu nor
can a student from Andhra Pradesh serve to his full capacity in a State like UP
basically because of the issue of local language.

Certain State Governments conduct common entrance test for admission
into professional courses and they are conducted in vernacular languages to
facilitate students from rural areas and BPL students. Such students would have
studied up to secondary-level only in their vernacular languages. So, here too,
NEET would put them to great disadvantage. The Tamil Nadu Government, under
the leadership of hon. Amma, provides free education to all students in Tamil
Nadu. Invariably, such schools educate students in their vernacular language only
up to higher-secondary level. This is also one of the reasons why NEET cannot be
held because this would cause serious prejudice to poor rural students and they
cannot compete with rich urban students.

The students belong to different States, speak different languages, and
come from diverse socio-economic backgrounds. Any common system that is
introduced must be practical and feasible. It should not be hastily thrust on
unwilling or unprepared sections of society without due deliberations. So, I
request the Government to hold discussions with different States before arriving at
a decision on this matter.

Moreover, the State Governments spend huge chunks of money for the
establishment of professional colleges only to cater to the needs of the people of
the State. That being so, how can the Centre take upon itself to impose single
common entrance test for admissions to professional courses? Hence, the Centre

should not make it mandatory to have this single test system for admissions.
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The Centre may consider setting up a committee consisting of legal experts
and others so that the constitutional, legal and other aspects could be examined for
bringing about a change in the present system and for quashing proposed single
common entrance test for various admissions.

Moreover, under NEET, the focus is primarily on the Plus-2 marks. The
examinations which are conducted by the States, when there is a huge dependence
on Plus-2 marks obtained by the students, which is the criteria for allowing a
student to compete for common entrance examination, then why can the Centre
not make Plus-2 marks the sole criteria for selection, which will be based on
merit? So, if at all there has to be a streamlining, which the Centre is insisting on,
the streamlining should be in the syllabus for 12" Standard, which should be
common throughout the country based on which exams could be conducted by the
States and merit lists should be drawn up on the basis of Plus-2, that is, the higher
secondary exams.

As far as Tamil Nadu is concerned, Government of Tamil Nadu, under the
dynamic leadership of Puratchi Thalaivi Amma, has been consistently saying that
rural students and students from poorer socio-economic backgrounds will be
unable to compete with the urban elite students in common entrance examination
and that the rural students will be put to great disadvantage because they lack the
resources to enroll in coaching institutions and their access to study materials is
absolutely nil compared to urban students.

The introduction of NEET would nullify the implementation of the policy
initiatives and socio-economic objectives of the State as the regulations of a
national test would not have such enabling provisions. The single common
national test is out of tune with the prevailing socio-economic milieu and
administrative requirements of Tamil Nadu.

Even now, 15 per cent of MBBS seats are carried out through a common
exam only, which is conducted by the Centre. For the remaining seats which are

under the State pool, this exam is exempted and the cut-off marks obtained in the
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Plus-2 exam are taken for reckoning for selection process. If now, the NEET exam
is emphasised for these seats also, then it will be an encroachment of the State’s
powers which goes against the principle of federalism.

There is also an apprehension in the minds of the people that introduction
of NEET will only lead to commercialisation and exploitation by private coaching
institutes. There will be mushrooming of such coaching institutes and the Centre
will find it difficult again to control them later on.

So, I request the Centre to permit Tamil Nadu through appropriate
legislative intervention to continue its existing fair and transparent system of
admission to medical colleges and dental colleges, engineering and other
professional colleges in the State at the undergraduate and post-graduate levels on
a permanent basis and not be forced to implement the NEET.

Coming to the Medical Council of India, there is a feeling that MCI is
unnecessarily interfering and meddling in the affairs of the State Government and
medical institutions also. When the State Government applies for enhancing seats
in the Government colleges or when they apply for new medical colleges,
approvals are not being given. But when the private self-financing institutions
apply for either enhancing the seats or new colleges, immediately approvals are
given. There is a suspicion in the minds of the people that there is something fishy
in the whole affair.

To elaborate and emphasise on this point, I would like to say that even the
Standing Committee of Parliament has expressed doubts about the conduct of MCI
in one of its reports. Such activities of the MCI are highly condemnable and the
Government should see that the MCI steers clear of all such charges for the sake
of students’ community. When such charges are made against the MCI, no serious
action was taken by the previous UPA Government nor is being taken by the
present NDA Government also. So, the MCI should be above board and it should
function in a manner that it brings laurels to itself. The Centre should see that it is

headed by a person worthy of it who does not encourage favouritism.



19.07.2016 148

Coming to the Bill and the Ordinance, I would like to say that it is a matter
of immense relief for lakhs of students that the Supreme Court decided not to stay
the Centre’s Ordinance granting a one year exemption to State Government
institutions from NEET for medical courses. So, we welcome this Ordinance
which is going to give relief to students this year. But in the overall analysis, I
would say that this matter should be left to the State Government concerned to
deal with in the manner they feel appropriate. The Centre should not thrust this on
the entire country without due deliberations.

With these words, I welcome the Bill to replace the Ordinance for
exempting the State Government medical colleges from the Supreme Court
mandated single All India Entrance Examination for a year. I would urge upon the
Union Government to make necessary amendment to the Indian Medical Council
(Amendment) Bill, 2016 to protect the sovereign rights of the State Government.

Thank you.
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PROF. SAUGATA ROY (DUM DUM): Sir, our Party’s point of view will be
made clear by Dr. Kakoli Ghosh Dastidar. I am supporting the point made by Shri
M.K. Premachandran and Shri Mallikarjun Kharge. This is with regard to medical
colleges run by the ESI. The ESI Corporation because of the large corpus it had in
hand, nearly Rs.29,000 crore decided to open medical colleges. It would be in the
interest of the students because they would be run by the Government. The ESI is
under the Labour Ministry. They have decided to closed down certain medical
colleges including a medical college that the ESI had opened in Joka in West
Bengal. I would urge upon the Health Minister to take over these medical colleges
under ESI and allow the ESI to have more medical colleges under it. We cannot
tolerate the burden of these private medical colleges. There is one single private
medical college in our State. It takes capitation fees through auction, starting from
Rs.35 lakhs and above. To stop this very throat-cutting experiment of the private
medical colleges through their capitation fee, I would like the Government to
expand its area and allow the ESI medical hospital. There is one in my

constituency Kamarhati to open medical colleges.
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DR. KAKOLI GHOSH DASTIDAR (BARASAT): Sir, I thank you for allowing
me to speak on this very important discussion today. We are discussing the Indian
Medical Council (Amendment) Bill together with the Dentist (Amendment) Bill,
2016.

We have seen this important issue to have received contradictory judgments
by the learned Supreme Court. Many of us are confused as to what is the feeling of
the hon. learned Court regarding this matter even today. This is very important
because it deals with the life of the people because doctors in turn, when they
qualify and come out as specialized professionals, take care of our health system.
There is no doubt that we need merit infusion into the medical fraternity. A doctor
in one hospital may disagree from the treatment modality from another hospital.
For example, our hon. Leader of the Party here Shri Sudip Bandyopadhyay
suffered from acute pain. He was admitted in a renowned hospital in New Delhi,
one year back. When I went to see him, I told him that he was suffering from
stones in the gall bladder. But the doctors said, “no, it is gastritis and it will go
down.” But to our dismay, his gall bladder ruptured. The stones were thrown all
over his peritoneal cavity. He got septicemia and he was on the verge of death
when he was flown to Kolkata and his life was saved. So, within a span of two to
three days, two specialized hospitals, two specialized doctors treated him. One was
sending him to death and the other one brought him to life. So, we agree that we
have to have quality doctors and quality medical education not only for people like
Shri Sudip Bandyopadhyayji but also for every common man of this country who
cannot afford private hospital and who go to the Government set up, the public
hospitals.

Now we are discussing whether the examination which the students have to
undertake when they go to study the undergraduate medical course of MBBS or
the postgraduate course of MD, has to be regional, has to be done through the
State Boards, or it has to be centrally done through the National Eligibility cum
Entrance Test. The first point that I would like to make here is that though it is
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impeaching upon the State authority to hold the examination, this is going to be
legislated and we have certain recommendations, while supporting it with this
condition.

As regards the time of examination, if the examination is held
simultaneously with the Board examinations going on in a State of the country, the
students are going to suffer. As regards the language of the examination, it says
that it is going to be Hindi, English and other languages. But I demand that all the
languages in the Eighth Schedule of our Constitution be considered.

The students who are preparing for the examination in the remote areas of
our country - whether Tamil, whether Telugu, whether Marathi, whether Bengali —
do not get the opportunity to study the same syllabus as the CBSE students. Only
18 per cent of the students in this country get the opportunity of studying in
English. The rest are studying in their mother tongue or in the regional languages.
So, it is very important that their plight is taken into consideration. The question
papers should be made in such a way that the students can understand things in
their own language.

Also, there is a discrepancy in the syllabus. For example, there is nearly 37
per cent difference between the West Bengal Board and the CBSE. In these
competitive examinations, half a mark of difference makes a difference of 50
students getting a chance or not getting a chance. So, if the standard is of the
CBSE syllabus, then many of our vernacular and regional language studying
students are going to be deprived, which is going to be a gross injustice on them.

This will have to be decided before we start this examination. So as we had
suggested before, we are saying now that it be done in phases, let the syllabus be
stabilised throughout the country, let all the students study the same syllabus and
then appear for the examination so that they are not deprived. To ensure that
economically backward students are not deprived, we have to have strict vigilance
and monitoring over the private setups who give tuitions to these rich students for

admissions straightaway into the private colleges. It is a welcome move that a
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common entrance test is going to be held for private and public colleges. But we
have to keep in mind these two points and they are of language and syllabus.

The other point is with regard to convenience of the students. For example,
when we are having examinations in West Bengal, we are having multiple number
of centres all over the State in every District covering nearly all Subdivisions
where centres are held so that the students of that Subdivision can easily go by bus
or some can also walk because it is near to their house and go and sit for the
examination. What is the proposal of the Government regarding holding this
examination? If they are only held in major cities, then who is going to pay for the
travel expenses and who is going to take care of the students when they come
considering the present state of affairs in the country where little girls are raped
and murdered, as my dear friend Supriya was speaking about in the morning, in
Maharashtra, in Haryana? So, how can we protect the girl children when they are
going to sit for the examinations far away. You have to consider that every
Subdivision has to have more than one centre where they can go and appear for
this examination.

The other thing that we want to emphasise is the time of the examination.
All the States do not hold their Class 10 and Class 12 examinations at the same
time. So, the examination will have to be held at such a time when all over the
country the Plus 2 examination is over and the students get about two to three
months to prepare. It would rather be easier if the Plus 2 results were held as the
cut-off marks and a uniform syllabus is followed throughout the country and
medical admission takes place through that cut-off mark of Plus 2 level through
the country giving respect to the regional languages.

We also agree with the hon. Member when he was speaking about eating
into the numbers of domicile seats. The domicile seats have to be addressed
because we have about 85 per cent domicile seats in the States with 15 per cent
seats being common. We don’t want this common test to eat into our 85 per cent.

With these suggestions, I would like to elaborate that the health policy of the
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country seems lopsided. The health structure should be such that it is bottom-
heavy where we have rural hospitals, where we have more primary healthcare
centres. The common man can reach easily within his ability and get checked for
common diseases and can get referred to tertiary centres only when difficult
diseases or operating procedures come into being. So, the tertiary healthcare
centres or the teaching hospitals or referral centres like the All India Institute of
Medical Science here get only the difficult cases.

As the hon. Members present in this august House will agree with me,
every time they go to their constituency, constituents come with the request of
getting admitted into AIIMS because the common man is not getting proper
treatment in his State or the regional hospital. Such is the discrepancy of
knowledge in the medical fraternity. I don’t know who makes the health policies
here but it is appalling that only 1.6 per cent budget is allocated for the medical
sector. A lot of instruments and equipments have to be imported having 300 per
cent import duty. It is true that if we follow the World Health Organisation’s ratio
between patient and doctor, India is lagging far behind developed countries. So, if
we call ourselves a developed nation, if we are planning towards better days ahead
with a lot of innovation and Make In India, we also have to guarantee the health of
our nation through us.

Hon. Member here was speaking about dialysis. India is going to become
the diabetic capital of the world. Diabetes leads to kidney failure, it leads to
cardiac failure, and it leads to blindness. So, if the Government is not agreeable to
increase the budgetary allowance, how can we prevent our people from going into
renal failure or cardiac failure? It is our lopsided policy, it is our erroneous health
policy for which students have to sit at home and go on reading multiple choice
questions. These MCQs come in books and students spend hours mugging those
questions to sit for these examinations. I don’t know who did away with the house
staff. Who did away with the system in which students after passing the final

MBBS were incorporated as junior house staff for one year, senior house staff for
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one year and then residents? The American system has this practice in which after
qualifying the undergraduate examination, they work as residents in the hospitals
and learn things that they will have to do all their lives, saving lives and doing
operations.

When students are sitting at home mugging the multiple choice questions
for the examinations, they are not using their acumen, they are not using their
heads. They are not hands-on in training. God forbid, if any hon. Member gets a
heart attack here, it would take a doctor like me one second to decide and give him
cardio-pulmonary resuscitation here on the floor of the House. But today I doubt
whether 99 per cent of the students who are qualifying in the different medical
colleges after undergraduate course, have ever heard of cardio-pulmonary
resuscitation or even heard of heimlich procedure being given when a food particle
gets stuck in the windpipe. So, they don’t work. They are only sitting at home
and reading books.

This is the policy error of the Government in which they are allowing
students to just go on and read books. Medical practice is not reading books;
medical practice is working on the patients in the hospitals for 24 hours, doing the
things that senior doctors teach. The house staff shift has to be brought back
because that coaches the students to qualify for the postgraduate degree. If I am
looking inside a dark room, I can’t see anything; I need torchlight to see.

16.00 hours

Similarly, I need a retinoscope to see the retina; I need a cath lab to do
angiography or angioplasty. Here we do not have the infrastructure in the country.
Only increasing the stress on the students by making them appear for test after test
is not going to improve the health delivery system of the country. We have to
improve the infrastructure also but that is not being taken care of by the
Government.

The house job that the students used to do when we were students has been

done away with I do not know with whose knowledge and whose wisdom. If the
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house job is brought back students qualify the undergraduate final MBBS
examination and get into the subject of their choice. Suppose they do general
surgery, the allied subject should be made available to them; if he does not get
qualification enough to join general surgery, he can join other branches of surgery
like thoracic surgery, cardiothoracic surgery, head neck surgery, or even
gynaecology.

A person who is working in medical-related fields can branch out into
medical-related subjects but that is not being discussed. That is the way that an
undergraduate student will work for two years and for another three years in
residency and qualify as a postgraduate but due to policy paralysis and erroneous
policy, the Government is not thinking in these terms. They are exposing and they
are trying to expose the students for the final MBBS examination, the exit
examination and then the entrance examination. Is it not ridiculous that a single
child has to sit for three examinations just to qualify to get into postgraduate life?
He can do the house job; from there, straightway according to his choice and
score, automatically he can get into that branch as is the case in the United States
of America. The hon. Member Dr. Sanjay was saying that they were in the
hospital as residents, learnt hands on about the different branches of medicine and
according to their interests they branched off and joined different departments
where they went to do post-graduation and after three years qualified to become
postgraduate doctors. That should be the way.

The hon. Minister is here. They should also try to enhance the number of
Diplomate of National Board so that they can work in the State hospitals. I agree
completely with my learned friend Shri Premachandran when he was talking about
the Medical Council of India. You are trying to have a single examination. But
who is going to hold the examination? Is it the Medical Council of India which is
submerged in irregularities and malpractices, which cancel the number of seats in
undergraduate and postgraduate level in government hospitals because they are

getting money and five-star facilities in private hospitals? How can the Medical
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Council of India be entrusted the job of holding this examination? It is the life and
profession not only of lakhs of students who are aspiring to become medical
doctors but also of us because in our old age we are going to depend on these
doctors to take care of our health. So, the Medical Council of India cannot be
given the charge to hold this examination. There has to be another body taking
care of all the factors like regional language, frequency of examination centres,
time of holding examination, not cutting into our 85 per cent, and a uniform
syllabus for the whole country.

In our State, within a period of four-and-a-half years, our infant mortality
rate has come down; our maternal mortality rate has come down; our institutional
delivery has become 99 per cent; footfall in a small hospital in my constituency,
that is a public hospital in Barasat has gone up to one lakh every month from
hardly one thousand. All of this has happened because of the correct health policy
adopted by the hon. Chief Minister Kumari Mamata Banerjee. She is giving free
treatment to patients, free operation, free pacemaker, free cardiothoracic surgery,
and free delivery for women; the women are being brought from home in the State
ambulance, after check-up and delivery they are left home in the State hospital
ambulance and given other supplementary help. So, the policy has to be good to
have an effect on the health system. But having only a universalised examination
is not going to help our health system. For these doctors who are qualifying, it is
better that the examination be conducted, the marks be taken from their ten plus
two level and straightway admission given into the medical side if they want to;
and from there, admission to the postgraduate courses. From there they may again
be admitted to the postgraduate course. If this common examination is to be
implemented, we will have to have a serious body having people who are not
corrupt. A supervisory board had been placed on MCI in 2010 because of
corruption. So, we cannot allow such a body to hold the examination. We have to
have a system in which the States are not neglected and the children are not

deprived. Thank you, Sir.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Thank you Deputy Speaker,
Sir. I stand here to participate in the deliberation on the Indian Medical Council
(Amendment) Bill, 2016 and the Dentists (Amendment) Bill, 2016.

I start from the issues that were flagged off by my predecessor from
Trinamool Congress. There are certain issues which still remain unanswered
because the Minister while introducing this Bill did not elaborate the necessity
why only these two amendments have been factored into which has led to a lot of
confusion. Confusion is still there. One of that confusion is that the respective
State Governments have to ensure that their students get admitted to the colleges
in their provinces. Of course, 15 per cent of the seats, for the last many years,
have been filled by the students from far off States. They study in those colleges,
do their housemanship and go back to their States.

In Odisha for instance, in my constituency Cuttack we have Shrirama
Chandra Bhanj Medical College. In Berhampur we have MKCG Medical College.
These are Government colleges. A large number of students come from Northeast
and other far off States, study there and after completing their post graduation they
go back. I think two-three years back a student was studying in SCB Medical
College. He got selected and got a position in the Civil Services examination. He
was from Kerala. He was doing his post-graduation here. Very peculiarly his
father said : “ my son was studying not in Shrirama Chandra Bhanj Medical
College (SCB College) but in Subhash Chandra Bose Medical College. So, that is
the ignorance that actually many people have because we use acronyms just to
name certain medical colleges but students do come from far off places, study and
go back to their own provinces to do job there. But this is only 15 per cent.

I would like to understand from the Minister what would happen with this
all India entrance examination? It depends on the students, as in GMAT
examination, as they give their preference to get admission in a college if they
secure a certain percentage of number. My apprehension is, as has been expressed

by Dr. Dastikar, that all the seats that my State has to get will not be filled up by
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the students of my State. In that respect, do you have a system in place today to
ensure that if somebody is qualified to get admitted in Kerala...

HON. DEPUTY-SPEAKER: Even if the Government of India comes forward to
ensure that 85 per cent of the seats are filled by the State Government the
Supreme Court may give some other direction. What will we do afterwards?
SHRI BHARTRUHARI MAHTAB: I was coming to that, Sir. Thank you for
reminding me. What the Government is doing today is only carrying out the
instructions of the Supreme Court. That is why, your amendment, Sir, is only on
two aspects, that is 10(d); uniform entrance examination at undergraduate and
postgraduate levels and the second amendment is relating to language.

Other than these two, I do not see much amendment that is there. By
bringing the first amendment in 10(d), there is going to be a tremendous impact on
the system. There is positioning relating to private colleges, relating to
Government colleges. Nobody doubts that. A lot of money is changing hands.
Capitation fee is being extracted. A word just now was used by an hon. Member. |
would like to mention here that there was a C&AG report relating to the
functioning of Medical Council of India. 54 el Tiies T 3N AT| DI WG TAT AT

I1 8’ WX a1l These are all recent history. Very recently we also heard about the

Vyapam case — concentration of all examination under one body where you do not
have that much of oversight. They can play hara-kiri on anyone and play with the
future of students. What has happened there? Now you are concentrating all these
things on one body. What experience does that body have? I remember in 2010
when we were repeatedly charging the then Minister of Health, he said that he had
no power over MCI. What more power does the Government want? It is the
creation of Government. That autonomous body was created by the Government.
That autonomy has been given by the Government to function in a certain manner.
If that autonomous body does not function in that manner, then the Government
has to step in. For the last six years, even today, we do not have a perfect system

in place to monitor as to what would be the curriculum and what type of standard
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of teaching would be there. More importantly, I would say, what Medical Council
of India has to do.

The Act of 1956 in this regard says that it will regulate the standards of
medical education; permissions to start colleges, courses or increase the number of
seats; registration of doctors; standard of professional conduct of medical
practitioners etc. This Bill seeks to introduce a uniform entrance examination for
all medical institutions. The entrance examination will be conducted in Hindi,
English and some other languages. We are told that the Solicitor General told
before the Bench that the examination will also be conducted in languages of
Gujrati, Marathi, Telegu, Bangla and Urdu. This was published on 11" May. This
was the view of the Government, otherwise how come the Solicitor General made
this statement before the Court? It is only Gujrati, Marathi, Telegu, Bangla and
Urdu apart from English and Hindi. Some amendments are being moved today and
I think the Government also will be agreeable to include all the languages that are
there in the Eighth Schedule. That would be a good thing. But how come this type
of a statement was submitted before the court? Why was it submitted? Did the
respective State Governments give the information that they are only interested in
these languages and no other languages? I am really surprised.

This Bill gives the MCI the powers to frame regulations with regard to the
authority designated with the conduct of exams. I would be happy if the Minister
can convince me that yes, MCI is qualified to conduct exams. Has, at any point of
time, MCI conducted exams? The mandate says that it regulates standards of
medical education. But here, see the manner of conducting exams and specifying
languages other than English and Hindi.

Sir, in Tamil Nadu and Puducherry, you have a system, the age old system,
the accepted system where 10+2 result is the criteria for taking admission into
medical colleges. Odisha also had that system. In their wisdom, at some time,
they took a decision that they will have a State entrance exam. And now, we are

going to National Entrance Exam.
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HON. DEPUTY SPEAKER: All the State Board Exams are conducted by the
State Governments. If we do not have faith in the State Government, how are we
going to have faith in new system?
SHRI BHARTRUHARI MAHTAB: That is what I was coming to. If we do not
have faith in our Higher Secondary Council Exams, we also do not have faith in
our State Entrance Exams. After ten years, I think somebody here will be standing
and asking the Government as to why should we have faith in NEET which is
being conducted by the MCI. If we start doubting the system itself from the very
beginning, is there any guarantee that there will not be hara-kiri in NEET as it has
happened in Madhya Pradesh in Vyapam case? First, we have to strengthen the
system that exists. We have Higher Secondary Council Examination for 10+2. If
that examination is perfect, why should we doubt that Examination?

But a problem arose in Odisha which I would like to mention very briefly.
A number of students who came from rural background and from non-English
curriculum background, for different reasons, got admission in different
engineering colleges. They left the medical curriculum and went back to some
other curriculum. That is why, to bring in seriousness that somebody is interested
for medical education, this Medical Entrance Examination at State level was
conducted. A number of States are having State level medical education and as I
said, in Puducherry and Tamil Nadu, we do not have that because somebody who
is focused in medical education keeps focused in medical education. They do not
divert to other education. But that is a point which the Government has to tell us
because once we are determining on merit, that merit should be the criterion. That
also needs to be looked into.

There was a Question put in Rajya Sabha on Indian Medical Council on
23" December, 2014. That Question was relating to admission. A lot of talk is
now going on relating to admission of students. A lot of corruption is taking place
at the time of admission of students. A lot of money is changing hands at the time

of admission of students but as Medical Council of India is entrusted with the job
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to find out and monitor how a doctor is performing, have we, at any point of time,
heard that there has been some action taken against some doctors who have not
performed their duty perfectly?

A question was posed on 23" March, 2014 and the answer given by the
hon. Minister was, “The Medical Council of India, with the previous approval of
the Central Government, has notified Indian Medical Council Professional
Conduct, Etiquette and Ethics Regulation, 2002, which inter alia, prescribe that a
physician should participate in professional meetings as a part of continuing
medical education programmes for updation of medical knowledge for at least 30
hours every five years organised by the reputed professional academic bodies or
any other authorised organisation. The MCI provides financial assistance through
CME programmes to various medical colleges and institutions.”

I will just give you an instance. The hon. Minister hails from a hilly region
and has vast experience about the life style of northern part of our country. If a
person from Odisha goes to a doctor in Delhi and suppose he is suffering from
malaria, the instant response of that doctor would be to advise him to get his blood
tested and show the report and then only he will continue with the treatment. That
is a healthy practice. But if that same patient goes to a doctor in Jharkhand or in
Odisha or in Assam, immediately that doctor will say, ‘You are suffering from this
type of malaria and take this medicine immediately.” It is because he knows.
Locally, at certain places, doctors know what types of diseases are affecting the
people very frequently. But instantly giving a medicine for malaria or for such
types of diseases is area specific.

16.22 hours (Shri Hukum Singh in the Chair)

Doctors there are confident. We have heard stories of Dr. Bidhan Chandra
Roy, who used to look at the patient and instantly say without even touching him
that you are suffering from such and such disease. Such was the quality of doctors.
I do not mean to say that in the present times also the doctors should practice or

endeavour in that manner. But how often does the MCI conduct this type of
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programmes? Or are they just relegated to the medical colleges and institutions so
that they conduct the programmes and the MCI provides only the funds?

There is always a question in my mind. That is : How will the State
Government fill the 85 per cent quota in their own medical colleges through an all-
India test? The answer that has been given is, ‘Like in the case of GMAT a
Student will apply to individual colleges with the same score. Other criteria can be
sorted out at the time of counselling, but there will be no dilution of existing
quota’. This is the answer which had come.

The issue of corruption relating to admission is an issue which needs to be
deliberated today I would like to understand from the Minister as to what has
happened since 2010 relating to the corruption issue in the MCI. What action has
been taken? Dispensation in the Union Government has changed and we had high
hopes that corruption will be tackled ruthlessly. I hope some steps must have been
taken. The whole country is in a dual mind when it comes to NEET in the sense
whether it is a good idea. A common entrance exam would ensure consistency in
courses offered across the States. Standardised education ensures increase in skill
levels and mobility in all States so that doctors can go from one State to another. It
would increase the possibility of students getting seats in colleges outside their
own State. Students will not have to give separate exams for State and National
colleges, thus, reducing their burden. These are the positive aspects.

What are the negative aspects, Sir? Decentralisation of education ensures
that realities of the States are considered when fees are set. If a student from
Odisha goes to Bengaluru or some other place in Karnataka where fees are very
high, are you not denying him his education in medical college, which he could
have easily done in Odisha?

National Curriculum dilutes personalisation according to culture, mindset
and social realities in different regions of the country. There are 25 different
curricula in the country, and as many different media of instruction. This is a

problem for all States because they come out giving their high school exams in
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Class X, try to cope up with English or other language — this is not a problem in
Hindi. It is a problem in other Indian languages - we have to not only master the
other foreign language that I am talking but also learn a little bit of Hindi. But I
have to think in my own mother tongue and translate it, and then, I have to speak.
These are the predicaments of the people who are not from Hindi speaking States.
This will be a problem with all those children who will be forced to go to other
States to study.

When the previous debate was there in the last Session for bringing in this
one year relief, my friend Shri Satpathy had mentioned about it. Whom are we
targeting? The words - poor students and rural students - were also used by Shri
Premachandran. There is a gradation in education today. We have CBSE course
and just because the Government is providing us 10 coupons to recommend names
in Central School but we get 500 or 1,000 applications for Central School.

There are DAV schools and other private schools who impart education in
English or in Hindi. But there are a large number of schools who impart education
in their local language. Here, you have a question paper based on a single
curriculum, which would mean that the students could have difficulty in not only
understanding the terms but they would also not be in a position to perform well.
Regarding ‘language’, maybe, an amendment is coming but what is the
curriculum? The curriculum is CBSE. We don’t have curriculum of CBSE in
every district of our State. I think, this will be the position in all the States.

Now an attempt was being made trying to convince the Minister that at
least we have examination centre in every sub-division. Do we have CBSE course
school, higher secondary schools, in every district? We don’t have them. Here,
you are going to enforce; or the MCI is going to enforce — one course, one
curriculum. Then, you tell all State Boards to have CBSE course; they will not
impart education in any of their own course. Then, after 10 or 12 years, we would
come back with this Bill. It excludes students from regions like Odisha and Bihar

which are lagging behind in education.
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Lastly, setting national fees is also another hindrance, which will be
detrimental to poor States; a large chunk of population will be alienated if the fees
structure is beyond their reach.

Sir, I met the Minister on an earlier occasion where I mentioned about
opening of five medical colleges in Odisha. This is something beyond the Bill
which I am mentioning here. Actually opening of five medical colleges was
assured and about Rs. 55 crore was given to the Government of Odisha in three
instalments. The estimated cost of these five medical colleges comes to Rs.
2,450.90 crore. The Government of India gave the money in three instalments and
the Minister told me in last April that the remaining money would come, but it has
not yet come. We need more medical colleges in our country.

Sir, with a heavy heart I would say I am not in a position to support this
Bill. Yet, I would expect the Government to come out very clear on the questions
that I posed. Please do not bring a Bill just being prodded by the Supreme Court.
This is my request. You have the strength today which the earlier Governments
did not have for the last 30 years. You have the strength today. So, do not get
prodded to bring a Bill like this. Thank you.
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DR. SHRIKANT EKNATH SHINDE (KALYAN): Mr. Chairman, Sir, I thank
you for giving me an opportunity to express my views on the Indian Medical
Council (Amendment) Bill, 2016.

I am standing here to express my support to the amendments to the Indian
Medical Council Act. I welcome the Centre’s decision to conduct the National
Eligibility-cum-Entrance Test or NEET as it is being called. I am certain that this
common medical entrance test will bring the much needed transparency in the
admission process. It will also help the meritorious students to get admission in
their preferred institutions as NEET will also bring private institutions under its
ambit. It will save the students from a lot of hassles from giving multiple entrance
tests and spending thousands of rupees in the process just on entrance tests to
giving lakhs of rupees as capitation fees for admission in reputed private
institutions. It is a known fact that parents have to spend fortunes to get their
wards admitted in private institutions. The Standing Committee on Health and
Family Welfare has also acknowledged this menace of capitation fee in one of its
recent reports.

While we cannot deny the benefits of NEET, we must also look at its
shortcomings. The amendment proposes to conduct the entrance test in regional
languages apart from Hindi and English. We all respect the regional languages.
They are truly the treasure of this great nation that we all cherish. Conducting
entrance examination in regional languages will benefit students mainly from rural
parts and economically backward regions where the spread of English education is
not yet profound.

However, the entire medical syllabus is in English. Students aspiring to be
doctors have to possess good knowledge of English. Otherwise, he or she will not
be able to undertake medical studies. All the books are in English and medical
classes are in English. Doctors participate in various conferences. They represent
our country on various international platforms and present their research papers.

The main medium of communication on all these platforms is English.
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The point I want to make is that conducting entrance test in regional
languages alone is not going to be enough. The Government will have to bridge
the gap between English and regional languages. Students appearing for NEET
exam in regional languages and getting admission for medical studies will have to
undertake their further studies in English. Therefore, it becomes necessary to
impart the knowledge of English to these students as well as to students coming
from rural and economically backward areas.

I would like to know from the Government as to how the Government is
going to achieve this because this Bill is silent about it. Is there any road map? Is
the Government going to conduct special classes to train the selected students in
English? It is my sincere belief that merely conducting entrance examination in
regional languages is not enough. We will have to think about further studies of
the students so selected and how they are going to cope with the English language.
It is pertinent to note that according to the Medical Council of India guidelines,
any student is eligible for admission into an MBBS course only if she or he has
cleared English at class XII level.

My second point is about the syllabus for NEET examination. Many
States, including my home State Maharashtra, have expressed their apprehensions
about NEET being based on CBSE syllabus, while each State has its own State
Board syllabus. There is a difference between the State Board syllabus and the
CBSE syllabus. Hence, there will not be a level playing field for the students all
over the nation.

I endorse this view. Some time back, there used to be a huge chaos for
three-four years in the State of Maharashtra in Standard XI admission because of
the huge gap in marks earned by the State Board students and the CBSE students.
The State Board students could not compete with the CBSE students and the State
Government had to come up with the formula every year in order to accommodate

all the students in class XI.
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Therefore, there has to be a common ground for all the students. NEET
examination must be based on a common syllabus. The Central Government must
take efforts to reduce the disparity between the CBSE syllabus and various States
Boards’ syllabus. The Centre must study the syllabus of all the States and must
devise a common syllabus based on the syllabus of various States and then only
prepare for NEET. This will really give a level playing field for the students
across the nation. Only then will we be able to give justice to all the students all
over the nation.

One more point is that the students who get qualified for MBBS after
NEET should be given preference in their respective States. 1 am saying this
because if a student from North gets admission in the college in the South, it is
very difficult for him to communicate with the patients in the South. So, the
language barrier is the biggest hurdle in communication. So, this point has to be
kept in mind.

Though the education is a State subject, there has to be uniformity. In terms
of taxation, we are soon moving towards ‘one nation, one tax’ regime with the
introduction of GST, so why not ‘one nation, one education, where the whole
education system all over the nation will be same and at par with the CBSE
Board?’ Therefore, we must strive for common education.

With these few words, I support this Bill. Thank you.
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DR. RAVINDRA BABU (AMALAPURAM): Good evening, Mr. Chairman, Sir.
I am thankful to you for giving me this opportunity to speak on this very important
Bill.

We whole-heartedly support this Bill for the one reason that it was the
Government of Andhra Pradesh, which had made a formal request to the Union
Government to postpone this NEET examination, which is coming into immediate
effect. Therefore, they had approached the Supreme Court and an Ordinance has
been issued in this regard. So, we really thank the Union Government for
accepting and accommodating not only Andhra Pradesh but also Tamil Nadu,
which also made a similar request. So, now, the students have been given a
chance to appear in the local langauges.

But the tragedy is that two things have happened in India historically,
which, I feel, are blunders, whereby the beneficiaries are deteriorating the Indian
socio-economic fabric. One is, privatization of educational institutions, that is,
selling the education by the private people. Another is, making the deep money
out of diseases, that is, privatization of the medical healthcare.

These are the two things which happened in India whether unfortunately or
fortunately, which we are not able to control. Now, we have to bring controllers
like the MCI and others. But we all know, what is the story of medical
practitioners and medical hospitals, which are running in the country.

As my colleagues have also mentioned about the bribery part, corruption
part of the MCI, which has failed to control the rot in the medical system. It may
not be entirely true. But to some extent, it may be true.

Sir, the NEET examination, when it is conducted all over India, the
regional languages are also allowed; after 12" class also it is allowed; and
everybody can participate. After conducting the examination in Telugu and other
languages, one has to compulsorily go through English because MBBC

curriculum is in English. That is, anatomy, physiology, all these things are in
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English. Therefore, on the lines of the Civil Services, the NEET also can be
conducted. It is one way to integrate the nation. With one stroke of examination,
all people will write the same exam with the same syllabus. The NEET syllabus
needs to be aligned with all the SSE syllabuses of different States. Therefore,
there would not be much of anomaly with the students’ preparation for the exams.
What I feel, it is high time we should introduce one paper on moral ethics.
Doctors need to be told about ethics being followed. I will give you a small
example. When you go to a small hospital and a poor fellow goes to that hospital
to complain about headache, he will be asked to undergo CT scan. If there is any
problem in the left chest, if there is pain there, he will be asked to undergo MRI.
There 1s data available, a reliable and verifiable data that because of health care in
India, four crore people are being reduced to poor people and they are suffering
from poverty. They are well off before diseases. But, TRt 3 7€, SR T3 a1 TRaT
AT IS, HF A FHH 59 QFI BN G B & oY b RAweH VAT U1 ST aTfey oy TR

el @1 Afsda gew fral Syl This unscrupulous practice is being done by the

medical institutions especially in the name of diagnostic aids, blood examinations,
ultrasounds, MRIs and CT scans. Without necessity, we are doing all these things.
Therefore, I sincerely feel there is a need for introducing some paper on ethics.

Sir, it is also a fact that the medical practitioners are brought under
Consumer Protection Act. They are facing a lot of legal problems. A lot of
compensation is being claimed in the consumer courts. We also see a lot of
hospitals being vandalised, a lot of doctors being beaten by the patients when the
patient dies because of criminal negligence or whatever it is. Therefore, some law
paper also should be provided for the medical students before the entrance
examination.

There is a small joke. I think my colleagues in the House will agree with
me. There is a movie called ‘Munna Bhai M.B.B.S.”. That is the one which opens
the medical community’s eyes for ever. That is, every disease is not the same as

everybody cannot be the same. There are no two people alike in the world. There
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are six billion people in the present world. Six billion people were born and died.
There are 12 billion people on record. None of the two people are alike. As two
people are not alike, the diseases and physiology also cannot be the same.
Physiology will be the same, pathology will be the same, but disease
manifestations will be different because of the psychology. Therefore, there is a
need to introduce a psychology paper also to integrate medical sciences with the
psychological sciences. Why two people having the same bacteria in the body
react differently? I have tuberculosis in my lungs; another fellow also may be
having tuberculosis in his lungs; but one will have manifestation of the
tuberculosis and another may not have tuberculosis manifestation. It is because of
nutritional standards also. Some people may not get any symptoms also because
they are very brave. There are certain historians and there are so many achievers
in the world who suffered from so many diseases, life threatening diseases.
Stephen Hawking has motor neurone disease. He is still alive. He got a Nobel
price. How can you explain his disorder along with the achievements? We can
only explain it by understanding human psychology. Human psychology has to be
understood before understanding anybody’s pathology or physiology. It is high
time we should introduce a curriculum of psychology in the medical sciences so
that the integration of the human behaviour can be understood along with the
human pathology. It is because, two diseases or one disease in two persons will
not be the same. Therefore, I suggest — if at all it is acceptable to the Minister —
for inclusion of psychology, ethics and law, for the valid reasons which I
explained. Ethics should be included because the unscrupulous practices should
be curbed. I am saying that law should be there because so many doctors are being
dragged to the court under the Consumer Protection Act.

My third point is about psychology because psychology determines how a
man suffers, how a prognosis will depend. Some people will come out of the fever

within two days; some people will suffer fever for 15 days and some people die of
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fever without any reason also. Medical science is the only science which has not
developed to an extent which it actually should have been.

There are four systems in the medical system. One is inspection, another is
percussion, third is palpation and the fourth is auscultation. These are the four
things. When a patient walks into the doctor’s room, one has to inspect as to how a
patient is walking into the room. For palpation, one has to touch the body to know
what is happening. Percussion means we have to percuss the body where the
actual fluids are there. There is auscultation and stethoscope. But how many
doctors are doing this? None of them are doing.

Whenever a patient walks into the doctor’s room, he is immediately ordered
for blood picture, urine, bile salt, this, that and all. The bill will be about Rs. 2,000
or Rs. 3,000 or Rs. 4,000 even for a small fever. My colleague from Odisha
Mahtab Ji told that in Odisha, people are going from endemic area or epidemic
area and certain diseases should be diagnosed very easily. But we always go to
diagnostic tools; we always use machinery; we always use x-rays. To whose
detriment and to whose benefit? God only knows. It is heavily commercialized.
There should be an attempt to control this commercialization also. Privatization of
health care, privatization of education should be controlled through the
Government. NEET should be the first step in order to inculcate the ethics of the
Government doctors, the ethics of the moralities and ethics of the psychology. All
these three things put together will make a man a perfect human being and also a

perfect doctor for India. Jai Hindi, Jai Telugu Desam.
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DR. BOORA NARSAIAH GOUD (BHONGIR): Thank you Sir for giving me an
opportunity to speak on the Indian Medical Council (Ordinance) Amendment Bill.
This topic is very close to my heart.

I was a doctor and now also, I am a doctor. When I was a doctor, I used to
think that after becoming an MP, I could involve myself in changing the system. I
wrote several letters to the Prime Minister, Finance Minister and earlier to the
Health Minister. Now, the things seem to have come to a stage where something
is moving. The basic thing is that there are multiple stakeholders in this aspect.
One is students and their parents who have to earn a lot of money to get a seat in
the private education system.

We have got a MCI which is supposed to monitor but you know how the
MCI functions. We have got private investors who run the medical colleges, who
invest hundreds of crores but they invest under the pretext of charity but they have
to make the money also. We have got a State Government. We have a got a
Central Government. This is a classic example of judicial activism and Parliament
inactivism. This is reflected in this Bill.

Since 1993, I will quote various judgements. The first court case had come
in 1993 in my earlier State of Andhra Pradesh, that is, Unnikrishnan vs state of
Andhra Pradesh. The then Judge, Krishna Iyer gave the judgement which was one
of the excellent judgements balancing the private investor and also the interests of
the common meritorious students. That was struck down by the Supreme Court
Judgement which consisted of 11 judges in TMA Pai Foundation vs. State of
Karnataka. Then, that judgement is again revised by PA Inamdar & Others vs.
State of Maharastra. You can see there. What is the gist of these judgements?
The Supreme Court Chief Justice Altamas Kabir, with the three Judges Bench
have given a judgement. The same thing was struck down in 2013. Again Mr.
Dave, who was a judge in the three judge Bench, has again struck down it in 2015

which has led to the President’s Ordinance. What is the gist of the judgement in
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the case of Inamdar and T.M.A.Pai Foundation? The State and Central
Governments have no role in the admission process of private medical colleges. It
means, private medical colleges can admit them the way they would like to.

Second, there are no reservations in private medical colleges. The only
reservation is, how much money you can put in.

And, third, all the admissions should be on merit but it is up to the
management to see the merit. It is a very peculiar judgement. It is the management
which decides the merit, which means, whether it is Rs.50 lakh merit or Rs.1 crore
merit or Rs.20 lakh merit.

Then minority colleges can admit any student from the community, and no
one shall interfere in the administration of the colleges by the Government or
agencies and they should not make profit but they can make a reasonable profit.
That is the judgement of the Supreme Court. No capitation shall be collected by
the colleges directly or indirectly but they can make the profit. This is in gist the
judgement of the Supreme Court then.

Now the recent Supreme Court judgement has come. The MCI, the Central
Government comes with a legislation for one country, one test. Why has it come? I
will give you a small gist. Now the scenario is that there are 50,000 medical seats
in our country, out of which 25,000 seats are in the private institutes. If we look at
or do a simple glance at it, what is happening is, today, 9,808 PG seats are for sale.
Regarding the sale of the seats today, I will tell you an incident. The parents will
cry. The parents were kept in a room. It was auctioned in a room. Whoever is
going to make a bigger bid, that was given in one of the medical colleges. I do not
want to quote it. There are 1500 MBBS seats which are on sale. The total black
money, which is generated, is approximately Rs.12,000 crore to Rs.15,000 crore.
That is the fact today.

The question is, are we going to tell the private institutes? No. Can the
Central Government and the State Government really afford to invest all the

money which is required for the education, which has to cater for 1.25 billion
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people? No. The private institutes also have to invest. You put a clause that the
private investors can invest but it is only charity. Which individual in this country
is going to invest Rs.100 crore on medical college for charity? Let me tell you this.
No. We are trying to treat. In Mahabharat, there is a quotation. Dharmaraja says
very cleverly: ' srege@m™ &8 R @1 oIl So, we are deceiving ourselves. Self-
deception is being practised.

Why I am telling you that judicial activism and parliamentary inactivism is,
we always complain about the judicial activism. This happened in 2013. In 2007,
there was a Supreme Court judge. There was no reservation. In this august House,
all the Parties united to bring the Bill which is called, Professional Fee
Management and Admission Regulation Bill. Then, what the judge said at that
time I will quote. The Chief Justice at that time was Mr. Lahoti. “If this is the
attitude of the Government, then wind up the courts, do whatever you want.” This
was stated by the Chief Justice in the open court while hearing the Attorney-
General, Milan Banerjee on 23™ August. This is the gist.

Now, the point is that the Ordinance has come. Something is better than
nothing. Nadda Ji is a very nice and a learned person. I can tell you as a doctor that
we are treating only symptoms and not disease. It is the responsibility of the
parliamentarians and the Government to bring the legislation, and not the court. Or
as per the direction of the courts, like a knee-jerk, whenever the court says, do
something, we do something and forget it. We have stakeholders. Parents are
stakeholders. Students are stakeholders and the private investors are stakeholders.

Of course, on behalf of our Party, we are going to support the Bill. This
would be my suggestion. It was a thunder from the blue sky. It is not the National
Eligibility cum Entrance Test but it has become a National Emergency Entrance
Test. How can a student who is studying in a State syllabus suddenly compete in
the Central syllabus? Suppose I have a diesel car, how can I suddenly ride it with
petrol? Of course, this ordinance is being considered and we support it. But I have

a few suggestions to give because it is in the interest of the country. Why do
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almost 15000 to 20000 students go to China, Nepal, Philippines and CIS countries
to study? The cost of MBBS study in these countries is Rs.12 to Rs.15 lakh but in
our country the cost comes between Rs.50 lakh to Rs.1 crore and even much more
for PG study.

So, my first request is that you should do some homework before coming
for another amendment which can address the entire problem.

Second, we are going to conduct NEET entirely on our own. The maximum
number of medical colleges is in the southern and western parts of India. So, every
State has to contribute and invest in it.

HON. CHAIRPERSON: Please conclude.
DR. BOORA NARSAIAH GOUD : I have just two points left.

Third, in each State there is a separate fee reimbursement system. In our
State we give full reimbursement to the top ranking students and meritorious
students from SC, ST, BC and OBC. So, it would be very difficult for poor
students to afford the education.

Fourth, if we are going to have a common entrance test, there should be a
common syllabus available. Somebody said that there is no Bengali heart attack;
there is no Telugu heart attack; there is no UP heart attack. Luckily, all the doctors
have uniform standards, uniform skills and provide uniform treatment. This is not
only in India, but in the whole world. So, there should be uniform interests; there
should be uniform quality.

My request to Shri Nadda ji is that he should set up a committee, frame
thorough guidelines, do what is reasonable and come up with a complete

legislation. Thank you very much.
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SHRI M.B. RAJESH (PALAKKAD): Thank you, Sir, for giving me an
opportunity to speak on this important Bill. This Bill will facilitate conducting of
NEET in an effective manner taking the circumstances of various States into
account. [ appreciate the Minister and the Government for taking proper initiative
to address the confusion created by a verdict of the Supreme Court.

I do agree with my esteemed colleague, Shri Bhartruhari Mahtab regarding
the language issue. NEET should be conducted in all regional languages
recognised under the 8" Scheduled of the Constitution. According to Section 10 D
of the proposed Bill, it is stated, ‘in Hindi, English and such other languages and
in such manner as may be prescribed’. All regional languages recognised under 8"
Scheduled of the Constitution should be included in it.

Sir, the responsibility of conducting NEET is entrusted with the Medical
Council of India. Almost all of my colleagues have already explained the state of
affairs prevailing in Medical Council of India. The Medical Council of India was
supposed to be the regulator of medical education in India. But, unfortunately, it
has become a violator. The regulator has become a violator. The case of Medical
Council of India is a classic example of regulatory capture. Those who are sought
to be regulators, have captured the regulatory mechanism and converted it to suit
their vested interests.

17.00 hours

It is dominated and controlled by a select, and often corrupt, clique of
private doctors. Hon. Minister may be well aware that this is not my view; this an
observation made by the recently released 92™ Report of the Standing Committee
on Health and Family Welfare. Let me quote from the Report:

“The MCI as presently elected neither represents professional
excellence nor its ethos. The current composition of the Council
reflects that more than half of the members are either from corporate
hospitals or in private practice. The Committee is surprised to note
that even doctors nominated under section 3(1)(a) and 3(1)(e ) to
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represent the State Governments and Central Government have been
nominated from corporate private hospitals.”

This is the situation prevailing in Medical Council of India. That is why, |
am saying that it is dominated and controlled by a select and corrupt clique of
private doctors.

Sir, the MCI has utterly failed in discharging the responsibilities mandated
to it by the Indian Medical Council Act, 1956. The MCI is one of the most corrupt
institutions in our country. The MCI has been in the news for the last few years for
all the wrong reasons and not because of its role in maintaining the high standards
of medical education. The controversial former President of MCI continue to be
the President despite several criminal charges, including one of accepting a huge
bribe for a favourable inspection report in favour of a private medical college. The
CBI is believed to have recovered at least 80 kilograms of silver and gold worth
Rs. 35 lakh from his bank lockers in Ahmedabad. The most unfortunate thing is
that despite all these charges of serious corruption, the same former President of
MCI was nominated again to the Council when MCI was reconstituted. He was
nominated from Gujarat. All these are facts which I am stating. Is this not an open
licence to corruption?

Secondly, the MCI has utterly failed to nurture and expand medical
education in our country. Currently, six States with 31 per cent of India’s
population account for 58 per cent of MBBS seats while eight States with 46 per
cent of India’s population have only 21 per cent of MBBS seats. This is the level
of inequality. Most of these States belong to Northern India, North-East and
Central India. These States have severe shortage of doctors because of paucity of
medical colleges.

Sir, doctor-population ratio in our country is 1:1647 as against the WHO
norm of 1:1000. We are far behind when we compare to WHO norm. The Hindu

yesterday carried a front-page story regarding the alarming situation of doctors in
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our country - WHO Report Sounds Alarm on ‘Doctors’ in India. This is The
Hindu’s report based on WHO’s recent study titled ‘The Health Workforce in
India”. According to the WHO report, 31 per cent of allopathic doctors were
educated only up to secondary school level, 57 per cent did not have any medical
qualification. This is astonishing. In rural India, just 18.8 per cent of allopathic
doctors had a medical qualification. Is it not shocking? The WHO Report says that
density of all doctors is just 36 per lakh of population, and when it is compared to
China it is 130. It was found that in 175 districts in the country there are no
dentists at all with a medical qualification when the study was conducted.

HON. CHAIRPERSON : Mr. Rajesh, please conclude now.

SHRI M.B. RAJESH : Sir, I will be very brief. I have to mention 2-3 important
points more. I am not mentioning any political issue, and I am only dealing with
the subject.

I am going to mention the third point, and I have only one more point. The
Minister is listening to me with keen attention. Thank you so much.

HON. CHAIRPERSON: He is listening to everybody.
SHRI M.B. RAJESH: Yes, Sir, and you are also.

An evil nexus of private medical college owners, MCI functionaries and
MCI-mandated evaluators tasked to inspect medical colleges has been developed
over a few years. The MCI regulations do not provide any clear cut criteria for
recruiting suitable evaluators. In 2014, out of 261 inspections, inspectors from
Gujarat were involved in 100 inspections and another 40 involved were faculty
from Bihar. So, there is no clear cut criterion for recruiting evaluators.

As per the order of the Delhi High Court, assessment of medical colleges
should be conducted as surprise inspections, but this is not taking place. It is
known to everybody that some colleges have prior information of inspections and
thus they are able to readily keep ghost teachers, ghost professors and fake

patients. This is happening with the connivance of MCI throughout our country.
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Sir, this is my last point. Fourthly, MCI has failed to uphold ethical
practices among medical practitioners, which it is mandated to do. Between 1963
and 2009, just 109 doctors have been blacklisted by the Ethics Committee of the
MCI despite reports of unethical practices by doctors and medical practitioners
appearing in newspapers each and every day. On 1% February 2016, by an
amendment to Clause 6.8 of the regulations of the MCI, the MCI has legitimized
unethical practices by Doctors Associations. They have deleted the word ‘Doctors
Association’ thereby they are legitimizing unethical practices by these
professional associations.

The Parliamentary Standing Committee has observed and I hope that the
Minister will listen to this aspect that instead of intervening to thwart the attempts
of MCI at subverting the system, the Ministry has meekly surrendered to the MCI.
This is not my criticism, but it is Parliamentary Committee’s criticism. So, I hope
that the Government will wake up now; rise up to the occasion; and will take stern
and immediate steps to liberate MCI from the clutches of corrupt clique.

With these words and with this hope, I conclude. Thank you very much.
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SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): I thank the Chair
and my Party Leader Shri Jagan Mohan Reddy and my floor Leader Shri Mekapati
Raja Mohan Reddy garu for giving me this opportunity.

As a responsible citizen, I wholeheartedly acknowledge the great work
done by the Supreme Court because when the Government is not in a position to
act -- and of late, whatever you call it whether it is a judicial activism or otherwise
-- the Supreme Court is acting in the best interest of the society. This piece of
NEET is one of the best examples, which is beneficial to the society. In fact, I
personally will admire and appreciate Justices like hon. Dave and hon. Lodha.

The present system, one has to really look at that, is very much in favour of
the rich people. Whoever is in a position pay more donation or the capitation fees,
they are landing up in private colleges and minority institutions. In the long run, if
one could see, rich people are becoming richer and also becoming more influential
and powerful in the society. The poor are being deprived in different ways, and
this is one of the systems.

Medicine happens to be the most important aspect of our life. Therefore,
the decision of the Supreme Court is extremely appropriate and very much
wanted. We wholeheartedly support this.

17.11 hours (Hon. Deputy -Speaker in the Chair)

This certainly leads to standardization of medical education in India. At
present, there is no standardization of medical education in different parts of the
country. The present effort will lead to two important things. Firstly, the syllabus
all over the country will gradually become uniform. Presently, every State follows
its own syllabus and as a result, there is as much as 30 per cent of difference
between CBSE syllabus and the rest of State syllabus. In a country like ours, what
we need is a uniform syllabus. A system like this NEET, a common entrance exam
will gradually take the country towards standardization of the syllabus as well.

Many people have spoken about MCI. The less I speak about MCI, the

better it is. It has a very peculiar system where the President or the Chairperson of
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the MCI is being elected. No doubt, to my knowledge, the Government does not
nominate, but the President is being elected by some private universities. Why can
the Government not take a decision on an important issue like the MCI where an
individual, after his removal and where there is a case of CBI against him — the
earlier speakers have spoken so much ill of him which he deserves — and yet he is
running the MCI by a proxy? The whole world knows it. I do not think that in
Parliament I am permitted to speak the way I wanted because I go by the news,
what I see in the newspapers and the television channels.

The MCI, headed by the present President or the Chairperson, Dr. Jayshree
Mehta, if I remember the name right, is being run by a proxy of Mr. Ketan Desai.
So, is it not the responsibility of the Government?

HON. DEPUTY-SPEAKER: Shri Varaprasad, you have raised one point about the
Medical Council of India, that is, how they are elected and what is the
Government’s role. If you take AICTE or UGC, for example, they are also
maintaining the standards in technical education. However, they are under the
control of the Government, that is, the Department or the Ministry concerned. But
in case of MCI, it is not like that.

SHRI VARAPRASAD RAO VELAGAPALLI: I agree with you, Sir. In fact, if
the Government wants it, it can always do it.

HON. DEPUTY-SPEAKER: Some elected people are running the MCI.

SHRI VARAPRASAD RAO VELAGAPALLI: In fact, what I suggest is that if
the Government fails...

HON. DEPUTY-SPEAKER: Let the Government control the MCI fully.

SHRI VARAPRASAD RAO VELAGAPALLI : Even today, it is such an insulting
thing for the Government of India as well as for the people of the country that a
single person, after his removal and against whom there is a CBI case, still he is
ruling the roost. It is equally important for the Government to react quickly.
Otherwise, I do not know whether I could request, on behalf of the Parliament, the

Supreme Court to come to our rescue just as it has done in the case of BCCI.
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HON. DEPUTY-SPEAKER: I request the hon. Minister to take a serious note of
it.

SHRI VARAPRASAD RAO VELAGAPALLI : If the Government cannot decide,
then let the Supreme Court decide.

HON. DEPUTY-SPEAKER: Many Members have expressed their concerns
regarding the functioning of MCI. AICTE and UGC are Government bodies. I am
only suggesting to the Government. Many Members spoke about MCI, not only on
this occasion but also earlier on many occasions. Since it is an autonomous body
and an elected body, you are giving so much of power. So, it is very difficult for
the Government to interfere and see how the things can be rectified by taking
certain action. That is the problem you are facing.

The HRD Ministry is controlling the UGC and the AICTE. Those two
bodies are also for maintaining the standard of education. When the MCI is also
meant to maintain the medical education, why can you not bring some kind of an
amendment and make MCI equivalent to the UGC and AICTE?

SHRI VARAPRASAD RAO VELAGAPALLI: It is very much required. We
greatly admire this. I thank the Chair for wonderfully supporting this view.

I take this opportunity to make a request to the hon. Minister for Health.
There is a system called the continuing medical education. That means, every
doctor should undergo at least 30 hours of medical education every five years to
update himself with the latest technology all over the country. I do not think that
the Government of India and the Health Ministry is taking up this continuing
medical education. I would request that this could be taken out of the MCI and
could be given to the Health Ministry itself so that there is perfect, effective
implementation of the continuing medical system and all doctors can update
themselves with the latest developments all over the world. This is very much
required. Otherwise, they will continue the practice their life time based on what

they learnt in MBBS.
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Some of the Members have expressed their apprehensions about the
different syllabus and all that. Perhaps, to make it uniform, the Central
Government, in coordination with the State Government could consider a special
coaching for the weaker sections and the people hailing from the rural areas. To
this extent, the gap could be resolved. I would request the Government to grab this
opportunity very quickly. If one could recollect, in 2013, the same Supreme Court
had ordered for the NEET and the same Supreme Court has recalled its decision. It
always happens when the change of Judges takes place. I would request the
Government to grab this opportunity to regularise it and make it a pucca NEET so
that it benefits the country for ever. They should make it mandatory as per the
Article 254.

No doubt, there are certain issues. All of us agree with that. As I was
mentioning, there is a huge difference between the CBSE syllabus and the State
syllabus. It comes to about 30 per cent. It could be a good beginning to make a
uniform syllabus all over the country. But till such time, I think, the Health
Ministry should evolve a process where, to bridge the gap between the State
syllabus and the CBSE, some preference could be given to the States or to the
rural people who cannot come up to the expectations.

The second issue is about the fee structure. I am happy that there is uniform
entrance examination for the standardization of all this. Nowhere is there a
mention of fee structure or an amendment has been mentioned. If tomorrow a
common man or a poor man is selected and a private college charges him
enormous fees, how will a poor man cope up with this? Thanks to persons like
Shri Y.S. Rajasekhara Reddy, the former Chief Minister of Andhra Pradesh,
education has been made free literally for all the people. If it is not provided in
other States, then huge fee structure of the medical colleges would ultimately lead
to lots of problems to the poor people.

We also have to give the devil its due share. The private colleges spend

huge sums of money. None of us could be charitable to them because to maintain
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the high quality of the infrastructure and high quality of teaching and instruments,
it certainly involves lots of money. Since the Government is not able to handle the
department like this, the private people have come in a large way. Therefore, in
the interest of maintaining the high standards, both infrastructure and the
education and teaching, I think, the Government should also consider some of the
issues of the private colleges where they are investing huge money.

There is no clarity on counselling here. No doubt 85 per cent of the seats
should go to the States. But the counselling has to be extremely effective and
relevant. Ours is a vast country area-wise, culture-wise and language-wise with
huge differences. Therefore, counselling has to be streamlined. I do not think there
is any clarity as to whether the State Government is involved, the Central
Government is involved, the colleges are involved, and the parents are involved. I
think this counselling aspect is very important to realise the purpose of the NEET.

My next point is about the vernacular medium. As the statistics say, only 18
per cent of the candidates presently are using English as the medium for this kind
of examinations. The rest 78 per cent are going in for the regional languages. As
we see, in all competitive examinations usually the English medium people have a
natural advantage. Also, people hailing from urban areas have a natural advantage.
But how are we going to tackle this issue where the rural people who are deprived
in different ways for centuries do not suffer in the years to come also?

We do respect our respective mother tongues and vernacular languages.
However, I believe it is appropriate to encourage English as medium of instruction
so that in the long run the individual himself is benefited in coping up with the
ever changing subject of medicine. Therefore, I would request the Health Minister
that we should encourage the use of English as medium of instruction. We all
respect our own mother tongue, there is no doubt in that. But because English
definitely gives an advantage throughout one’s life - whether it is in the private

sector, whether it is in ICT sector or anywhere - in the long run priority may be
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given for English. Just as English is the connecting link for the Indians here, if
English is made more common, it would benefit all of us in the long run.

My last point is on a common exit test. Once the Government has decided
on this, thanks to the NEET that to a vast extent there is a check on standardisation
of medical education in India, but there is a need for a common exit test. After the
students pass out from MBBS, there is no test in their life time. Sometimes some
private colleges may take a lenient view of certain students. But if an exit test is
made compulsory, I am sure the students would be very effective throughout their
studies because of the fear that if they do not pass the exit test, they cannot
practice. I think that the Government should once again take up this issue and if
possible implement that. That would benefit the society in general.

I take this opportunity once again to thank the Chair for not pressing the
bell and giving me this opportunity. Thank you very much.
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SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, the two
legislations of the Indian Medical Council (Amendment) Bill 2016, and the
Dentist (Amendment) Bill 2016, have been clubbed together for discussion. The
two Bills are basically related to the admission of undergraduate and postgraduate
medical students in our country where both Medical Council of India and Dentist
Council of India are involved and virtually both are playing the same role in
enrolling the medical students in our country. The focus of this legislation is on
the legal implication of Supreme Court verdict which has ruffled the feathers of
medical students and which necessitated the extreme measures. But in spite of all
this, I would like to move my Statutory Resolution because I thought it prudent to
warn this Government that they should have anticipated this kind of a problem
much earlier and they should have taken the proactive measure to deal with this
situation.

This legislative document is going to insert one Section for conducting of
uniform entrance examination to all medical and dental institutions at the
undergraduate and postgraduate level through such designated authority in Hindi,
English and in such other languages and in such matter as may be prescribed. It is
also going to insert a proviso in the said Section so as to provide that
notwithstanding any judgement or order of any court, the provision of this Section
shall not apply in relation to the uniform entrance examination at the
undergraduate level for the academic year 2016-17 conducted in accordance with
any regulation made under this Act.

More than 6.5 lakh students were left in doldrums because of this verdict
delivered by Supreme Court. Naturally, we had raised this issue under the
leadership of Shri Mallikarjun Kharge in this House to persuade the Government
that in such a situation, they would rise to the occasion and take appropriate
measures. That is why the contents of the legislation are very much in compliance
with our demand and that is why we must appreciate the endeavour made by this

Government.
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NEET was declared illegal and unconstitutional by the Supreme Court in
India in 2013. 1 would like to raise this issue because some notions are being
created here that this Government has done a historical legislation by bringing this
Bill. It is not like that. In the year 2013, NEET was declared illegal. It was
restored on 11™ April, 2016 after a five-judge constitution bench recalled the
earlier verdict and allowed the Central Government and the Medical Council of
India to implement the common entrance test till the court decides afresh on its
validity.

For long, we have been listening to the observation made by our esteemed
colleague with rapt attention. The common refrain of all the participants is that
the Medical Council of India has been mired into a wave of corruption. We may
safely say that MCI has turned into a miasma of corruption in India. Naturally,
there is need to overhaul the MCI and DCI in order to facilitate the future
generation of our country to learn properly so that our health could be protected.
It is because in our society, we recognize doctors as our semi-Gods and if our
semi-Gods are not equipped with proper implements, then who would save us?

I am coming from a State named West Bengal. In this august House, there
was one great parliamentary luminary whose name is Priya Ranjan Dasmunsi. He
held very prominent positions in the Government. Now he has become speechless;
he has become listless. But during his tenure in this House he dreamt to establish
one All India Institute of Medical Sciences in his constituency named Raiganj,
situated in the northern part of West Bengal. Shri Priya Ranjan Dasmunsi has
become speechless and listless but his dream still remains alive. I feel pain to see
that in spite of all resources provided to establish the hospital, still it has not seen
the light of the day under one pretext or the other. First, in selecting the site the
entire issue was confused and still the situation continuing like that as a result of
which the people of West Bengal, especially the people of north Bengal,
Jharkhand, Bihar, and Assam have been deprived of enjoying the facilities of an

institution like AIIMS in West Bengal.
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West Bengal is such a State where once upon a time the population of
South and East India came to be treated in the hospitals of West Bengal. But gone
are those days; gone are those heydays of West Bengal. Now, the entire health
infrastructure in West Bengal has been deteriorating from bad to worse. You will
be astonished to know that most of the patients in West Bengal always prefer to
visit South India whenever they think they should have proper treatment. They
have lost their confidence and faith upon the health infrastructure existing in West
Bengal. You will be astonished to know that in a premier educational institution in
West Bengal even a dog can get the opportunity of undergoing dialysis but not a
human being. This is the sordid plight of the healthcare system in West Bengal.

I would like to draw the attention of the hon. Minister that so far as my
knowledge goes the Supreme Court by an order has proposed to set up a three-
member committee headed by former Chief Justice of India R.M. Lodha to
perform the statutory functions of the Medical Council of India. Now it is assumed
that the Lodha Panel will steer the MCI. There is hope that the key questions
swept under the carpet of the Medical Council will be addressed quickly; among
the most important is the need to reduce the cost of medical education and
increased access in different parts of the country.

Everybody knows that India is suffering severely so far as the population to
doctor ratio is concerned vis-a-vis the recommendation of the World Health
Organisation. The cost of education has become so high that common people,
especially for those belonging to the poorer sections it has become next to
impossible to admit their children in medical institutions. Development of
health facility has long been affected by sharp asymmetry between under-graduate
and post-graduate seats in medicine. There are only about 25,000 post-graduate
seats against the capacity of 55,000 graduate seats. The Lodha Committee is in a
position to review this gap.

Sir, fraudulent practices and rampant corruption in a medical education

system need to be looked at immediately. I would urge upon this Government to



19.07.2016 189

bring forward a holistic legislation in order to deal with the variegated problems of
the health facility available in our country. You will be astonished to know that
one out of every six medical colleges in India holds cheating records as per the
Government records and court filing. The study found that to pass inspection
medical colleges take the help of doctors from other institutes provided by
recruiting companies who stand in as faculty in return for a fee. The Study also
found that healthy people are rounded up to pretend to be sick during inspection so
that the teaching hospital can show that it has enough patients to provide clinical
experience to medical students. Paying bribes in the form of donation, fake
degrees can be procured so easily. The Indian Medical Association estimates that
45 per cent of the Indian medical practitioners, that is 17 lakh doctors, are
unqualified and lack in formal training. These are the most salient features that
need to be taken care of.

Sir, I would like to make some suggestions to the Minister. Since money
power plays an important role in its election, the MCI should not be an elected
body dominated by vested interests but should represent all stake-holders. The
MCI, as presently elected, neither represents professional excellence nor its ethos.
The current composition of the Council reflects that more than half of the
members are either from 21 corporate hospitals or in private practice.

Sir, the MBBS syllabus has remained unchanged for 14 years but requires
to be revised every four to five years to be in step with developments in medical
profession. Methods of teaching too need urgent revamp.

Doctors’ salaries need revision, especially, if they serve in public health
care and rural sector. As for the proliferation of private hospitals, they need to be
monitored to check unethical practices. MCI seems to be playing a regulatory
mechanism. Sometime it plays as a persecutory body. That needs to be obviated
with.

Game changer reforms of a transformational nature are needed. There is a

total system failure due to which the medical education system is fast sliding
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downwards and quality has been hugely sidelined in the context of increasing
commercialisation of medical education and practice.

Sir, I have been nominated by my Party to participate in the Dental Council
of India. I abdicate my responsibility. I would like to urge upon the Minister that
around the world the use of dental amalgam has been phasing out. Sanjay Ji is
here. Setting up national objectives for minimising amalgam use was very
important because it promotes mercury. So, promoting mercury-free dental
restoration, including raising public awareness of mercury content of amalgam
was an urgent need to protect the environment and public life. Our medical
students should be attached with their own identification numbers so that we can
easily track our medical fraternity at one go.

With these words I conclude my speech. Thank you, Sir.
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@ aoe ¥ Fon faeafere ik wgde Afsda didsl & 30T $6d ¢ gl & | 39
0¥ T DI I8 ¥ ARSH BEl DI 980 AN qf¥ha Bl off | I S-S I B S
H ¢ I o1 TSdl ATl IHD! I9iE F Yoigdl § WUSS T8l oidl o7l SH JABIHE @

A AT ASHA FTeeH B -1 IRFRIRRT | TR Usal o7l HH I Il I

TST AT, HH I8 WSHT USAl ATl I S DI S H Fle Bl ATl ITHh1 S RHelad

o, TE INCIT-ITST BIT AT| BT Iulg W S WX AFRIG 91 &l ATl J B § W8d o
3R 9 g &R H & A A1 d 7 I HU-H! &b HXd Al HS IR 30D o7 Teeq
DI AAT-AT IR BHRAT TSl AT| AG-TS1 ST DI 98 A &7 P A Bl o, qHY
S o d U1 U T By YRS Bt o) R T & Pis WUSSIgOYH il ATl e dfteyH
F a9 W AE BIU ARwe, wH. T ok vy Hi § wd fey o A iRe
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IUe P @ oIy A1 SISl BT BRAR 2| AToIbd AN FSATATS H ST AT T6E B
Y U IR Uql o 5 4WE o) ua Biole A MfeAEn @ e HAG el vud 7
off| VXY BT § BN WRBR Sl HiAA 49l sfarfoifeerdl s e () o ans g, §
IHHT FHAT AT § AR ARBR Pl IgI-agd g-Id1a <l gl

QI DI H 9T A BT AT T TG 99 2013 H GAH DIC T T IJAGND B
GRS R &A1 ATI ST 3Ael, 2016 § 3H AT A JWH BIC 1 Yeb GAX YDR DI el ford
3R fie @1 ThTa yWE A gide fhar T &R 3R U A SR s § A1 Bt A o
DI Bl TAT| T ATIUTADT Bl IR B &, AUAD] BT R B & AR, e & &=
H 39 SFl Bl DI AU <RIT, 99 2013 BT HFAT AR I¥ 2016 BT BA SRIY, T
BHAT H SHIA-TAA BT <R gl faenfSi & g9q werml g8 ol 99 2016 # S Haa
M, IFHI B WA A ¢l AR, A dIc 71 ®ar & it will be enforced with
immediate effect, 39H e U@ oivasl M IR W Wgd dls & 2o 4 forn
ST |

# ORI A ST Gl BAR YORM IR g <% A el # gh YbR w1 b 8
AT g7 ey AR R A o 6 g 99 ol d gR = &9 sftaw difeaw § aw
SRI? T AN U SFIRIeR [UST § @R dTel ¥, BIg fEal § &R arell o, Py AU I
B US F YIRR B arer o7l U AR H gAR WRBR 7 S el forn iR e
A b1 PR fHar, § qHeen g fF a8 v 9gd dies Baen o1l el B ve A @
HifST erzy fear T IR e BAd & 7T AT Y| 7 AT Dl AT fIar § wuiaRa
HA @ oY, BF T & oy [ T2 B g1 § s9e qaLe | dier & foy @S |
Scdl Weed @ AR Haa T e B, S9! a9ig § R ¥ H Ik &I aarawe a4 gl e @t
e ¥ URGHAr Myt | S9! e ¥ R # gAHHS gt weed W 1 a91a garl
HRAT AT, T& A HH BN TS-JTT ST DT ST A3 So3 ST g3l H_al AT, I
W AP AN et §61 <€ D1 goie o fqenedl s@d o alaen of 9ridll usel SEH S
fafeiera 8 9, 9 faferer ot aga o9 8r1| § qHeiar § & e @ gois d Afeha Wes
A1 98 BRI WA I 3f8H &, Sl d Ugal garan o Sl dierst fRrem § iR &R 2 9,
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S W IS ARt § S5 AR DI G918 Bl gl TWHR o1 0 a8 3 39! a9 |
AfSPhe TIHTA R el T § H FHIAT g b 3 arel fai # agd ¥R gaR 8 T
g1 39 f9d # s BRe, S ¢8d SR AR & oy AifaeT e TReror 1 Sl yraere
g T8 AR W, I8 984 I 91d | bl Bl Ugal I8 Goht o fb Il B B R 5
Paldl B, TR o9 o d &gl a1 © fF TSl B B BT dRAIN WIT ST & o 370
BIC B FH~ B | AT I8 T Uep ordiera iR man &l w2t ot ¥8i 93 8, a1l 4 o
Gera #AT St & AR UL HRAT AT g

ST IFH I MG, ITH TRG R T WH & g2 AW dTdd &, Md & ged W A
H M dTel € 3R AR & ged Al A a1l 81 §o S H Sl AN DI urgd 3R Sl AR
PIAT & U7 B, STH DY dToid B, I9H g TR T 90T B, IRGR BT 39 a1d
BT A TS e @ fy, TR, vadl |nn & foy, ofdil, fUss |t & fau off gd
T AT Y S99 W1 IGHT TSI, S9hT <A1 <A1 BT

ST & ddy H Sl WO Wgwdre oif 4 qqrn fh vefeE @t ufehar d aIs
drerer 7 8 Sy, gduad § 9 @ 9 SUS SR Hold gall BRal §, 99 kg ¥ dold
BT I8y, 1 S DIs gigell 7 8 UQ| JSHA Scd b § Jourel P § wI
WFR S BN AT B, H A S BT WA BRar g R W WER W TS THR B DA
BT ALY, TRl B {7 BTG BT AMfRY| R Ta 3R <@ A S S (M ATl &,
Id o W B9 $o AT IS, U BRE IR A ¢lgd B ANl @ g | AreE
TS|

8l ddb HiSHd UHIA BT FaTd 8, H g HAIShd Y9de I AT gl § AfSHA

DS H TSl |l SR & w0 H ger W gl H AU P YT AYD AHT UK BT g
3MST ARSPH Dictorel § REd & 9 W SN gl =l 21 § #31 Sft &1 faed o=ar g &
Red R gt <1 Bl & ERR Bl &R el RA™ U0R Ufedt s BHRA BT Ib! Yeb SIS oAl
TSI, A1 FE ARAI W Sl B §, SAPl IUfUeHe 8 W | I ARSH Dlcrorel
Ugel A UBR B Rived /A oAl P <rsw ARshd SEd /I ¥ 3R TR ORI 3R
HERTSE, H ARG S W1 Red 91 H Pl <red < RAweH &1 WA Rdl g dfdhe a1t
# Pof <rgd Riven <@ o1 g 1 7 fRen gt § 9 Rad @il g1 o9 # uedn o1 a9 g R
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I EIeR a8 91¢ A4 991 AR R ofd J| I9ah 918 J 3RUdTd oI | 3Rudrel 4
HA B 918 Al I B Ten U MAIR & T yaRIgy Uerd Al AT P B Add © S, it is
not the system which is important but it is the personal accountability which is
important. S a9g ¥ & 39 91 BT I S W@ g R Aife feneft ik der @ d
el BT @Ry | I UeM & [STHE Bidl 2l Jisidhd Afehd ASd dgd Usdid 8l ol
QRGP B g, S8 B g, HIfSArdon # ft BF sAw a9 gl ) R & forg
HICYUI UfEHel TYDbI B YGe= BT @12y Hifh, he has to keep pace with the

scenario of developing medical techniques and medical education.

STel T Seol Dietold &I |aTel 8, 39 < § dHNa" 80 I Scal dioral Aofl &,
HRBN Bieloll B G 98 HH &l # 731 Sft 4 A =an g b o arel w9y # e

PleTSl TRBRI HicTsl a1 | AT q3T Al DI ITIANT &, 59 Y Igd-9gd g=IdTa|
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£ IO 9 (WAGR) ¢ IUTHE WElSY, H AU WemH | WAl S | dHeAr A b sy
URAIR & AR S €1 9197 |1ed SHR DI U Wl o I A R I ©l TR Bl DI AR
B &, s AETHT Fol & MMeRY, IRT 3R S Sfiae W 9 T8 a1 U | 7ere T Fol
3USH W U bl o {6 S Wa AME PR <Al B, AU IH AfK, FAS DI HIY
BRI 3R S Yo ol Sl g HEIA o 7 DT AR AW UdeE B
qebTeld BT At

1911 H 1. TS TTRIel HON 7 I I F FHel o [F Fgwm d et ff aRkfRafa
H T DI ATAFIIDR AR SR T8 BT ARV TIDUA DHAIC HU A BT iR
HIAE BN | AT AT BT I1 & A7 <o @fad B, ST foy ugaee @t darfad, wmifed
Th FHT B A1eV| 1 ORE IET A18d SFASHR 1 YA I I[AERUT D AR !
5 TS Sl B ARY|  SAUESTE Sit SR SAIfSAT St S AR W 3T o1 - 197 'l AT I,
9ift BT WA, AaD! e gb WA IS B AT b, WM B A, qabt Rem gb A4,
RIS Fol B 3G | rfie off fF S o xS 8, U@ Hreret 3R HiE @,
3T IW YT Y| A g9 91 b1 O by IR fhar © 6 R woriifde afdd sk
RIS S, 39 Al & 3991 vfad 67 ATall § i Jd Ud: 81 TS| 39 oMY i W
fiar, i W™ A, SeR SR 9, SR SR &, T9 Y ¥ Bl W@aTell et & 1 a1 R I/W
S8 T | gfoTaf, WO R drel |, g9t el uar b U BIC AT 8IS DI AW D aR H
FIT qHS & 9N qA A1 Rt 21 ifed WIeT @1 a9 §91 Jed 2] Arh & dd S
DIAR 8, 9N I ST Dl A DX ¢l A1 DI Ub Ao e &l fo=t ok ghers
TET, S9 A9 AR Bkl & 99 290 $qAT B 21 & W 1 Hft HEeiR T8 B
ST AR T W & ST © FgWE # &M g Aifey, oy =@e R iR gaiferer @
a1 7w € IfT &y w9r & gy 3T BH B Al URIEISeE g, BiFdl g
3R FHAST & TRl BT NN AAMb TG SATY HINT BT 3T e 7 IRFY | fFgear 3R
feg B & U Y <@ | 57 URId Sfaex aREd! U 8, UV 3T # TS Sy
g, Uig Sfaex § IR IRedl U T iR AT ofEd & fonslt ) aRudret W Siae] T8 B §l

TSNS & 67 ATl & 415 SYYTIN AMUDRT MM @m & 7, g1 Hfi-3) orren
f6 =g, of-3feue ok di S/t fUeaR SNl oA s1sl fow & & &1 3 iR
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T 3T el feErch 27 WAt W wRis vud # WA Wi o e} 1 A Sft, afy ey fon
Aol Al @l Afedhdl Dl Wia B A=A <d 8 a1 A0 ATqH A8 ¢ b ggel 39 I
iy |1E <, ST S AYa <, MY FgE § diuvfed Riwew &l o] &, il w)
pigxfed & Aegq I TE BN, 37T AUIAT BT U DY H SHIF < &l & offhT 8l AT Dlg
BT AN &1 Bl 8l Ul ORI AfSHel bielsl 9 BRdled # el dd [ 8, TIRM
gidlee ST S8l TR 2907 BIdl &, Uh U § WRPR SH O <l § BAR By Al |
Fel fh TrRiend g @t ywean IR B, THHISTS @1 9o B fAr? Uy smeEd a,
31Tl i W 989 B W 2, AR frd Srare S A & & gfar S 5 ag ok fea
PR A TAT

T AT © [ Afehdl Biersl Wietd & oy srgam ¥ <1 srer o/ Y [RUfT 8, sy
et Tae o] R T8l TR T B° GIH DIC 3R 8T8 DI SR T8 Hal Bl
W A @iEe 2 fh Rushiem ok SFed & oy ofu @ &d? 89 oS JAwe] | Y A1
el 6 aR BRre W B UL @ forg of fu W € e g1 veel € fle g 81 ol ©l
AR-UTE BIS B QLS. & g of forg St 81 3 =Tell - g ¥ud 9 ofd g
31T R T8 YUl W Siepe ST ATed 87 MY T T8l 59 AN el DI ST AT
8 T B4 oHIae Al IUD Yo 8 g ¢l 71 89 I b AT gfar &1 R R HH
HA? FT g GOl BT B oIl Tal B Ghd 37 F WHR ARHA AR TR HAX
3Tl TR® A e Y

SiFex Sd g9y foredT & diife I8 Wisde alfl & 81 § g &1 Siig o) iarad
TR TR 3T YH T8 PR Ghd g 71 Fof AFT & g9 F SF e o) 87 T WD
S R R &1 AT 3R TS AeH FH B o & ol W FR A 99 Sfae] i forawr 4
PR I S qaH SATET e 2l

QU Weled, H dad Wise @ qd1 @1 Tl AAes AR W WA ot Il ©
TRBR AT H T T8l |
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18.00 hours

HON. DEPUTY SPEAKER: We will extend the time up to 7 o’clock.

PROF. SAUGATA ROY : Sir, we can extend the time of the House with the
condition that the Bill will not be passed today. It can be passed tomorrow.

HON. DEPUTY SPEAKER: At 7 o’clock we will see that.
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18.01 hours

MESSAGE FROM RAJYA SABHA
SECRETARY-GENERAL: Sir, I have to report the following message received
from the Secretary General of Rajya Sabha:-

‘I am directed to inform the Lok Sabha that the Rajya Sabha at

its sitting held on Tuesday, the 19" July, 2016 adopted the following
Motion regarding filling up of the casual vacancies in the Joint Committee
on the Enforcement of Security Interest and Recovery of Debts Laws and
Miscellaneous Provisions (Amendment) Bill, 2016:-

MOTION

“That this House concurs in the recommendation of the Lok Sabha
that the Rajya Sabha do appoint three Members to the Joint
Committee on Enforcement of Security Interest and Recovery of
Debts Laws and Miscellaneous Provisions (Amendment) Bill, 2016
in the vacancies caused by the retirement of Shri Satish Chandra
Misra, Shri Praful Patel and Shri K.C. Tyagi from the Rajya Sabha
and communicate to the Lok Sabha the names of the Members so
appointed by the Rajya Sabha to Joint Committee and resolves that
Shri Ramchandra Prasad Singh; Shri Satish Chandra Misra and Shri
Praful Patel be appointed to the said Joint Committee to fill the
vacancies.”.’
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18.02 hours

STATUTORY RESOLUTION RE: DISAPPROVAL OF INDIAN
MEDICAL COUNCIL (AMENDMENT) ORDINANCE, 2016

AND

THE INDIAN MEDICAL COUNCIL

(AMENDMENT) BILL, 2016
AND
STATUTORY RESOLUTION RE: DISAPPROVAL OF DENTISTS

(AMENDMENT) ORDINANCE, 2016

AND
THE DENTISTS (AMENDMENT) BILL, 2016 — Contd.

HON. DEPUTY SPEAKER: Shri Rajesh Ranjan, you can continue your speech
now, but please conclude soon.

3t ToreT I9F (WAYRT) ¢ JUIEHE HEIGd, Sf. Sward | I8l Hel A1 {6 A9 A1l deb S’
DI YO TR W 1 B AT 9T WMY| I8 agd HAeayol g1 59 UISe Bl i 377 TorRafarst
TE PR Thd Bl T TS BT b Siaed AT WR W SR B B, df 399 g9 JTH0T
TR BT S A &, 98 GEN SR 3MH Al dob Sigex &I Ugd deil 3R AR 'R W
Siae’i BT Sl JATE BT &, SAH HHT YT

IUTETE HEIGA, # I H MMUD "eww ¥ HA Sff 1 & f[dER @ RAfy 3 &R o
ST @Ted gl feeell @ @ A 60 Wie WG 48R W AW § SR 99D 919 SR U D
A BT gfrerd gl # M gedl aredl g fh o fIER # fhan v @ 8?7 # drRi §
TR Gie & ol I 8 IR T 61, w8 U7 fod, dfdd o w8 garl agf o #
IRITh I TGl 8, NId HRU HaR AT 9 & gl A9 I d8f Ueh Hhax IRUdTd
e & ol &8, dAfh $© T8l golll J MU Juldl, AUQRT AT [T H Vb @ @rer
®1 3MUE fa, ifdp po T8l gl

Helqy, g8l RN 98d WRE 8, SHlely # U el aredl § 1% AT & el ®R &
e #§ T A HH 9 PR, DR AR fHeN & g DI FARN FN, AFB AW B
faeet 71 M1 US iR smua! fice § TRy &) 31fdes orawer T &l US|

IYTET ARG, H MU 3 H UP a1d IS faTHar & &g 6 ¥ed # I el g,
AfpT I ST TH.ILSME. & dIRAT ©, U NoHIfdd Fael & ded 981 9od &l ol o1 & 918
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ff oM a8 IW TAT T B H YA IMUT B [ STB BISI-IRAl TG BN WA F,
safely @1 ST 81 A1RY| 31T SHa! S i T8l BRI & iR Fdl S TRl B
AIZYRIR B I8 &1 DI WISH < & 87 98 o I Meberdl § iR R ga.ALag. &1 da=is
9 ST 2l AR MY U AR B QAT o T, Al WY JME © fF ASidd & ddy H
BT AW g ded §, SAA YD Hel g & s8Rl gAfaw H wen Gl g b
IS AT DI 0 AT H Iqad AT TSI SR Ao AaeRl Dl ATDHI 3 AT
& forg g=rar 8rm, arfes TR, UL SR LAl & | ASihel &l e T80 R 9 |

HEIGY, $ol Ul @ A1 H AU 91 FH Bl gl
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#it geia dieren (RER) @ A IUIeel W8ied, § 9 A | 3701 WY R R D
Srgafer arean gl

AeIey, 4 33T At BINTA (3risice) [9d, 2016 W dla & fofly @sT gorl &l I8
Ud 9gd He@yul fid 21 & el UASsdl @) 91 dRd §, J8 I8 9gd "ew@yol & ST g,
Rifh $9D T8d IX o B IR Yeb HBIENE e D (g I DI & AT B JJAR
Ugel WRBR 7 ST &M &1 B fhar iR ot 39 et R 39 I & =4l 81 B Bl

HRIGY, e Sl ATl Sil I8 Hel Bd o 6 IThT qHY 9ga <ol o7| 99 e iR
fofere, <91 guad o fen ot off, dfw g9R fofy I8 guiv &1 a1d &, Fife g9 w9y
v 2 5 Stet R wmer tr R ok fufee W wd &, ST waer st e ofik
frferear fer Bl

ARGy, 3Tl AR 8H TAAEIGH @I U dic &t a1d X, @1 39 aR § g3 ¥ g4 drem
arel gaITAl S W 98 3! aRE W Fardl b 8-10 g BUY Al AP B 8 R 3HD FW
FISHC Bl 3N TA.R.ATS. DI § HRISI BIT BT SHIM off St 2l 3R THS P Fie Bt
A PN, A ST A 2 BIS JIY AP DI ST off AR 21 g 99 yw RRufq g @ oo
AT 5 T TRIT Al 307 Fedi BT DY Asiha dl el & qrgn? Sex[uasil wedl @
% 1000 SfFll W U Sfaex ST BT AT, WA 89N ARPR Bl © b AT gR
S H 1,681 AN & HIR TSP Siaey 2

Ta.HLAE. ¥ 99 gul o 2 6 Staedl @t Sudfe fha & @ wer o © fF 893
SN IR U S} 81 94 YN iRl Bl U IR oId 8| Y SRl Bl g IAVReR &k
DR, Mfp Sfd FaR fe@M &l a1 3Tl & 1 YN Sfae”i Dl AU W SIS ol 8

TR <9 H AR@Ha Hefid iR St HISRAA &1 R SN 87 Pictold § e Tie
HE T A TARARE WRARE S| R Ud Weled RS & U I8 iRt B a1
I8 < ¥ AT Irdlchc &I Sl &M BAR < # g M) &1 81 A1fdy, o a8 &
THAIRTE B AT AT B WEH Ugel WRBR Pl BT ol TS fF F 1 B8R U Weled)
RS BT TRE HM BN I e 3rded H vl Spr Ha a7 dAHel H BIhd BRI Bl
BHH HA?
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Ueq H I Yo b1 e 9IS §l AT Sd gH gRATIT B A% <@d & I BRI IS Bl
afe WALgEs. § HHIT T8 B Dl 3] BRI &1 Afd AAga.s. 4 HHle T8
PR FHAT gl IR I8 Todd Ui 4743 W}l A1 §1. 7.3, e W q9107| R 89 e &
I 07 9re¥ BI AT < 6 a8 WAL TH.E. ¥ FHAlle IR U7 Fa9 U8 AR Pl I8
HHAT o TS fh R R <@ A A9 H ARSHA TH & {7 g BT Foldd, B
PISCRAT, BT g, DA DHRPAT YD (AU H T AT H ol UIQIH? R AT I

2017-18 ¥ oY &x faa1 @1 I8 AMHR gl d1fey 6 19 b1 Fea, A o1 g, S

3T WD ¥pel H e digd § UG %6l &, 87 IUd S} a1 Pl UBR BT BT B
PR E Bl

S TRW IR BH (] SlFer B Wd oW Al AT 40 ¥ 50 G BT AR @l
Bl Bl 39 BH a1 S Gl 8, offdh a1 &7 Y7 3R 89 Ta-HC SRICyI &
qrd BY A1 QU H 422 AfSHA DI €, 200 BN € AR 222 YIgde Blciorsl 8

T 980 9@ @ W1 Fel TS @ ? fF T 7 dad 16 wide, Mg § daa Q@
RYc, ded 3fear 9 31 txe 3R ISy SfedT # 46 TRiC AfSdpd Pl 2l fIgR SN Iy
H W B ATH 8.5 TR AEME! B, Tdfh 2.56 WA AfShal Aleq g1 IR Tl H U Bl
16.50 TR e ¢ wafh 8.2 Twic Afk@ma die €l g8 <9 # I® Hur doid 87
ERATIT Y@ BT q1d N A1 DHadl Uid AT B: ASH Dloiol ol B0 DY US¥ B 3R Siaes] o
STAS T8 TRE A ST Pl B Ghd §, Sd(P AR d1d H iR T8l 2l I8 g Afsda
hielol 9T ATEd 8, AN S3pIRCHR WATsS HR Adhd o, 98l ARPR B TAARI Ao &t
AR 8, ARSHd ISR BT TN 8 8 DY Q¥ & Jal Bl YT DD oFl DI Al
SAR FHA? 99 A W fid It 98% ofY, g are &1 Al e on, & #341 S 4 omiE
fpar o 6 59 Re g Ao A, TA.ga.dl A SaEe BEA ol YIS Aoid WIuiel 3
o, S W A W AN AW H, DAl giE el dfcp dorrdr A1 R &R gewr @ Wi

[aY

I 3% g, TR DRHeH IAD

DI TIPS T® Ic # SAEE YOI o =1y | arderfafad
HRBR DI 3T Al el § Y DHRAT ATy | W & W 89 I8 YRR PN b we & qed ol
RC Pictord # IRFAT T ARA 8, U # S oIy dIeT T Bl 3R WHR & U
R T8 € 98 N9 e B AeFHA Wies § g IR W Rien Wrarse & aR ), a1 S




19.07.2016 203

TS-gs Golufd € ST oSl 39 <9 H dr@l-dRrel 0T HHNM 8, ST W S FeIdh] 39 9 A
AfShe BRATAES & gHIagoeH 4, 98 U BAN TR &l UYHIE § g4 Slefl TS, 9
AR .83 39 S H HHAE BT 3FR YT &l T a1 31U 1 dTed A # w5
e & B g, 3w BRI D g, Sl HEI-HE Wpod H U ©, Hddl A gl 3MUDh] SR
g gY o | TR e 1 qed1 Bl i & BRI Ihel A JMHR TA.5.8.81. S Aishd
TS 1 ek el R qr |

# TS AT B §Y ATIHT R ABR BT AR Jebhe el gl

gqig|



19.07.2016 204

SHRIMATI SUPRIYA SULE (BARAMATI): Thank you, Sir. I stand here on
behalf of my party to speak on the Indian Medical Council (Amendment)
Ordinance. The hon. Health Minister in his tenure has made a lot of very good
interventions starting from immunization programmes to making sure that the
public health reaches the common man. But I think the biggest challenge is this. I
represent those thousands of parents, especially the State where I come from, who
were completely devastated. It is because, today an average Indian aspires,
dreams big for himself but he misses out; he wants to live through his children. It
is time and ages of aspirational India. I think that is the hope these parents came
from whether it is an IIT, whether it is an [IM or all the competitive exams. All
these parents aspire to send their children, to give them a better quality of life and
a better quality of opportunity through education. I think the NEET exam came as
a shock to most of the parents. That is when we had agitations in our State. We
reached out to the Higher Secondary Education Minister in Maharashtra who
reached out to you in turn. We had some relief by pushing this exam ahead.

If you look at the entire picture, do we really need this exam? I quote even
from what the Chair said as to what is the logic behind taking it. We are not
against it at all. T am completely agreeable with you if you can have one common
exam. But the impression that the parents get and the teachers get, the perception
about this exam is that it is very pro-urban and it is very pro-CBSE exams because
the curriculums are completely different.

In our State, we have three boards. We have the ICSE Board, the CBSE
Board and the State Board. About 90 per cent students in our State go to the State
Board. About 5 to 6 per cent go to the ICSE Board. Now, yes, CBSE is growing,
but it is mostly used by professionals or people whose jobs constantly make them
move. They have the Kendriya Vidyalayas as an option but it is very hard to get a
seat today. So, given this background, what do you really have in mind? I think,
most of my seniors have talked about it earlier. My colleague Dr. Dastidar

extensively talked about all the issues. She herself is a doctor and her two sons are
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also doctors. I know what difficulty she has gone through to put her children
through this education all the way because two of her boys today study in my State
in a private college. So, as a parent the difficulties that she has seen, I have seen
very closely. The cost of making your son or your daughter a doctor today is
about Rs. 15 lakh which is impossible for an average parent. What Dushyant said
is absolutely true. If he goes to a private college, you have to book the seats at
least two years ahead. I remember Kakoli was running around like a headless
chicken for over two years to make sure her sons get the right marks, get the right
coaching and make sure they get into a right college to do their masters degrees.
So this is the whole disparity of having a good doctor. About today’s doctors, like
everybody else, the sense of the entire House is that it is no more a noble cause. A
doctor and a lawyer in the good old days were the thinkers of a village or a city.
They were not businessmen. Today, unfortunately, being a doctor has lost its
sheen because clinical diagnosis no more matters in this country. Even the
previous Government or this Government will have wonderful machines even put
in the rural India. But what is the outcome? Do we have the technicians for it?
Most of our constituencies have all these facilities. We have the facilities but we
do not have the manpower for it. So, whether it is the chicken or the eggs; what
are we really going to address? So, this NEET exam is a wonderful intervention.
But I would really appreciate if you consult the States because it is a concurrent
subject. It is not something that nobody has said before. Given this background,
if we really want more doctors, are you willing to take away or provide seats for
every child from the private education? I mean private education in this entire
debate has been looked at very badly. But today, whether we like it or not, all the
children of most of the people, who sit here, go to private schools. We are not
sending our children to Zilla Parishads and Government schools because the faith,

that is, in basic education, for primary education, unfortunately, in this country, we
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believe, private school is a better school. So, how are you going to look at this
disparity? I am not promoting any private college. But today there are a lot very,
very good colleges. I mean if you talk about the college in Vellore, that was the
first private college started when there was even no medical intervention and
Vellore Medical college, which is a private college is a very, very good college.

The Manipal college is a very good college.

One of our colleagues in Rajya Sabha runs a wonderful college. Even in
Belgaum, as a matter of fact, an elected member, who is part of your team, runs a
wonderful college with very minimal capitation. But how do we cover both? I
mean why cannot we have an open discussion on how their costs can come down?
So, you have some way of monitoring that. Or how do the Government seats
come? Today, I know people, who had 99 per cent, cannot get into KEM medical
college in Mumbai. I mean besides 99 per cent, there is only one mark that you
have lost. So, how are we going to address this issue? I think it is not only about
the entrance exam. What I think is for the hon. Health Minister is looking for a
larger solution of finding good doctors. Go back to the old school of thought
where we all had family doctors. There is no concept of family doctors. Even if |
want to answer, I cannot get a family doctor in this country any more. Even
MBBS doctors are not trusted. And by the time, these people get masters, imagine
their age. I mean looking at Kakoli’s children, till they are 29, they are not even
settled. While if you do a business management programme today, the boys,
working on Wall Street or with any foreign degree, by 24, are earning and even
buying apartments for themselves. So, it is a very difficult and a high cost job.
So, I urge this Government to address this issue of how we can have more doctors.
The entrance exam is not the only challenge ahead of you. It is to make sure that
how we can bring this disparity between private and Government. It has to be

done together.
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We support it but I still urge you to please have faith in the States. The
State Boards cannot cope with CBSE and no rural child today will be able to
become a doctor in this country if this goes on. So, please do rethink about what
you are doing. We are with you. Everything must go on merit but every child

deserves an opportunity.
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SHRI E.T. MOHAMMAD BASHEER (PONNANI): Thank you Chairman for
giving me this opportunity.

Sir, of course, this piece of legislation will have a positive impact with
regard to admission in the medical colleges. There are many welcome suggestions
in this Bill. There are many more things. During this debate, my learned friends
were giving very effective suggestions.

As far as our country is concerned, perhaps our country may be having the
highest number of medical colleges. We produce 50,000 doctors in a year. As far
as our country is concerned, the most important issue is pertaining to the quality
education.

We are the policy makers. Physicians and those who teach physicians must
open their eyes to the opportunities, realities and responsibilities.

I am of the firm opinion that a major surgery is required for the
restructuring of the entire medical education system in our country. I hope that the
Minister, who is having a vision and determination, will come with a
comprehensive legislation at a later stage. The first stage is that of admission.
Okay we have started the move. That is the foundation. The very foundation of
the medical education depends upon the quality. Of course, this is a welcome step
in this.

My second important point is this. Most of my friends who are participating
in this discussion were saying about corruption and that kind of things. How to
curb corruption in this field? .

The hon. Chair was also saying about the role of the Government with
regard to AICTE and UGC. The Government is having a control. ~ As far as
MCI is concerned, they are living in an island of their own. They believe in that.
Nobody can question them. In this respect, I would like to say that our Standing
Committee have made a very strong recommendation. With regard to corruption,

they say,
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“The Committee observe issues related to corruption in the MCI... Further,
it is noted that autonomy should be balanced with accountability as MCI is
funded by the Government. Therefore, it should enforce accountability on

MCI. The Ministry should take measures to amend the present statute or

enact a new legislation which allows the Government to intervene in the

matters of corruption.”

Sir, this is a democratically elected Government. The hon. Minister is the
Head of the Department. He is answerable to this House and he is answerable to
the tax payers of this country. If the MCI believes that nobody can question them,
it is to be corrected. So, either we should go for an amendment or go for a new
legislation.

Coming to the vision document of the MCI and all these things, it is high
time to examine how far they have implemented all these kinds of things. With
regard to qualification of the doctors and such things, my learned friends were
saying about that. I do not want to repeat it. Not only on the allopathy side, but this
WHO Report also says about the total percentage of doctors in various sectors. In
allopathy, it is only 42.7 per cent; in Ayurvedic, it is 60.1 per cent; in
Homeopathy, it is 41.8; in Unani it is 45.8 per cent; and on the dental side, it is
42.3 per cent. It is an alarming situation.

We have to ensure that we produce only qualified doctors. We have to
identify the fake kind of doctors. I urge upon the Government to take very, very
effective action to eliminate this kind of fake doctors from this field.

HON. DEPUTY SPEAKER: Please wind up.
SHRI E.T. MOHAMMAD BASHEER : Yes, Sir, I am concluding.

My next point is that there is a necessity for a comprehensive legislation
regulating the private institutions. My learned friends were saying about various
judgements of the Supreme Court, namely, the T.M.A. Pai Foundation case,
Unnikrishnan case, the Islamic Academic case and all those cases. What is the
final result? Now the private institutions, without reservation and without any kind

of things, are administered according to their will and pleasure. So, I urge upon the
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Government to come forward to have a comprehensive legislation for regularizing
the private colleges, especially, self-financing colleges.

Similarly, towards the end, I wish to say one more point with regard to
medical ethics. We are all proud of our medical ethics. Laws are there.
Regulations are there. Unfortunately, nobody is caring about that. These kinds of
ethics are not adhered to. I humbly appeal to the hon. Minister to take an initiative
in that respect also. It should not remain in dead letters. We have to take effective
action to ensure that the medical ethics are adhered to.

Sir, with these few words, I once again support the Bill, and conclude.

Thank you very much.
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DR. ANBUMANI RAMADOSS (DHARMAPURI): Thank you, Sir, for letting
me speak on the Indian Medical Council (Amendment) Bill, 2016 and the Indian
Dental Council (Amendment) Bill, 2016.

Sir, I feel that the NEET entrance exam is against social justice, social
equity, rural students, against State autonomy, vernacular issues as well as
minority institutions. I mostly speak for the Government colleges and I believe
that this amendment is only for one year, that is, this year. From next year
onwards, both the Government and the private medical colleges will fall under the
NEET category.

Coming back to NEET there are some issues which the hon. Minister has to
address urgently and immediately. For example, Tamil Nadu had an entrance
exam since 1984 till 2006. In 2006, all the parties got together and said that ‘we
do not need an entrance exam’. Then, we had an Act passed in Tamil Nadu to do
away with the entrance exam. When there was entrance exam in Tamil Nadu,
about 15 per cent of the rural students got admission to MBBS in medicine. Since
the time we did away with the entrance exam in Tamil Nadu in 2006, 65 per cent
of the students, who got admission to MBBS, were from the rural areas.

So, this NEET is definitely against social equity and against rural students.
For an entrance exam, students need coaching centres and coaching centres are all
located in the urban areas. To get into a coaching centre, a student has to pay
between five to seven lakh rupees. A rural student definitely cannot have so much
money to do it. So, this is definitely a gross injustice to the rural students.
Definitely, the Government has to oppose tooth and nail for the government
colleges even for next year onwards as well. This is something which is a very
contentious issue.

Sir, we definitely need a lot more doctors and a lot more institutions have to
come up and their quality has to be regulated. Certainly, there are issues about
private colleges charging exorbitant fees or capitation fees. Some colleges charge

even one crore rupees for MBBS. Some colleges charge even three crore rupees or
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four crore rupees for a post-graduate course. Then, there are issues about
government colleges, like in the State of Tamil Nadu. A State’s autonomy is
usurped here.

The State of Tamil Nadu does a lot of investment into health sector. In
having an all India entrance exam, one main issue is : Why do we need an
entrance exam? The student for one whole year slogs it out for XII board exams.
He slogs it out day and night. This includes his parents also. Then, after one
whole year of slogging it out, he writes an exam. Is that not enough? Why do you
need one more exam? Why do you torture students with one more exam? Why
can you not have admission based on marks obtained in XII Board exam?

There is also disparity in the syllabus. We have huge disparities in our
country about the syllabuses. In Tamil Nadu, we have ICSE Board, CBSE,
Oriental, Matriculation, Anglo-Indian, State Board or the Uniform Syllabus Board.
Comparing the Uniform Syllabus Board or the State Board to CBSE, you cannot
ever reach the standard of that Board. You imagine a student who has studied with
a Uniform Syllabus Board and competing for an entrance exam based on CBSE
syllabus, it is definitely not possible at all. Absolutely, it is against natural justice,
against social justice and against social equity.

It is also against the State’s autonomy. In fact, most of the States are
opposing it. The Government should also go and take it up with the Supreme
Court and oppose it tooth and nail for the government colleges. I would like to
give an example of minority institutions. We have Christian Medical College,
Vellore. They are doing a yeoman service to the society. There are going to be
issues about that also. There are issues relating to reservation also. In Tamil Nadu,
we have 69 per cent reservation. So, [ would like the Minister to clarify it.

This year, it is okay, but next year onwards, when the government
institutions will again be coming under the NEET, we will be having huge

problems.
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Sir, through you, I would request the Government to take these contentious
issues into consideration and do away with the NEET exam for government
colleges. The Government should do this not only for this year but subsequent
years as well so that parity is restored and social justice is restored.

Thank you.

HON. DEPUTY SPEAKER: This is what most of the Members are feeling. The
sense of the House is like that. Now, you have to think how you are going to
proceed.

Most of the Members, like you, are raising this issue. Hon. Minister already
knows very well the feeling of the House.

Dr. Heena Vijaykumar Gavit.
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DR. HEENA VIJAYKUMAR GAVIT (NANDURBAR): Sir, I rise to support the
Medical Council of India (Amendment) Bill, 2016 and the Dentists (Amendment)
Bill, 2016.

I would like to thank the hon. Minister for bringing the Ordinance at an
appropriate time. It has safeguarded the interest and dreams of the students. It has
also given a big relief to the parents who had made sacrifices to educate their
children.

This Bill is in accordance with our Prime Minister Modiji’s vision of sabka
sath sabka vikas wherein States have been exempted for this year for admissions
in the government medical and dental colleges. The students all over the country,
their parents and the teachers have been eagerly waiting for this landmark Bill
which will bring transparency in the selection process and admissions to the
medical and dental colleges. The NDA Government is the first Government in the
country since Independence that has taken this big step and brought a remarkable
change in the medical education policy in the country.

Today, when the students excel in a private medical college entrance
examination, unfortunately, they are not guaranteed admission in that college
because of high capitation fees. The Parliamentary Standing Committee for Health
and Family Welfare in its 92™ Report has mentioned that a majority of seats in the
private medical and dental colleges have a capitation fees ranging from Rs. 25
lakh to Rs. 50 lakh or even more than that and it is in this context that a common
entrance test will not only help in merit-based admissions, but will also prevent the
exploitation of students that happens in the name of admissions in private medical
colleges.

I would like to appreciate my Government’s efforts to take on board the
view points of different State Governments and the concerns of the Members of
Parliament cutting across party lines such as my colleagues Dr. Ghosh, Shri

Rajeev Satav to promulgate an Ordinance on 24™ May exempting the States from
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the ambit of NEET for this year. This Bill also introduces an amendment
providing the MCI and the Dental Council of India to conduct exams in regional
languages, which was one of the concerns raised by many of the State
Governments that the entrance should be conducted in regional languages. I
completely agree that the under-graduate entrance should be in the regional
languages, but I would like to suggest that the PG entrances should be only in
English because the entire medical and dental courses all over the country are in
English. So, it is not justifiable to conduct a PG entrance exam in a regional
language. This is one of my suggestions to the hon. Minister.

The efforts of the Government are extremely welcome and I can feel that
“URT 9T 95 @ g, S 98 @ 217 As a doctor and citizen of this country, I would
like to make certain suggestions based on my experience to ensure social justice
and also successful implementation of this programme. Common entrance test is a
welcome step, but common syllabus should be declared as soon as possible
because the syllabus, which is mentioned for NEET, is the 11"M and 12" CBSE
syllabus. This is a two-year academic syllabus and I do not know how a student
will be able to study a two-year academic syllabus in just 8-9 months. I am sure
that today when the Bill gets passed, the syllabus -- at the earliest, if we consider it
-- is going to be declared in the next one month. So, there is time from August till
May when the NEET exam will be conducted. I think that this is one area where
the Government should think about it.

Again, since I come from the State of Maharashtra, I would also like to
mention about how there is a difference between a State Board and a CBSE Board.
The 7™ standard CBSE syllabus is equal to the 9" standard State Board syllabus.
So, anyways, two years the State Board students are disadvantaged. So, when it
comes to 11" and 12" standard CBSE Board syllabus, it means that a student from
a State Board will have to study three years behind, that is, Sth, 9" and 10" CBSE
plus 11" and 12™ CBSE. This is going to be a very big thing for a student to study

five years syllabus in just 6-8 months. So, I think that this is one area where while
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finalising the syllabus for NEET examination the State Board as well as CBSE
Board should be considered and the syllabus finalised.

Also, 1 would like to mention that if we see the 10™ standard science and
technology textbook, it is around 200 pages, that is, the Physics, Chemistry and
Biology. If we see in the next three months when the student takes admission in
11" standard, it is almost four times more, that is, the entire syllabus is four times
more of what he has studied in 10™ standard. Now, I fail to understand that in three
months how a student’s skill is going to increase four times more. So, this is again
one area where I think that while finalising the syllabus for medical entrance or
any examination for that matter, the syllabus should be re-formed, re-evaluated
and a new syllabus should be introduced.

NEET, for example, covers 11" and 12" CBSE portion while the State
Board covers the 12" standard State Board. So, again, there is a discrepancy in the
syllabus of the State as well as of the CBSE. So, I think that these are the areas
where the hon. Minister must take a keen interest into and consider the students
because this is a matter of their future. A student thinks of becoming a doctor
right from the time he is a kid. For almost eight to ten years of his life, he dreams
of becoming a doctor and when the time comes for him to actually give this
entrance exam and take admission, these are all the difficulties that he has to face.

Again, being a medical student and also as a Member of Parliament
representing a tribal constituency, I wish to highlight one very important issue,
which comes up. In the private medical colleges where there are Scheduled Caste
and Scheduled Tribe students, their scholarships are not being given to the college
on time and as a result, the private medical colleges trouble the students and harass
the students. They do not give them their hall-tickets, and this kind of exploitation
is done. So, I would request the hon. Minister to ensure that such issues do
not take place since the private medical colleges are now going to be under the

ambit of NEET.
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A poor student, who is meritorious and taking admission in a private
medical college, is not in a condition to pay the fees. I would request the hon.
Minister that some provision for educational loans should be made for these
meritorious and deserving students who, unfortunately, are not in a position to pay
the fees. When a student goes to a private medical college to take admission, he is
asked to pay the fees right on day one when he goes to that college. If a student is
not able to pay the fees, he will be deprived of the medical education, despite
being one of the meritorious students.

These are the areas where the hon. Minister should look into with serious
concern.

The data shows that we are falling short of 7,50,000 doctors in our country.
I would also like to mention a fact that today the doctor-patient ratio in the country
is 0.7 per 1,000 patients, whereas, in China, it is 1.4. So, with NEET, is the
Government also planning to increase the number of seats or opening of new
medical colleges so that this deficiency of 7,50,000 doctors could be met?

To keep a check on the scams which happen during the admission of
medical fraternity, I would like to know whether the Government is also planning
to scan the answer-sheets and do the paper-checking under strict, highly intelligent
and integrated people’s team. Also, I would like to suggest that precaution should
be taken while doing paper-checking. It should be done under CCTV surveillance
and this surveillance should be done with clarity.

Lastly, while setting a paper, the books which are referred to are mostly
private publications. So, a student is not aware of which book he should read. 1
would like to suggest to the hon. Minister that a Central Board should make a
standard text-book which should be referred to while setting a question-paper, and

the student will refer to that text-book, which will, in a true sense, give justice
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because in the medical entrance exams, there are different values and they differ
with different publications. So, when a question-paper comes to a student, he is
unable to understand which value he should mark. Since there is a negative
marking system, I hope the hon. Minister will consider all these suggestions. With

these words, I support the Bill. Thank you.
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DR. K. KAMARAJ (KALLAKURICHI): Sir, I wish to express my sincere thanks
and indebtedness to our beloved leader, hon. Chief Minister Puratchi Thalaivi
Amma, for giving me an opportunity to speak in this House on this important Bill,
the Indian Medical Council (Amendment) Bill and the Dentists (Amendment) Bill,
2016.

Our beloved leader, Puratchi Thalaivi Amma, has guided our Party, All
India Anna Dravida Munnetra Kazhagam, to register a historic victory after 32
years. Contesting in 234 seats under our own Party symbol and registering a
victory in 134 seats has created a history after 32 years. Our leader has become the
Chief Minister of Tamil Nadu for a record sixth time. This is due to the
overwhelming support and affection shown by the people of Tamil Nadu for the
socio-economic policies of our Party leader, hon. Puratchi Thalaivi Amma.

Sir, why has this Bill come before us? In India, there are around 400
medical colleges. In earlier years, only a few Government Medical Colleges were
there. But due to demand for more medical doctors, the Medical Council of India
has given permission to many medical colleges. With this, many private medical
colleges have come for admitting students to MBBS and Dental courses. These
private medical colleges spend a lot of money in creating infrastructure and
corruption becomes an issue. So, many people approached the Court to prevent
corruption. First of all, in the year 2010, the MCI brought in a regulation saying
that there would be a common entrance examination all over India who are
appearing either for the private colleges or the Government colleges and also for
the minority institution. But the Tamil Nadu Government and a few other State
Governments and the private medical colleges approached the Supreme Court
against the National Eligibility-cum-Entrance Examination. The judgment was
delivered by the Supreme Court by a three-Judge Bench. In that Bench, majority
of the Judges struck down the National Eligibility Entrance Examination. They

said:
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“...holding that NEET would deprive the States, State-run

universities and medical colleges, including those enjoying the

constitutional protection, of their right to admit students to MBBS,

BDS and postgraduate courses as per their own procedures, beliefs

and dispensations. In our view, the role attributed to, and the powers

conferred on, the MCI and the DCI under the Indian Medical

Council Act, 1956, and the Dentists Act, 1948, do not contemplate

anything different, and are restricted to laying down standards which

are uniformly applicable to all medical colleges and institutions to

ensure the excellence of medical education.”
That was the view of a majority of the Judges. One Judge who dissented said that
he dissented to rein in corruption in the medical admission. In the same judgment,
a majority of the judges said that conducting an examination is not under the
purview of the Medical Council of India. For this, the MCI and the Central
Government filed a review petition in the Supreme Court. That judgment was
delivered in April this year. This judgment was given by a five-Judge Bench
headed by the same dissenting Judge who already had given an opinion on this
case. This Bench, without hearing the full case, recalled their earlier order. That
has resulted in this National Eligibility-cum-Entrance Test. Against this NEET,
some of the students and some of the private institutions went to the Court. Again
the same Judge was sitting in the three-Judge Bench. He gave a ruling that this
Government and the MCI should conduct the NEET along with the CBSE for this
year. That is the reason that this Government has brought this Bill. But the
judgment given by the three-Judge Bench was a hasty decision. It has not taken
into account the factors involved in this case. Even the MCI opposed the
participation of the Tamil Nadu Government in this case. They fought against this.
The MCI and the Central Government want to impose the NEET. They are citing
the judgment and are trying to bring in the NEET. That is the reason why this case
has come up.

The judge who gave the judgement did not consider the fact that there are

many languages spoken in the country and many students study in many
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languages. The judgement said that English and Hindi can be the only languages
in which candidates can write the examination. It does not take into consideration
other students who study in their own regional languages.

The syllabus for the examination is mostly based on the CBSE syllabus
even though they say that they get subjects from the State Boards also. It is
unfortunate that 30 per cent of the subjects do not overlap in the examination. The
content of State syllabus is also different. So, the State students appearing for the
entrance examination may not be able to compete with the students who have
studied in the CBSE system. Also, students from rural areas who appear in the
entrance examination will not have the same standards as the other students.
Without going into all these matters, the judges have imposed the National
Eligibility Cum Entrance Examination on the students.

Consequent upon the protests from State Governments and many private
colleges, the Central Government has brought in this legislation to allow the State
Governments to conduct their admissions under their own policies for their own
seats and the private seats. If the States want to conduct the entrance examinations,
they can do so. Even then they have given two entrance examinations. How do
you use these marks to take the students in? They said that the policy of
normalisation should be used. What is the procedure to do normalisation to take in
the students based on this examination? This is the reason they brought in this
case.

I am a medical doctor from Tamil Nadu. I am from the batch of 1984. I got
a seat based on the qualification in the entrance examination along with an
interview. Our hon. leader, the then Chief Minister, Puratchi Thalaivar MGR,
brought the entrance examination in order to prevent use of personal influence in
the interviews. That examination went well till 2004. After protests from the
general public that most of the students who got MBBS seats are mainly from the
urban areas and students from rural areas are being deprived of medical seats

because they are not able to compete with students from urban areas, the
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Government brought in the Tamil Nadu Admission in Professional Educational
Institutions Act, 2006. Subsequently this Act was contested by students but upheld
by the High Court and the Supreme Court. Now this regulation by the MCI
overrules the Act which is enacted by the State Government and the President has
given his assent to this order. This is one point.

Why do we want to conduct this examination? The purpose is to ensure that
students from rural areas and economically weaker background also get admission
into medical courses. That is why the Tamil Nadu Government is admitting
students based on Plus-2 marks. In respect of postgraduate examination this
judgment says that 50 per cent of the seats be reserved for the Central Pool and the
other 50 per cent seats for the State Pool. I just want to make a point in this regard.
In Tamil Nadu, all the super specialty seats are reserved only for students who
studied from the State. We create medical colleges, we create medical
infrastructure, and we want people to work in our medical colleges and hospitals.
According to that we design and we act. What this Act says now is that from
December 2016 there would be a common entrance examination for postgraduate
medical courses and 50 per cent of the seats have to be reserved for students from
other States. Why should we give seats to the students of other States? When our
students study in our colleges, they will go and work in the rural areas, district
hospitals and taluka hospitals. How can the students from other States come and
study in our colleges and work in our hospitals? That is why the Tamil Nadu
Government has protested against this Act.

This Union Government and the Medical Council of India want to impose a
national entrance examination on students. It is very unconstitutional, anti-poor
and anti-minority. I want to remind the House that after this Government has
come to power, they want to impose Hindi, they want to impose Sanskrit and they
want to deprive the States of their rights. They want to take away whatever rights
have been given by the Constitution. So, we strongly oppose the national entrance

examination. We also request the Government that till the main judgement comes,
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we must continue to have the same procedure. We want the Central Government
to discuss it with the States so that our State will have our own system of

admission. With this, I conclude.
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DR. RATNA DE (NAG) (HOOGHLY): The Dentists (Amendment) Bill 2016 has
been brought before the august House to replace an Ordinance promulgated by the
Government on 24" May, 2016 to amend the Dentists Act of 1948. Its primary
purpose is to introduce a uniform entrance examination for all dental colleges for
undergraduate and postgraduate degrees. With one stroke of power, the Supreme
Court has taken away the rights of the States to hold the undergraduate medical
examination for admission to MBBS and BDS courses.

The candidates at the State level would be affected from the NEET. There
was a reason and logic behind such plea as the NEET is in accordance with the
CBSE syllabus and the students from the State Boards will be at a disadvantage.
Is it not a genuine concern of the State towards its own people? As the House is
aware, the Dentists Act provides for the constitution of the Dental Council of India
to regulate permission to start colleges, courses or increase the number of seats,
registration of dentists and standards of professional conduct of dentists etc. If we
go by the existing situation of dentists in our country, it seems the Dental Council
of India has failed miserably in performing its primary functions.

There is acute unemployment of dentists. New dental graduates are going
jobless. In India, we have 309 dental colleges which give us about 36,000 dentists
every year. This figure is much higher. In 2010, there were 30,517 dentists
whereas in 1970, we would get to see only 8,000 dental students graduate
annually. Dental Council of India should have taken note of growing clash
between demand and supply and accordingly adjusted the situation of the
availability of dentists in the country. New dental graduates have a very low
prospect of a job.

HON. DEPUTY SPEAKER: Now it is seven of the clock. There are still four
Members left to speak. Afterwards, the Minister wants to pass the Bill.
THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): Hon. Deputy
Speaker, I request you to extend the House till the passing of Bill today.
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19.00 hours

SHRI MALLIKARJUN KHARGE (GULBARGA): My request is this. Many
Members of Parliament have spoken in favour of this Act and they are all keen to
hear the Minister very patiently. ... (Interruptions) If any queries are there, or any
other questions are there, they can also ask them. Therefore, my request is that you
may extend the time of the House only to the extent of five Members whose
names are there. ... (Interruptions) Let him come with all preparations tomorrow.
We will listen to him. ... (Interruptions) 391 =81 aa & gl We are co-operating
but why do you want to spoil this atmosphere? Shri Nadda can reply tomorrow. ...
(Interruptions) You should remember that two Bills are combined together. We
are discussing them together — one is the Dentists (Amendment) Bill and the other
is the Indian Medical Council (Amendment) Bill. Therefore, you should be
considerate towards us also. ... (Interruptions) All the Members are of the same
view. Therefore, you take the views of this side and reply tomorrow. ...
(Interruptions)

PROF. SAUGATA ROY (DUM DUM): We echo the view of Shri Kharge. Let the
reply be tomorrow. That will be a proper reply. ... (Interruptions) 3+ 8T @l &
T 81 gt weaqel A Bl

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): I will not take much time. I can reply as you decide. ...
(Interruptions)

PROF. SAUGATA ROY: We know your capacity! But you can keep it tomorrow.
... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA): Sir, it is seven
o’clock. If we take another half-an-hour’s time, it will be concluded and two

legislations will be passed. ... (Interruptions)
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SHRI ANANTHKUMAR: Shri Kharge has to appreciate that a large number of
Members are present and everybody is supporting the Bills. The entire House is
supporting the Bills. ... (Interruptions) Our hon. Minister Shri Nadda is ever ready
to reply. Therefore, when such a conducive atmosphere is there, I request Shri
Kharge to consider and co-operate. ... (Interruptions)
SHRI MALLIKARJUN KHARGE : Do not make a prestige issue. We are ready to
hear him tomorrow. We want the reply tomorrow. ... (Interruptions) You go
ahead with those five Members and the discussion can conclude today. This is a
reasonable demand. ... (Interruptions)
PROF. SAUGATA ROY : Itis very late. ... (Interruptions)
SHRI MALLIKARJUN KHARGE : Why are you taxing us? You are taxing the
people who are sitting here. ... (Interruptions)
PROF. SAUGATA ROY : What is the hurry? The Session has started only
yesterday. ... (Interruptions)
DR. RATNA DE (NAG) : Saugatada, let me finish. ... (Interruptions)
SHRI S.S. AHLUWALIA: I can withdraw my Members. There is no problem. ...
(Interruptions)
HON. DEPUTY SPEAKER: As far as the Ruling Party is concerned, I am not
having any Member in the list.

... (Interruptions)
SHRI S.S. AHLUWALIA: They are there. ... (Interruptions)
HON. DEPUTY SPEAKER: As far as my list is concerned, we have only four
Members left today. You have to come to a conclusion. I cannot say anything.

... (Interruptions)
SHRI S.S. AHLUWALIA: He needs only 15 to 20 minutes. ... ([nterruptions)
PROF. SAUGATA ROY: Many Members have spoken. He should speak at

length. & Sces Reg @iyl ... (7aem)
SHRI S.S. AHLUWALIA: He will give you a detailed reply. He will answer all

your questions. He has come prepared. He is already prepared. ... (Interruptions)
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HON. DEPUTY SPEAKER: I am extending time for the discussion. Meanwhile,
you may discuss and let me know. The discussion can take place; meanwhile, you
come to a conclusion.

... (Interruptions)
SHRI MALLIKARJUN KHARGE : Why is he making it a prestige issue? The
TMC, CPI (M), Congress, AIADMK and everybody is saying. If you do not want
our co-operation, you do it; you address the empty benches. ... (Interruptions)
SHRI S.S. AHLUWALIA: Otherwise, I am not withdrawing my Members, Sir.
Let them also speak. ... (Interruptions)
HON. DEPUTY SPEAKER: What about the reply and passing the Bill? You
come to a conclusion.

So far as discussion is concerned, I will allow all the Members to speak.
You may give the names of the Members from your Party who wish to speak. I
will allow them to speak. I have no objection if the discussion goes on till 9.00
o.clock. You have to decide about the reply.

SHRI S.S. AHLUWALIA: Let the discussion be over first. In the mean time we
will decide about the reply.

HON. DEPUTY-SPEAKER: You may continue, Madam.

DR. RATNA DE (NAG): New dental graduates have very low prospects of job.
Starting his own practice cost him very much, apart from space and infrastructure.
The major cause of unemployment of the dentists is mushrooming of dental
colleges. The Dental Council should have regulated dental colleges keeping in
mind the demand and supply of dentists. It has failed to do so. The Hon. Minister
may respond to the prevailing scenario of dentists in the country.

In the end, I would like to strongly urge the Minister to streamline the
dental education keeping in view the demand and ensure that those who pass out
as dental graduates are provided with jobs. As I am in medical profession, I can
understand the pain and agony of those dental graduates who have passed but are

jobless. Hence, I would request the hon. Minister to consider a rather odd
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situation in which dental graduates are placed at present junction and accede to my

request.
In the end I would say that MCI and DCI should be the autonomous bodies.

This is my request. Thank you, Sir.
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SHRI PREM DAS RAI (SIKKIM): Thank you Deputy Speaker, Sir. I rise to
support the Amendment Bills in relation to the Medical Council and the Dental
Council.

There are essentially two parts to this whole issue. One is, of course, an
amendment which has been brought to take care of the problem which has arisen
thanks to the Supreme Court judgement. But NEET is the need of the hour
because from as far as Sikkim from the North-East, all students would like to
access the best of medical colleges across the country. I continuously hear certain
issues related to local problems but I must remind everyone that every institution,
be they in the private sector or in the Government sector, is an institution which
belongs to the nation. So, each and every member of the student fraternity has the
right to access the best of medical education that this country can afford.

When it comes to this, because of the demand and supply issue this
becomes a political issue. Therefore, [ would request the hon. Minister to see that
the situation is looked at in a holistic manner taking into account the kind of
education that is prevalent across the country, different kinds of Boards that are
there at the school level and at the entry level.

What I would like to say is that there are issues related to social justice.
But if social justice is to be taken to its logical conclusion then those who are
living in far off North-East also need to get the social justice that everybody else
in the country demands. I would also like to state that the other part which is who
conducts NEET is the question that has been debated very emphatically today. Is
the Medical Council or the Dental Council a right institution to take on this
onerous task has to be debated. Maybe, in the future we will have to re-think
whether they are the fittest to do this.

Let me, for the sake of comparison, make a point here. What is happening
is in the IITs and [IMs we have a system, what is called, the Joint Entrance
Examination and it is a NEET like and it is conducted by the best of the
institutions that this country has. Now that is the kind of DNA in terms of the
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examination process that has been instituted, whilst in the case of medical
fraternity it is something which has grown organically and therefore vested
interests seem to have percolated into the system.

HON. DEPUTY-SPEAKER: These IITs and IIMs are all central institutions. For
that the process of examination what you are mentioning is correct. What about
the State Governments? They are running their own institutions. Eighty-five per
cent reservations is meant for local people in those institutions.

SHRI PREM DAS RALI : Sir, I concede your point.

HON. DEPUTY-SPEAKER: There are no vested interests. Please do not cast
aspersions. Many hon. Members have raised it. Whatever you are telling is correct.
You please raise your point. But do not say that other Members have vested
interests. There are already 85 per cent reservations and the other 15 per cent is
open and students from Sikkim can compete in those seats. Please do not say what
other Members have raised and all. You say whatever you want to say. Please do
not say that they are having vested interest.

SHRI PREM DAS RALI: Sir, I did not say that. I have not said about the vested
interest of other Members. I have talked about the vested interest that has risen
within the system of the process of examination in the medical fraternity. I have
not alluded to the vested interest of other Members, or what they have said. What |
am stating is my personal belief.

Sir, take, for example, the case of the Sikkim Manipal University. The
Sikkim Manipal University is under MCI but because it is in the mountain State
and because we have certain other issues related to the mountain States, they
cannot fulfil some of the criteria that MCI has. Therefore, MCI does not take a
holistic view and last year they reduced the seats in the medical college in the
Sikkim Manipal University from 100 seats to 50 seats. This, I think, has done a
great disservice to States like mine. I would like to request the hon. Minister to re-
think whether MCI is the best way forward because whatever application of

politics or application of social justice is something which they are impervious to.
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Sir, with these words, I support the Bill and I thank you very much for
giving me this opportunity to speak on this Bill.
Thank you.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, when will the Bill be put to
vote so that we can go back home? It should be as early as possible. I would like

to know as to when the Bill will be put to vote. Let us complete it today.
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sit Iofta Aa (ffient) @ Suens #eley, sfeu dfsha asfaa f9d, 2016 iR S
fdt, 2016 WX BH Wed ¥ IS @l ®X W@ &l H I8 W 30 WRBR & IR AT mexofiy si
deba AR St 7 2 Wy, 2016 B Wed H S gaded QAT IWD! dR% e Dl &M ATHE
HRAT AN 2 A5 D Ysel 29 A D W F&7 # 39 aN H =4l ggl 2 A P AR
debn TIg St 7 Bel, § Il bie B I8l &l “Madam Speaker, let me make it very

clear that it is not Government’s decision. Shri Rajiv Satav should have verified
his facts before saying it in the House. I am not trying to find fault with anybody
because the record has to be straight.” I=i w8l {6 sHH ®Hs WHR AN gl AfH
S B WRBHR P Dlg AN | 8, I§ Fdred ARATAT BT QT &, YT oz TR St o
S ed H 2 HS, 2016 P Pal| Wdred RTHI 7 39 A9y W 1 a1ey fQu| |aled =ramery

7 27 3 @1 wEl — “All the three respondents are represented by the respective

Council and they assured this court that they are ready and willing to hold NEET
for admission to MBBS and BDS courses for the academic year, 2016-17.”

So, it is not the Supreme Court who has decided it. It is the Central
Government and it is the Medical Council of India and it is the CBSE fS2i @1< %
wEl 6 & T8 T o @ fog AR €l ag g B &1 RS T8 o1, B WaR,
TS iR Afsha BRI i Sfedr 7 BIC & WM weehe fQarl I8 27 g &l gl
28 ARG B BIC & AW (B FIT GIAT| DIC B SoHc 8, H IU PIc BT argm — It

has been submitted by the learned counsel appearing for all the respondents that it
is proposed to hold the examination in pursuance of notification dated 21%
December, 2010.” I8 w8 4 giA HIc 7 Drs ewoli T8 @1 3 A d5 TR,
Tl SR WEITHs 7 GUH DIC B R &, I GHH BIC T A 2l g H B
A fF THR BT U@ & TE o1 [F ITH B PIC H SMHR I q@1 T 81 R WHR
DI Y8 A1 Bl Al debAT IS SN ol Ak HAl A9e H I8 9N Tél od | S U DI B
oo™ T, Su q1g faenfeRl &1 T YR &1 Arsdhialisied Sl dgd Bl TSl 39D
IRAR 3R B DI Al dhell® §s, SHH Aad U aTdl 31 TATI S [HI AN 7 q&al &
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a0 DI, BT DI 3R Wed & o IRfAT |rad Sfl, SI. BIY o7 7 39 AR # | Bi| S|
JIH DI § 39 Al B GAdls g 99 JABIHE T & Helaq B! a1 gs ot ik giw
DIC BT ATUE AT| BH ARBR A Yol d1ed U b MU 3WTel Al | Foldsd dl Yeb R [T,
3TTel AT A AT AN BT & qR H JeAT Fehrer, A g9 Sl FHRY I~ 8l & g,

TSB! R AT 899 &I AT Bl S IR% BRI &1 T8l Bl

B Hedl Al [F HERG WRBR - HERI, 3USS UIgde, Wb USheM

SRS Uae 2015 ¥ U a1 3R IHPT e[ o7 b AUl 811 S9s SR 34l M
Y Bl T $ 3R AT H T B 3| THH B © [P 3R W< $I S Al d8f 200 U &,
Hc § 180 U 21 We 3¢ ¥ T U & folU Ush A1 8 3R i § IR A1 &I Th U B
3y Tfeq A1fdT & I BIR 9=d RIFD! 39 oldd & IR | Udl 78l 8, S Hed ATfhT
BT ATHAT BHRAT TS| FIT HBh 87 R 8 HB8RIE, Bl d1d BT al 20 Tfaerd g=d Jideas
3R B! IRP Gd & 3R 80 Ufa¥d s e dls Ugd | 99 80 Ufivld 9= e dls Ug
® ¢, 99 g WA & S B 39S IR A Udl € @l B, A1 SR U] o] HRAT § al
2017-2018 | & dfcth 2018-2019 W WY HIAT @MY MU JLATQY DT, BH DT
R DR & AP HIAT Sfl, TARI 3NN AR € [P I§ 2017-2018 & ToMY 2018-2019
@ IR ¥ 1 A} HifFH ST F=a o/ ReEd! U 8 T 2 iR aRed ¥ M 7 99 R ¥
REd WdgEs & ded W gg S S 99e foy R 9@ difred 79l 2l e @1 g
TITH TS B TN 8, IAH We B ded R b HHEC & B | S 97d A= b
qigel 5 ), 98 g & 6 S e urv e § ue Xer ®, s ur b A 8l 8, a8
AR Bl I WBR 7 U DI © MY I8 I W1 8, ST AR, DI URIdS [hal
SIY, AERME, @I I @ QRN # 9 @I 9V I8 I5d WBR DI A1 T AR ABREG & by AN
qreal o1 A [ 2

IUTEIE S, W ATYD HIRH H MU B b S I57 WBR AIc I ek ST aredl @
I AR O BT Agforad QY| Ak o 39 T Y Fahd € 1 9 2017-18 &Y IMY
2018-19 ¥ &Y BV | IATTD! et DI AR & & oY g=gara]
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SHRI R. RADHAKRISHNAN (PUDUCHERRY): Mr. Deputy-Speaker, Sir,
firstly I would like to express my gratitude to the hon. Health Minister for bringing
in the Ordinance which enabled the students of Puducherry and Tamil Nadu to get
admission based on the prevailing system of admission. I would also like to
congratulate the hon. Health Minister and his team for bringing in a lot of
initiatives in the health education, for improving health care, and reducing the cost
of life saving drugs.

I would like to raise only one point regarding this NEET. The Governments
of Puducherry and Tamil Nadu, after long deliberations, decided to do away with
the entrance examination for the medical education. It was done so as to enable the
students of rural background to get a chance to enter into the medical education.
The decision was definitely right as proved by the statistics that it has helped a lot
of students to get into the medical education. In this Ordinance you have extended
the privilege of continuing with the same system.

I would also request the hon. Health Minister to enable the students of

Puducherry and Tamil Nadu to continue with the admission procedure for the seats
in the Government colleges and the seats which are allotted to the Government by
the private medical colleges on the same method based on their 12" standard
marks, which will definitely help the students. It will also help in ensuring social
justice in the States. Thank you.
ADV. JOICE GEORGE (IDUKKI): Thank you for letting me to participate in this
discussion. The very purpose and purport of this amendment is to get out of the
rigour of the Supreme Court judgements dated 28" April, 2016 and 9™ May, 2016.
The House is unanimous in supporting the proviso of the proposed Section 10 (D)
of the Amendment Act. As far as Section 10 (D) is concerned, I think, the
sentiments of the House is against the very amendment.

The responsibility of the Medical Council of India is the maintenance of

the higher standards of medical education throughout the country. They make
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recommendations to the Central Government for the matters related to the course
of study; and they conduct inspections of institutions, etc. But what is happening?
The Medical Council of India has failed in discharging its duties. As far as my
experience is concerned, in my constituency, the Medical Council of India has
given recognition for starting a new medical college in Idukki. We have admitted
students for the year 2015-16. But this year they have declined to give recognition
to the Idukki Medical College and the Government will be forced to relocate the
students from this Medical College to some other colleges. What is the fate of
those students? What is the fate of those aspirants who want to get a medical
college in their reach? This has to be addressed. While discharging their duties, the
Medical Council of India is lethargic in their attitude and they are not at all
responsible for discharging their mandate under the Indian Medical Council Act.

In this regard, I urge upon the Government to have a comprehensive
enactment for the purpose of regulating the medical education in india.

We all know that under the Advocates Act, the Bar Council has been
conferred with certain powers to regulate the legal education in India. At the same
time, UGC has got the power to regularise the legal education. Here, the monopoly
has been conferred on the Indian Medical Council, and they have failed in
discharging their duties.

Yet another issue is that there is a laudable example of making admission to
medical colleges in your State, Tamil Nadu, based on the plus two marks. Rural
people have to get opportunity in getting medical education. What is the reality
which we are facing? There is paucity of doctors who are willing to practice in the
rural areas. In that connection also, only the academic performance will not serve
the purpose; the attitude and the aptitude of the students who are aspiring to get
medical admission is also an important factor. Willingness of the doctors to
discharge duties in the rural areas should also be considered while giving

admission in the post-graduate courses.
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Hence, I urge upon the Government to have a comprehensive enactment for
the purpose of regulating medical education in India; that too, aiming for
improving the standard of medical education, and also to have doctors with the

attitude to save the people. Thank you, Sir.



19.07.2016 239

S1. daw i 4 () A S |ieR W), oMU 91 §9 9 W dla Bl Hihl
faan, g9a foy 4§ omuedl g=yare <dl €l 31 el 916 39 &5 H URGRAT oF gg sfedd
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A #Eled, § 39 AR | I W b & qd bedl argl b SR B9 Ui Al B Fed
DI 20 99 @ ASEM B F1 AT N H I P D HGN H TS IR § AR R 20 A B
IS b1 faoar Jiftd &Y, @1 I8 BIH! AAHAR BN T A H WA §U IR BH el
HIEH { BIAT BT &Rl HR U, AT 98 U d8a A1 YA &
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HEIed, H JAUBT U AR IS Bl AR & QAT Bl ATqedhar A9ekl § 3R a8
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#it aRrfde wEa (s afémn) ¢ AT Suene Sf, § 39 [ 1 99 F & folu wst
TN g 3R I8 fd 9 9P W@Hd &l g1 g1 IS |a¥ J91 919 I8 o & 2 3R W
TSN |ie $8 = © b 1241 Fen § HRpe™ el T8l e Pl I A AR AFAT 377 I8
T g IS I8 Ped gy G B W@ T fF 2014 F HAEmifw iy S & sifwwrwor
rfties yama # H AT @Y off fp s qwr A frem § wwr B N & Al dRgpe v
BFT AIfeY| A8 a1 Raw 10dl, 1147 A1 12d1 @7 T8 8, wAlhe fen, Aeafie Rew § o
Riciad ok SR w9 81 =1feY, A §9 919 DI IR-GR ISRAT 7| MR FfT S Y
aal & fb # U8 qEr IR-9R <IENIdl RET g 931§ 91 b 9gd gl @ %@ ® B et g9 |
I bR H I HRAT @ AT

ARGy, 3 S e U &_e o @ 8 AN gl | 7 og.ens.dl. a9
T, A Y R D IR H BT AR g 30 59 A B B O | 7 A Afewma |
57,138 Alcq TH.ULIATE. &I &1 39H 27,143 WTH TaHS  Biclold Bl & AR 29,995 UTsde
Bictord @ 1 # T4 F Hel dredl g & @ A8R UIfeidl Sl dietsl Fard & S9H 550
dicd ¢ 98 TH.aLdLUE. ST BT BN AT H 40,000 UV § FR TA.AL, A B forg
B W T8 T LA & fau W 987 &9 21 U AT # uar @ £1 The best college in

the country is from the Mumbai Municipal Corporation area. This medical college

is known as the best college in the whole country.

B WIRIC H S &Y S 2 8, N & mawdhar off, # sHaT @r e gl s
B T Red o W 8, Trod QO ol %@ &8, 91 g4l ke YABE Wiy gnfi?
TS ¥ UISdC Pielsl &I B 10 TR BUY JTAN g, DU B Bl AT BHIF
Terui? fb TG BT de1 g8l WYY 98 9 H SEdl B Adl T BN WHR Bl 5
WE &I &1 A1y o, 9%, ard & a1g ger ofik Rer ol 21 IR &1 g7 Ui 95l &
g qored AIdoM 9gd SuTer AT # & @ avaddl 21 g9 Mo T8 ax ) E, afew
IR ISl wTgde dTell W BS 38 8 3R U1gde arel 9 38 21 39 ke W WG ST g1 UG Tl
e |

HEIGY, 46 WRUT WITH AU H T] U Bl 125 PRS UMYl gl ARG, BT Ul

9.2 YT B, TEfh Afewmd HIed 11.2 TT Bl AMSAIg BT URT 5.9 8, Sdieh AfShal
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Hiew 10.25 W< gl Now, 85 per cent students of Tamil Nadu will get advantage of
this. It is good. There is no grudge about it. But what about other people? 10.5
TRiC § ¥ 85 URic Mied Al gedl B Wil wifs AR Afghe bierst a8l 8, el § &
g W B9 § gafory § AR ATl TE aar ure | F8 S fawear B S9 @ ot smuant
S <A1 TS|

IUTEde WEIGY, # 39 a1 @1 W@rd SR FHI &1 =l B QAR AR BRar g
99 TS 5.8 B 9 IR I ©, A A Asel Ared 9 WAl € P v s Wifia 7 Ravl
AT 3T Yo FfFReR &1 &y, va.aRel. fffRer &1 W &fey f& <o 7 syllabus,

curriculum from the primary education should be same throughout the country
irrespective of the languages being taught.

Thank so much.
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SHRI ANTO ANTONY (PATHANAMTHITTA): Hon. Deputy-Speaker, Sir, first
of all, I express my sincere gratitude for allowing me to participate in this
important discussion.

Even though I welcome the intention behind the Indian Medical Council
(Amendment) Bill, I take this opportunity to express my concerns over the
implications of this Bill. Millions of Keralites are residing in the Gulf countries.
Tens of thousands of children are studying in the Indian schools there. The State
entrance exam centres are already there. The parents of these children get very
meager salary and so, their children would not able to come to India and appear in
this entrance examination.

So, when the Government is planning to fix these centres, I would urge
them to fix such centres in the Gulf countries also. Otherwise, tens of thousands
of students will lose the opportunity to appear in this examination.

Sir, as per the provision of this Bill, the National Eligibility Entrance Test
will be conducted on the basis of CBSE syllabus. It should be noted that the
majority of the students aspiring for medical and dental courses are undergoing the
State syllabus. They are studying in their own regional languages. Therefore,
they would have difficulties in following the NEET questions in English, Hindi
and certain other selected languages. I also take this opportunity to submit before
this august House that only 18 per cent students in the country have proficiency
in English. Naturally, the students from the rural and economically backward
classes, who do not know English, will be disqualified in the NEET exam.
Therefore, the proposed system itself negates justice to the economically weaker
sections of society.

I would, therefore, request the Government to conduct the entrance
examination in all the regional languages that are included in the 8" Schedule of
the Constitution.

With these words, I conclude. Thank you.
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W@ 3R TRAR Heaor HAl (37 T HhTeT ASSn):  SUIEE HEled, 3MTST oS Ul
IR Sfee fad, 391 el & IR § ¥ wei 7 oy 989 & fept R W@ gd
Ty BS9 &1 Ue Q91 7a 9 6 9 fad 7 g deni & @ wika &A1 @ed 21 9
s RURE & A1 @S 1 998 TR W € 3R 9 984 #e@yyl f[aaR & 891 39 fJaRi &1

TATIY SATET | SATET 39 fae § B_+ &1 ya fhan gl

Y FHTIRT HBIGY, B W UgSl I8 ST of & SHBT S R Tl SADT Uh e

g [ ARITARIE! il T &1 89 T PRl dI8d ol SId Bls IGsc Ul UTSATHeN
<1 © a9 State to State, college to college, covering long distances 3R & |\
Uh & qC U YSTHEEH W o gsdl & ST AeS it 3t Trolfiqer 8, Sad 9¥
A AR TH TIH SHY (YT (pT & J1e9q | 98 AfShd dlorol § TsSHe & Ib, 39
TAD BT JAN fHAT T 2] GO T BIR US GRS QA 2| BARI DI &, 8 ST
g {6 BIR Us URe WATHEN &l gfte 9§ oW, a1 9gd 9 U9 SIS ©, S8l diuce
® B I A 2| ST T # Wl U BIR IR heae a8 B 8] e a1d § - A
TeRTTafed A, RraH TaerIee™ | 811 AR I8l Il Sl Al 8, S9H USHRM &
Rl # wSed &1 (aemaeed W &% 5 ¥ 21 8, @ aRa 98 HiUcyd B &
T TG o1 g1 &l gl 39 9 Ao & uRedt a9 g, U BT Uod T g,
A RIS 3T TIOAEET 9 8, BIR US NUNe TISA-eE 81, 39 91di &l &g § WGd
g0 39 fda & aran T 21 9 99 o ® 5 enfSa gaferg omnm w5 glim e &
3SR & Uedq $B U vy oy 9, [ SRT & a1 gl offdhd Uah 91 9gd W
g A1y fF a8 @R @ #en Y| The intention of the Government to bring NEET

was there because it was initiated by the Government that we should have a
National Eligibility Cum Entrance Test (NEET) for medical examination and
dental examination also. Sfexcd & fog +ft I8 g1 =feyl

S SCUA DI ABR O ARBR 7 9 ACHBDT P @M AT A1 GoH DI 1 IH F4A

foar &1l The Supreme Court at that point of time had intervened but the intention

of the Government was there to bring NEET. It is not that the Supreme Court has
brought NEET. It is the Government which has brought NEET. It was quashed by
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the Supreme Court and later on, on the review petition, it was reconsidered.
Repeiieve & A1 U BIc 1 Hel fb 89 3Mud A BbIA Bl AT Wed 8l dRd ol
We remove the orders of quashing. 87 3ifsR 3ifh HIRAT &I fIag o Bl

T U Sod QSN S Bl d1d AT MR 8 Al A I9 B Bl Y 6,
S W g B # PIE o demsua o T, fH SN $8 39gs X9 fayl 389
SIS BT SAE Sd-od Teb VAT AHY 3MT 7T, 19 BART 37l shedr Mfem & gronfimee e,
ST U A DT BAT A1, DI ST N T | I B B ST BIgaal AAISHAC 318, I8 I8 o &
the All India Pre-Medical / Pre-Dental Entrance Test (AIPMT) which was held on
1 is NEET Phase I. On 24" of July, you will have NEET Phase II. On 17" of

August, you will declare the results. I8 I BIC B! BIgTd TASHHC 3MTS | $H BIScl
TASHIC & d18, ST JHasd St o A1 el 9 WY UIfelImie o1 A9 FAIS 8l el o d
we could have extended and gone for it. <ffé gomm a8 fF 9 Rusices=d M Y% §C
UIfEATHe WeF WG 81 gl A1l W TaHed ¥ RUSiCy, ¥Ised & WNed Hl R A

RUSico, & &I d_R® 9 Ruyciesr=d 3 oifi| 51 Ruycieer=1 Mg, S99 dF =4 |

UgA Hwa I8 o7 fh 8F *1d ST Ussal oI, so, we will have to appear only in English
and Hindi which we cannot do. g1 &=+ o1 - IRE 3% <as SR FA B o -
3T MET | DT FHE1 o7 {6 N < Y& @ MY &, &9 i+ BH W 31 g, A
T BT ©, BF SUD! AN PR L 8, BT AU AYDT ISP (¢ R TR PR fordn g1 39
T Bl RIS W M I TS |

Three issues were there: language, syllabus and ongoing tests. Si <%€q T
B Y ©, AP T B BH AR T 31 FAfRe @1 W gars| S i @, ST
HAT S A Al R A7 R 9l s AR @1 W8 e on {6 e B Ary B

=1f2q | In letter and spirit we are with NEET but at this point of time, we will not be

able to go forward because our students have got no time left. oSt Hic wo-1 &
ph1 8 3R T B2 Bl ST M gd! &l 3 Uh-S¢ HElM © 3R B9 T IR Aehdl 8, gAY
D $9h I H fIaR &< @1yl Now, within a period of one-and-a-half month,
what are we going to do? What we can do? SaAfdU &9&! $H® IN H fTGR HIAT
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=12yl We also called an All-Party meeting. In All Party meeting, it was decided
that in principle, we agree NEET, but it is prudent to see to that under-graduate
examination & forw erg® 7@ w8 1 Bl So, it is prudent that for this under-
graduate examination, we should ask that the old system should continue. & foIg
B S9H WIfdo eAT a1feu] o9 At & a'% 9 I8 91d 31T a1 iy Tai=e | 59 91 Bl
&I H @d gY Sdifen al qd B ofiR i # Sief 89 'ie’ & SIkegyd wed

% g a8 g9 faw I8 o' W g & for the period of under-graduate examination, for

the session of 2016-17, the old systems can be adopted by the States. They can

adopt the old systems for their States. M Td HR AT URT IYUIE Bl FTOHTIN
f&gR & @ © That will be held under NEET examination. Gt fell &% 61 SO
STl JRUae 8, 98 sa & © f we will give a Constitutional status to the NEET

examination for MBBS seats and also for dental seats but at the same time, we
also see to it that under-graduate examination of 2016-17 can continue in the old
system where the on-going tests ¥€ aHec & I AH-TST <¢H ¢, I & Fhd g,
RTTT S 3 HRAT & I IFDI AT PR bl | T8 A€ PRA D UAR] 9T 16 WTH
W g R W gomeE @l sife fBar ik o 15 wew W § e e wie
fhaT| o Ja <ReRS 8, T & $B 7 ‘i’ Bidl {61 @1 $B 7 I TToHF-1e Hid]
fparl g7 @ 7 I8 U wifdeH foan, R wifdss & dgd Sal oW e dept iR 9
FOMEYN § W, SHHT T R BN G|

34 T YA &, SAD! A FAIIR BRI AT Tl §fSAT brer 15 gfererd o1 &1 That

all India quota is by the Judgement of the Supreme Court in the Pradeep Jain case

where pan-India students 39 W 31U fSarse B 6 My Redes dier & 8Fm?

There are students in Odisha, from Kerala, from the North East and from other
places. So, that 15 per cent stands as it is. The State quota will remain the same.
It remains 85 per cent as the State quota. That is not going to be disturbed. That
will remain with the State. What we are going to do, what NEET is going to do, is
that we will write out the name of the successful candidate, the domicile, that is to

which State he belongs, his all India rank and also the percentile. These things
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will be narrated and that will be sent to that respective States. Now, in those
respective States, according to caste, creed and backwardness and other aspects
TSB! S H [ Y 3T 3T-37T7 RSIeH drel T By iR IS AR 377 S <
HHhd &l o dferg @1 fawa amar g1 Subject to the other provisions being given
I fegmd @) B 919 T8I 81 31 Udh 91 §, I8 & woSSIgulsH it Riclaw, Sua forg 4
AW FARS R 6 vadlang s T8 o @ 2l ASTAYLIA B SO
H AL o W T R IR BT O T 918 3f% gAY’ o <& B

Tamil Nadu is getting the benefit because of this Ordinance. Otherwise, NEET

would have been in force. This is number one.

Number two, we are not going to touch the State quota. The Tamil Nadu
students will be competing among themselves in Tamil Nadu. We will be
submitting all the domicile and ranking of Tamil Nadu students to Tamil Nadu
only and they will be taking care of their places and ranking, and counselling will
take place in Tamil Nadu itself. So, we should be very clear.

Now, there is one thing. That is about standardisation of syllabus. There is
no question of MCI taking the examination. It is the CBSE which is taking the
under-graduate examination. The process of standardisation of syllabus is like
this. Curriculum and syllabus of eleventh and twelfth standards are formulated by

NCERT under the National Curriculum Framework. I8 S Ricledt g 3T Rietaw
P od) 89 M g3 All Boards in the country and Central Boards and State
Boards adopt syllabus from the NCERT itself. 1 s34 &figee # W@ W 2l

TR BRI & T8d SP! Rielad a1 | 89 I Riciad H & 9 {6 S 47 g,

IE FHR T I IR g RAoew &1 WesSigore™ &l so that the students of the rural
background are also taken care of it. People, who are taking 10+2 or matriculation,
are also taken care of it. And, at the same time 31+ 3R TRl & 3fAX P! AT 90 IR B
g, S 37U RSdeH d @ &R Hd &l You can give them bonus marks. If you want to

give the people coming from rural areas two marks, you can do it. It is up to you.

You can give them bonus marks. You can fill the gap. We are only going to rank
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the students and we are going to give the set of the students to the respective

States. This is the clarity which I would like to give to you.

HEIGAT, S8l T W &1 FaTd §, § U a1 a1 aTedl g [ Sl Wsde SRl ™
g they will not get the benefit of 2016-17. They will come under NEET. This
should be loud and clear. 34 R HwF & 910 8 ® I, 98 PR IJ& I IO BT ¥
safely we have not given them the permission. They will be appearing in the

deemed Universities, private colleges, Board and whatever are there. They all will

come under NEET. Their examination will be conducted by NEET. That is what I

would like to say. STl T W IFR BT Fatd @, there is a committee in the
respective States headed by judges which decides about the fee structure and about
the private medical colleges. We do it for the Government medical colleges eife
T CFR S N H 91d Hal T8 8, I 87 B DI DI IR | 2l

In language, what we have done, we have written letters to the respective
States to give us the detailed report of the last three years the students who have
given the examination and under which language they have opted for examination.
And, all those examination &1 &9 H I[GHR AaRAT BT fF =g wer § IHBT et
gl So, language is not going to be a problem. That is what I would like to say.
YT IE I BEl 8 [ Dol ua Al & v < & 8, Ol »rg ara 781 81 g Mfeed
|t ] Bl foran 2 6 ol A9 el & S Ut e als AT, S Wer ol o1, I
fopa faenferal &1 wlien off € ofiR fopa faenelf wRISh weT o, wordTe™ AT #, dy Wi H,
HTe AT H I<HUl gU & iR IAD AR we are going to decide and we are going to
see to it that every student is able to give examination in his language. That is

what we are trying to do it. So, the language issue, the fees issue and the

stabilisation of syllabus 7 <Hi IS @I &9 H WHL B 39 DR DI HA DI TAH
e 2|

AL & IR H 98 99l g3 ol TA.ALeTE. BT 3O WY T8 © ofhd R W §
U] FATT ATedl § P TH.ALSMES. & arX § U Pl yarwal off 7 s ol That is

now at the final stage. Many recommendations have come from the Standing
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Committee also. We have taken them also into consideration. Stakeholders have
been called and almost 39 &HE @ RUIC AR 81 5 gl Accordingly, we will go
forward. We have the concern and your concern is also there. We take the concern
into cognizance, and accordingly, steps will be taken. S8 d% TH.301.371. &1 FaTd &
that is what I would like to assure you. 3! <¥Iel & & oot i g9+ 50 el & #rezs &
H BT YA a1 5, b 9 NEET # Scd iR AfSshel GOl &l ShieIcyed ¥
S BT AN fHar g 1. (rae)

. WA T FICICRd Wed T8, WY Wl ¢

S S YHTA FSST ¢ H AG! AR § 50 Wged Wed o Bl M (6a1 § 3R 39
AT 9 2016-17 ¥ ST AT UIE & U9 § 9 2 ¥, I8 [0 59 B b1 Ja fowa
gl 9 g1 favar € {6 39 qen & oY s O B ¥, I© FllAR BRA DI DI DY
gl 91 SPfe ® 5 oy wwlt &1 31 wwels o) S 89 wer o £ A ww wi # ot
A @ BT TAN B, H VAT TN (BT 7
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SHRI N.K. PREMACHANDRAN (KOLLAM): Thank you very much, Dy.
Speaker, Sir. We have heard the response of the hon. Minister. I am very much
impressed with the reply and the response given by the hon. Minister. I think,
almost all the issues which we have raised have been addressed and clarified.

Even after all these clarifications, the issue of setting up of question paper
is still vague. Will the question paper, which is to be set up in different areas, be
identical or different? If you go through the provisions of Section 10 D, what is
meant by a ‘uniform entrance examination’? That is the point for which I would
like to seek a clarification from the hon. Minister. ‘Uniform  entrance
examination’ means that the same question paper will be given to all students.
Otherwise, the standard will be different. So, the ‘“uniform entrance examination’
was not defined in the Bill. Even in the original Act also it is not being defined.

There remains only one apprehension regarding the language issue. I have
given an amendment for this also. ‘Such other language’ means that the
discretionary power is still vested with the designated authority or the Medical
Council of India. So, my suggestion is that ‘such other language’ should be
replaced with ‘as the State Government may recommend’.

HON. DEPUTY SPEAKER: The Medical Council of India is not related with
examination. This is what the hon. Minister has just stated.
SHRI N.K. PREMACHANDRAN: I fully agree with it.

The point is that though the Bill will be enacted and the Act come into
existence, the assurance given by the hon. Minister has to be made specific. We
know that his assurance is absolutely there. But in the Bill itself, the issues of
uniform entrance examination as well as the language have to be made specific.
That is my point. The hon. Minister has very crystally clarified all these points. I
agree with him. Let these provisions may be made clear in the Bill also.

With these words, I take this opportunity to congratulate the hon. Minister
for having given such a reply. I am withdrawing my Statutory Resolution. Thank

you, Sir.
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HON. DEPUTY SPEAKER: Is it the pleasure of the House that the Statutory
Resolution at SI. No.19 in the List of Business moved by Shri N. K.

Premachandran is withdrawn?

The Resolution was, by leave, withdrawn.

HON. DEPUTY SPEAKER: The question is:

“That the Bill further to amend the Indian Medical Council Act,
1956, be taken into consideration.”

The motion was adopted.

HON. DEPUTY SPEAKER: The House will now take up clause-by-clause

consideration of the Bill.
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Clause 2  Insertion of new Section 10D
SHRI N.K. PREMACHANDRAN : I beg to move:
Page 1, line 9,-
for “such other languages and”
substitute “such other regional languages as any State Government
may recommend to that authority and”. (1)
Page 1, after line 17, add,-

“Explanation:- For the purposes of this section ‘uniform entrance
examination’ means same question paper having identical questions
irrespective of the language of the question paper.”.

2)

HON. DEPUTY SPEAKER: I shall now put Amendment Nos.1 and 2 moved by
Shri N.K. Premachandran to the vote of the House.
The amendments were put and negatived.
HON. DEPUTY SPEAKER: Prof. Saugata Roy.
PROF. SAUGATA ROY : I beg to move:
Page 1, line 9,-
for “such other languages”
substitute “in all other languages mentioned in the Eighth Schedule
to the Constitution of India”. 3)
Sir, just give me a minute to explain my amendment.
20.00 hours
Actually, here it says ‘uniform entrance examination to all medical
institutions at undergraduate and postgraduate level through such designated
authority in Hindi, English and such other languages in such manner as may be
prescribed’. Now, when the Government went to the Supreme Court, the Solicitor

General of India, Shri Ranjit Kumar, told the Bench led by Justice Anil Dave that
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the students who studied in vernacular medium would suffer. So, he said that

NEET should also be conducted in Gujarati, Marathi, Telugu, Bangla and Urdu

apart from ... (Interruptions) FARR &l g g1 WA SR 7 DIC H Ig qrell &l

Now, what the Minister has said is that he has written to all the States
asking in which languages students appear in the exams, but the problem remains
that a student, who is an Odia, may have appeared in the exam from West Bengal.
Which language will he be allowed to choose? That is why, I propose that do not
keep a bar on languages. There are 22 languages mentioned in the Eighth Schedule
of the Constitution. If you just substitute ‘all languages included in the Eighth
Schedule’, then it becomes free. Otherwise, you will write to the States and they
will say that such and such language needs to be included. You said that there is
clarity, but I would submit that the clarity will be lost. We want you to really
introduce something so that there is no lack of clarity on the language aspect.

This statement by the Solicitor General has confused people considerably.
Indian Express published on 11"™ May said that NEET would be allowed in six
languages. What is this? There are 22 recognised languages in the Eighth
Schedule. You must clarify whether all the 22 languages will be allowed for
writing NEET exam. That is all I seek a clarification on. That is why, I have
moved my amendment.

HON. DEPUTY SPEAKER: I shall now put Amendment No. 3 to clause 2 moved
by Prof. Saugata Roy to the vote of the House.

The amendment was put and negatived.
HON. DEPUTY SPEAKER: There is Amendment No. 4 to clause 2 to be moved
by Shrimati P.K. Shreemathi Teacher.

Shrimati P.K. Shreemathi Teacher — not present.

The question is:

“That clause 2 stand part of the Bill.”
The motion was adopted.

Clause 2 was added to the Bill.
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Clauses 3 and 4 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

HON. DEPUTY SPEAKER: The Minister may now move that the Bill be passed.
... (Interruptions)
SHRI JAGAT PRAKASH NADDA: Sir, I beg to move:
“That the Bill be passed.”
HON. DEPUTY SPEAKER: Motion moved:
“That the Bill be passed.”
... (Interruptions)
HON. DEPUTY SPEAKER: I will call. I have already promised and I will call
everyone.
SHRI RAJEEV SATAV (HINGOLI): The Maharashtra State Government has
demanded, and it demanded it in the meeting also, that NEET may be
implemented in the State of Maharashtra from the year 2018. It is a demand of the
State and everybody is on the same platform in this regard. I would like to know
whether the Central Government will think on these lines.
SHRI K.C. VENUGOPAL (ALAPPUZHA): I do appreciate the hon. Minister’s
comprehensive reply regarding the NEET examination. The Members from
various parties have actually raised their concerns in respect of this examination.
You ruled out all the concerns.

As Shri N.K. Premachandran and Prof. Saugata Roy have pointed out, there
should be a clarification on the issue of language also. I think, we can accept the
languages which are there in the Eighth Schedule. It should be a great thing
because we are going for a good legislation. ... (Interruptions)

DR. SANJAY JAISWAL (PASCHIM CHAMPARAN): Why should the exam be
held in Nepali and Maithili. ... (Interruptions)
PROF. SAUGATA ROY: There are students in Darjeeling who write their exams

in Nepali. ... (Interruptions)
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SHRI K.C. VENUGOPAL: Secondly, from the examination point of view, the
Minister’s opinion about private medical colleges is also very much appreciated.
Regarding the MCI issue, the entire House was agitating against the attitude of
the MCI. But, generally, that reply has not reflected the sentiments of the House. 1
have already cited my own experience about the inspection situations in
Government medical colleges. Therefore, I need a specific answer on it. Will the
Government medical college get approval or not?

SHRI P. KUMAR (TIRUCHIRAPPALLI): The hon. Minister in his reply stated
that the Central Government will bring NEET in the future. We oppose NEET in
the future. So, we are walking out of the House in protest.

20.06 hours

(At this stage, Shri P. Kumar and some other
hon. Members left the House.)

SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, I have just one or two
small clarifications. One is my Leader, Shri Bhartruhari Mahtab, had categorically
mentioned about the promised five new medical colleges in Odisha. There was no
specific reply about it. ... (Interruptions)

Secondly, Shri Bhartruhari Mahtab had mentioned about the Centre
promising the State of Odisha five new medical colleges out of which you had
very kindly said that Rs. 55 crore have been given whereas the expenditure that is
to be incurred would be Rs. 2,500 odd crore. So, no money has been given and
you have not clarified about that issue.

Thirdly, as you know, Hindi alone is not the language that is unifying this
country. ... (Interruptions)

HON. DEPUTY SPEAKER: Shri Satpathy, please limit your questions.
SHRI TATHAGATA SATPATHY: Sir, one minute only. We have 22 languages
in the Constitution. So, what is your specific reply about it?

Lastly, medical services in India have virtually collapsed in the rural areas.

So, what we need is not a National Eligibility Entrance Test (NEET). What we
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need in reality is a test at the national level and at the end of the term we have to
see whether the students passing out and getting a certificate are actually educated
or not? Are they fit enough to be called doctors or not? I am saying this because in
the deemed Universities ... (Interruptions)
HON. DEPUTY SPEAKER: No, it is enough. Now, Prof. Saugata Roy.

... (Interruptions)
SHRI TATHAGATA SATPATHY: Sir, please listen to me. I am saying this
because in the deemed Universities they are paying money; they are having
internal tests; they are setting up the questions for their exams; and they are giving
certificates.
HON. DEPUTY SPEAKER: No, I do not want any speech on this issue.

... (Interruptions)
SHRI TATHAGATA SATPATHY: Will you address that issue or not? ...
(Interruptions)
PROF. SAUGATA ROY: Sir, I have listened to most of the speeches that were
made on the Indian Medical Council (Amendment) Bill. Most of the speakers
were attacking the Medical Council for its many acts of perfidies of commissions
and omissions of corruption. But actually the Bill has nothing to do with the
Medical Council, which the Minister correctly pointed out.

He also pointed out that the Medical Council of India will not hold the
examination at the Class XII level National Council of Educational Research and
Training (NCERT) will hold the examination. ... (Interruptions)

SHRI BHARTRUHARI MAHTAB : No, it is not so.

PROF. SAUGATA ROY: Sorry, it is according to their syllabus and the Central
Board of Secondary Education (CBSE) will hold the examination as per the
syllabus laid down by the NCERT. I am sorry about it. Further, at the PG level, the
National Board of Examinations will hold the examinations. It is perfect, namely,
the Minister’s reply, but the Minister’s reply is not enshrined in this law. If you

have really clarified, where in this law do you find that the exams will be
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conducted by such and such body? You have not mentioned it. So, it leaves room
for further confusion. ... (Interruptions) So, you promise that you will bring a rule
so that this is removed. ... (Interruptions)

ST, Aol TIwaTd: SUTEe #elgd, H A {3 S A el A B S grsde Afswd
BT 8 J WSC, T W DI qUEld T (Add Fb, S FA S AN §, d” 98
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SHRI MOHAMMAD SALIM (RAIGANYJ): Sir, as regards language, most of us

have spoken and the Minister has made it very clear that he will enquire. He has
already written to the States for the last three years records to see as to which
language the examinees have opted. Most of the States use their regional or
vernacular language, or English or Hindi. There are linguistic minorities in many
States. Maybe, their number is miniscule in a particular State and that is why they
have not conducted the exam in that language. However, when you are holding it
at the national level, they are a sizeable number. Therefore, why do you not
specify that they should not go only by the three years’ record of the Sates?
Otherwise, the linguistic minorities in various States will be affected. In that case,
you should try to reconcile both these aspects, that is, record for three years and
the 22 languages that we have in the Eighth Schedule. It will be helpful for all of
us.

SHRI JAGAT PRAKASH NADDA: Sir, these are suggestions and I take these
suggestions accordingly. Whatever best we can do, we will do it. As far as Odisha
is concerned, the hon. Member talked about five medical colleges, that is, in
Balasore, Baripada, Bolangir, Koraput and Puri. An amount of Rs. 34 crore has
been given to each medical college. I do not remember exactly, but I think a sum

of Rs. 189 crore is to be given to each medical college and we will be giving it.
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HON. DEPUTY-SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.

HON. DEPUTY-SPEAKER: Shri N.K. Premachandran.
SHRI N.K. PREMACHANDRAN: Mr. Deputy-Speaker, Sir, I have also raised a
very important matter in respect of ESI Medical College, and particularly a
medical college in my constituency.
SHRI JAGAT PRAKASH NADDA: Sir, two issues are being raised. One is about
the Government Medical College. We see to it that the Government Medical
Colleges are recognized accordingly, and whatever best we can do, we will do it.

As far as ESIC is concerned, it is related to the Labour Ministry, but I will
ask my friend, Shri Bandaru Dattatreya, to look into it.
SHRI N.K. PREMACHANDRAN: Sir, I am withdrawing the Resolution.
HON. DEPUTY-SPEAKER: Is it the pleasure of the House that the Statutory
Resolution at SI. No. 21 in the List of Business moved by Shri N.K.
Premachandran be withdrawn?

The Resolution was, by leave, withdrawn.

HON. DEPUTY-SPEAKER: The question is:

“That the Bill further to amend the Dentists Act, 1948 be taken into

consideration.”

The motion was adopted.
HON. DEPUTY-SPEAKER: The House will now take up clause-by-clause
consideration of the Bill.
Clause 2 Insertion of new Section 10D

HON. DEPUTY-SPEAKER:Shri N.K. Premachandran, are you moving your

amendments?
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SHRI N.K. PREMACHANDRAN: Sir, I beg to move:
“Page 1, line 9,-
for “such other languages and”

substitute “such other regional languages as any State
Government may recommend to that designated authority
and”.” (1)

“Page 1, after line 17, add-

“Explanation:- For the purposes of this section ‘uniform
entrance examination’ means same question paper having
identical questions irrespective of the language of the
question paper.”.” (2)

HON. DEPUTY-SPEAKER: I shall now put amendment Nos. 1 and 2 to clause 2
moved by Shri N.K. Premachandran to the vote of the House.
The amendments were put and negatived.
HON. DEPUTY-SPEAKER: Prof. Saugata Roy.
PROF. SAUGATA ROY : Sir, I beg to move:
“Page 1, line 9,-
for “such other languages”

substitute “in all other languages mentioned in the
Eighth Schedule to the Constitution of India”.” (3)

Sir, this amendment is same as the last one. So, I do not want to repeat
anything. There is only one point which I want to make, Nadda Ji. In most
colleges, the degree is called BDS (Bachelor of Dental Surgeon). Here, you are
calling the Bill as ‘Dentists (Amendment) Bill. The Chinese dentists who are
eighth pass are also called as dentists. Actually, the words “dental surgeon” should
be specified. Please give a thought to it, that is, of giving respect to this profession
by calling it “Dental Surgeons (Amendment) Bill.”

HON. DEPUTY-SPEAKER: I shall now put amendment No. 3 to clause 2
moved by Prof. Saugata Roy to the vote of the House.
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The amendment was put and negatived.

HON. DEPUTY-SPEAKER: Shrimati P.K. Shreemathi Teacher — Not present.
The question is:
“That clause 2 stand part of the Bill.”
The motion was adopted.
Clause 2 was added to the Bill.

Clauses 3 and 4 were added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.

SHRI JAGAT PRAKASH NADDA: Sir, I beg to move:

“That the Bill be passed.”
HON. DEPUTY-SPEAKER: Motion moved:

“That the Bill be passed.”
PROF. SAUGATA ROY: Sir, you are very democratic and that is why we like
you very much.
HON. DEPUTY-SPEAKER: Thank you.
SHRI K.H. MUNIYAPPA (KOLAR): Sir, when you are giving the power to the
States, you must ensure that the marks given are uniform, particularly in case of
rural students. Such a direction has to be given by the Union Government.
Otherwise, at present, some States give more marks, and some States give fewer
marks. There will be discrimination in the selection process. That is my only
request. There should be uniformity in all the States. The question whether five
marks should be given to the rural students can be considered. That is my only

request.
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HON. DEPUTY SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.

HON. DEPUTY SPEAKER: The House stands adjourned to meet tomorrow, the
20™ July, 2016 at 11.00 a.m.

20.16 hours

The Lok Sabha then adjourned till Eleven of the Clock
on Wednesday, July 20, 2016/Ashadha 29, 1938 (Saka).
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